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INTRODUCTION 

I, the Chairman, Estimates Committee having been authorised by the 
Committee to submit the :Report on thair behalf, present this Seveflty
Fourth Report on the Ministry of Works and Housing-Directorate of 
Estates. 

2. The Committee took evidence of the representatives of the 
Ministry of Works and Housing on the 3rd, 4th and 5th February, 1975. 
The Committee wish to express their thanks to the officers of this Ministry 
for placing before them the material and information which they desired 
in connection with the examination of the subject and for giving evidence 
before the Committee. 

3. The Committee also wish to express their thanks to all the Asso
ciations and bodies who furnished memoranda on the subject to the 
Committee. 

4. The Report was considered and adopted by the Committee on the 
16th April, 1975. 

5. A statement gtvmg the summary of recommendations/conclusions 
contained in the. Report is appended to the Report (Appendix vIIn. An 
allalysis of recommendations is also appended (Atppendix IX). 

NEW DELHI; 

April 21, 1975. 

V tM,vakha 1. 189i(Saka). 

R. K. SINHA, 

Chairman, 
Estimates Committee. 



CHAPTER I 

INTRODUCTORY 

A. Organisational set lip and (undions 

The Directorate of Estates in New Delhi with its regional otJiccs in 
:Bombay, Calcutta, Simla, Nagpur and Faridabad, is respon~ible for 
.all otmC'Ilt of office and residential accommodation in the general pool at 
these places, management of Government hostels, the Grand Hotel at 
Simla, the Vigyan Bhnvan and Mavalankar Auditorium in Delhi, asscss
.rnent and collection of licence fcc. allotment of air-conditioning unit);, 
refregerators and desert coolers a'nd recovery of rent thereof; leasing and 
.requisitioning of private buildings in the eeneral pool of a".commodation 
and recovery of licence fee thereat; eviction of unauthorised occupants of 
public premises under its control and allotment of, and recovery of lic.:ncc 
fee ,for shops in qovernmC'Ilt markets located in' Government rcsidcntbl 
colonies and shifting of offices to and from Delhi. 

1.2. The residentifil and office accommodation in the general pool at 
Madras and the residential' accommodation at Chandigarh, which is also 
.under tho control of' Directorate of Estates, is managed by the Superin
tending Engineer, C.P.W.D., Chandigarh, respectively. 

1.3. The Directorate of Estates also administers two Central Acts, . ;. 

viz., (i) 11!~ Public Premises (Eviction of unauthorised occupants) Act, 
1971 and(ii) th~, Requisitioning and Acquisition of Immovable Property 
Act, 1952, and advises various Ministries and Departme.nts of the Gov
ernment of India in respect of these two Acts. The various Ministries 
-have also to obtai'll the concurrence of the Directorate of Estates in the 
Ministry of Works and Housing for hiring of private accommodation 
-beyond the powers delegated to them. 

1.4. The 'Directorate of Estates at headquarters is headed by the 
Dire.ctor of Estates. The regional offices at Bombay and Calcutta arc 
·headedby.Estate Managers and at Simla, Nagpur and Faridabad by 
.Assistant Estate Managers. 
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B. AUocation of l' unds in each' Plan 

1.5. The financial targets of investme'llts for construction of general 
pocl accommodation (residential and .Joffic.p accommodation) during. 
various Plans are indicated below: 

Pian 

First 
Second 
Third 

Pl.m HJlid"y (1966-69) 
Fourth . 

-----..... ---

In crores of R.upees 
._-_._--------

Allocation Expendi
ture 

12'50 

18'5° 
35'00 (programme 

Limit) 
15'00 (Financial) 

Limit) 

II '00 

14'90 

128 '50 

} 
19'20 
24'42 

1.6. Directorate of Estates has stated that during the First and 
Sec(t,ld Plans, individual schemes were sanctioned as and when ncccS5ary. 
Consolidated Plan proposals were, however, drawn up for the Third and 
Fourth Plan'S. During the Third Plan penod, two types of limits were. 
indicated. Rs. 35 crores was the limit upto which programmes could 
be sanctioned. The actual expenditure was to be~ however, limited to 
Rs. 15 crores only. Later, however, the Ministry of Finance and the 
Planning Commission agreed to the incurring of expenditure beyond the 
said limit in view of the acceleration (If building activities and a sum 
01 Rs. 28.5 crores was spent against the allocation of Rs. 15 crores. 

1.7. For the Fifth Five Year Plan, Ministry of Works and Housing. 
had put up proposals for the allocation of Rs. 183 crOre8; 150 crores for 
construction of residential quarters and 33 crores for the COIIlIlruction of 
cUke accommodation in the General Pool. However, the Planning Com-
mission did not agree to this and the Draft Fifth Five Year Plan envisages. 
a provision of Rs. 100 crores only, both for residential and office accom
mcd~tion. The allocation fur 1974-75 has, however, been much less than
wh<lt was ~dmissible even on this basis, for, again'5t Rs. 20 crores which 
should have been the allocation on the basis of 1/5th of the requirement 

for the plan period, only a sum of Rs. 6.30 crores was made. available to 
be spent only on the contiuuing schemes. 

1.8. The Secretary, Mini~try of Works and Housing stated during evi
d~ncc that even though Rs. 100 crores had been provided in the Draft 
Fifth Plan it was not known what the final figure would be. If Rs. tOO 
crores were finally allocated then it was assumed that Rs. 80 crores would 
be for constructing residential qua-tc.fs and Rs. 20 crores would be for 
office accommodation. This was only a theoretical calculation as only 
Rs. 6.3 crores had been allocated during the First year of the 5th Plan. 
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That was more or less to complete the works that were in progress before 
the ban on construction, both of Government houses and office buildings, 
was imposed. . 

1.9. The witness explained that since August, 1973 there was a ban 
on house construction. The ban was that neither residential buildings 110r 
offices if they had not reached the plinth level on the target day, could be 
pJOceeded with. So, even though there were sanctioned schemes, it was 
not possible to undertake new con~lruction. 

1.10. The Committee were informed during evidence that the alloca
tion for the year 1975-76 was only Rs. 7 crores. Out of that, about 
Rs. 2.9 crores would be spent for the completion of the existing scheme!l 
which would spill ever to 1975-'76. The remaining amount of Rs. 4.10 
crores would not be utilised unless the ban on new construction was relax
ed. The spill-over schemes were expected to be completed by September, 
1975. 

1.11. Regarding the low allocation of funds during 1974-75 and 
1975-76 the representative of the Ministry of Works and Housing statcd:-

"It would not be a right way of doing it. It should be even spend
ing throughout the Plan period rather than having lIi fast in 
the first two years and a feast in the last three years, if feast 
it is going to be. But if the worst comes to the wont, if it 
is a fast and a feast, even then we would try to adjust our
selves provided we know that it is going to be a feast during 
the last three years, but even that we do not know at this point 
of time." 

1.12. In this connectiea, the representative of the PlanninJ Com-
mission stated :-

"Taking the existing economic situation and financial constraints, 
it was fdt that it would. not be wise to inject more funds into 
housiDg activity. So, the Planning Commission thOUght that 
in the initial yean we could go slow with housing activity and 
subsequently it could be increll5ed." 

1.13. Asked whether investment in .housing was inflationary. the repre
sentative of the Planning Commission stated ;-

.. Tt depends upon. the situation. ''''hen there is gneral IICarcity or 
food articles, Ja.tger housing activity is likely to be more mfta-
tionary. The situation was conllidered thereacfbare very re
cently and. the. Plantihig COmmission asked the Ministry to go 
sloW' for the ftnt, three years." 
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1.14. The representative of the Ministry of Works and Housing stat~d 
that housing had been given a low priority even though it was contra
inflationary and as a matter of fact it helped in checking inflation. 

1.15. Directorate of Estates has stated that on the basis of the periodi
cal applica.tions received from Government servants, the total overall 
availability of residential accommodation in the General Pool in eight 
citie!. viz. Delhi/New Delhi, Calcutta, Bombay, Madras, Simla, Farida
bad, Chandigarh and Nagpur was only 30 per cent of the total demand. 

1.16. From the data furnished by the Directorate of Estates it is scen 
that at the end of the Fourth Plan there is a net shortage of 33.65 Ial.:h 
sq. ft. of office accommodation in the four metropolitan cities of Delhi, 

'Calcutta, Bombay and Madras excluding leased/requisitioned accommod:l
tion. 

1.17. The Committee note that during the First, Second 
Third and Fourth Plan periods, including Plan Holiday (1966-
(9) against the aUocation of Rs. 96.86 crorcs. Rs. 98.02 
crores were spent by the Government for construction of residential 
accommodation In the· General Pool and office accommodation which is 
managed by the Directorate of Estates. In spite of this expenditure, the 
'overall availability of residential accommodation in the 'eight cities is 
about 30 per cent of the total demand, worked out on tbe basis of . the 
periodical; applications invited from tile Centrul Government emplo~/ces 

by the Directorate of Estates. Taking into accouat the overall demand 
of Govemment employees as a ",hole in these cities includin~ those \\ ho 
are not even asked to submit applications for allotment, it would appear 
that the actual satisfaction It.chieved so far is much less than 30 per cend. 
In addition, there is also a shortage of 33.65 IBkh sq.. ft. of office accom· 
modatlon excluding leased/requisitioned accommodation in the four metro. 
politan Cities of »el~. Calcuttn, Bombay Bnd Madras which obviously 
is being largely met by hiring prjvat" 8ccocnmodation. 

1.18. The Committee also note that tt.e Ministry of Works and 
Housing had puf. up proposals for the allocation of Rs. 183 crores for 
construction of residential and office accommodation during the Fifth I"ive 
Year Plan period. Against this, a tentative alloclltlon of Rs. 100 crow, 
(i.e. R". tW emre!" (elr rl'~jdclltial qm.rter~ Sln,f ){r-. 2f crores for uRh'c 
accommodation) has been made in the draft Fifth Five Year' Plan. This 
works out to an average of Rs. 20 crore!! for each year of the Plan period. 
'I'he Comnai*e are cOldtraiaed to noae that the actnal allocations made 
for 1974-75 i.e., the first year of the Plan was Rs. 6.30 crores only. For 
the second year of the Plan i.e., 1975.76, an allocation of Rs. 7 crore1i 
1)nIy has beeD...... TIIe5e aUocadoas are to be S)*It mainly On the 
1:ontinulng ~hemes. 1be Committee are further informed that consjderin~ 
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the situation in detail, the PI8IlDIag Commission bas asked the Ministry 
.to 10 slow for the, first three years of the Plan period. The Committee are 
,unable to appreciate this posftion. Dey feel..... if the allocations made 
duriaa tile years 1974-75. and 1975-76 Drc aay guide, the poky of going 
slow in the first three years of the Plan, would alllOUIIt to 8R allocation of 
.about Rs. 20 crores only during the first three years of the Plan period, 
leaving a balance of Rs. 80 crores to be spent during the last two years of 
Piau period. The ColIUDIUee consider tbat for the economic and efficient 
utiHsation of the reS()lH'Ces, tbere should not be such a wide divergence in 
the aUocations of funds which should be evenly distributed during each 
year of the Plan period as far as possible. Apart from other considera
tions, this is necessary for better plllDning {Iud execution of programmes 
'as well as optimum utiDsation of the capacity of the C.P.W.D. which is 
the executing agency for construction aeth·ities. 

I 1.19. The Committee further consider that the allocation of meagure 
funds during the first three years of the Plan I)eriod would delay in pro-
viding residential accommodation which is a basic need, to a larger number 
of Central Government employee .. , more thon 70 per cent of whom are 
without Government accommodation. The lion-provision of residential 
accommodation not only callses economic hardship to the Central Govern
ment employees, but also results in payment ot considerable sums of 
money on account of house rent allowanc" to them. With the construe
fion of more hOllses, this could be reduced substantially. 

1.20. The Committee are also not con\'ineed by the explanation ~iven 
by the representative of the PlanninIC Commission that keeping in view 
the existing economic situation and financial constraints it would not be 
wise to inject more funds into housing activity which is likely to be more 
inflationary in the present situation. The Committee are of the opinion 
that construction projects would generate more economic aetivity by 

·creating larger employment potential among various sections of the COID-

munity. Moreover, as the position regarding availability of steel. bricks 
etc., bas considerably eased, thet'e should be no formidable constraint'! in 
undertaking construction 01 houses on· a larller scale particularl,' for the 
low paid Government employees. 

1.2]. The Conunittee consider that the allocation of Jarger fand!lj would .,,0 a long l"ny in ~ 

(i) providing more qllarters f4)r Central Government employees. 
thereby fuJftling a basic: need and increasing the percentage 
satfsfaction for housing among them. 

(ii) saving of substantial amount5 by wey of reduced payments of 
hoose reat aDOW1IDCe . . 
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(iU) full utili8ation of tbe capacity of C.P.W.D. to undertake coo. 
tructlou works wbicb would otherwise remain under utilised. 

(iv) _viog in C8IIItradion costs whicb 8rt' likely to go up dee to
risiDl prices. 

(v) creating more employment poteutial and geDerating more 
eco~mic activity in the various sectors cODaected witb coas
truction activity. The Committee WOUld, therefore, strongly 
urge the (;ovcrnmeli' 10 llll(lcak III~fl' funds for residential 
and office accommodation, which should be evenly spread 
during the remain,jog four years of the Fifth Five Year Plan 
period. De Committee would furtber like tbe Government 
to lay down priorities for tbe construction of bouses parti
cularly for tbe low-paid employees so that the basic require
ment of a shelter is a\'ailable to It larger number of Govern
ment servants and their dependent families. 



CHAPTER n 
RESIDENTIAL ACCOMMODATION 

A. Types of Accommodation in Gale.... Pool 

General Pool accommodation for the Central Government Employees 
is available in the following cities:-

1 .. Delhi/New Delhi. 

2. Calcutta. 

3. Bombay. 

4. Madras. 

5. Simla. 

6. Faridabad. 

7. Chandigarh. 

8. Negpur. 

2.2. Residential accommodation has been categorised into 8 Types, 
name'y, Types I, II, III, IV, V, VI, VII and Vln. The scale of accom-
modationo provided in each Toype is indicated below:-:- I 

1'1P~s. D:lhi and "lth~r 'h~~~ ~'c:ep:ing B'un'Jay & Bomhay and Calcutta 
Cl1cu·ta. 

Residen- Stalrca8e Sleeping Balconies Plinth area Including 
tial unit and common st.irc.'le and CC'JT!ll10 n 

passqe. passale. 

Sq. Sq. Sq. Sq. Sq. 
metres metres mtere. metre. Feet 

I. 34(365 5 (54 5'6(60 34 (365 ) 
I. ft). S. ft). S. ft). 

II. so (535 5(54 5'6(60 53 (575 
s.ft) S.ft) S. ft) 

I II. 66(710 SC54 
s. ft) s. ft) 

5'6(60 
s.ft) 

67 (725) 

IV. 8~(900 5(54 7'B{B4 88 (950) 
s. t) •• ft I.ft.) 

V, 139 6 8'9(96 139 (1500 ) 
1500 64 5) 8.ft) 
s.ft) s.ft) 

VI. 195 6 8'9 167 (1800) 
(2100 64'S (96 

s.ft) s.ft) 8.ft) 

7 
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VII. No plinth areas have been prescribed. 

VHf. These are decided 00 the ~ri~s of each case. 

2.3. It wa'S stated during evidence that for tuture constructions onlY' 
six types of houses were proposed to be constructed as follows:-

Type-I 365 sq. ft. as at present. 

Type 11-

Type II1-

Type IV

Type V-

Type VI-

484 sq. ft. instead of 535 sq. ft as at present. 

610 sq. ft. instead of 710 sq. ft. as at present. 

807 sq. ft. instead of 900 sq. ft. as at present. 

1130 sq. ft. instead of 1500 sq. ft. as ,t present: 

1614 sq. ft. instead of 2100 SQ. ft. as at present. 

2.4. This was beiog tried to enable construction of more houses as. 
well as to make the houses cheaper. The Ministries of Defence and 
Railways have indicated that they would try to fall in line with the above 
proposal in the metropolitan towns but that in other areas it would be 
difficult to do so. The matter was proposed to be brought before the 
Accommodation Committee of the Cabinet for a decision to be taken at 
the highest level. 

2.5. Asked whether the feasibility of reducing the number of types 
of quarters in the General Pool was being considered, the Secretary of 
the Ministry stated during evidence-

"II< .. II< As a matter of fact, after Independence not many types VII 
and VI11 houses have been constructed. Actually the total 
num~er constructed in these types is 81 and 4. These weret 
built during the First and Second Plans. No construction was 
undertaken during Third and Fourth Plans of these two types. 
So far as type VII built after Independence is concerned, their 
floor area is 3856 sq. ft. Of course it is rather difficult to 
put pre-Independence houses in thet category. What hap
pened was that these were a large number of houses with 
different plintb areas which were taken as type VIH. Now, 
I think, this particular issue is of historical importance because 
our future construction is limited only to I to VI types of 
houses." 

2.6. The Secretary added that he fully agreed with the need for 
reducing the number of types of quarters in the General Pool. It was 
decided efter a lot of discussion that to start with, we should make it 6 
types and gradually we can bring it down to 5 types. Eventually we can 
have only 4 types. 
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2,7 The Committee welcome the proposal made by the Ministr), for 
reducing the plintb area of the various types of residential accommoda
tion '0 enable construction of more houses as well 118 to make the houses 
cheaper. They urge that early dec:ision .lIoold be taken in tile matter 
So that the Ministry may undertake the programme of new construction 
of residential accommodation witbout further loss of time and provide 
mudl needed relief to a large number of Government employees in the 
matter of bousing. 

2 8, The Committee are also in agreement with 'the decision taken by 
Govt'mment to reduce the numbers of types of accommodation, with the 
eventual objective of having only 4 types. The ColDIDittee feel that this· 
decision, besides facilitatiag speedy aDd economic constructions, will be 
in conformity with the socialist pattern of society and would therefore . 
UIl!,C its speedy implementation, 

B, Demand and Availability in each Plan period 

2,9. Two statements showing the demand and actual av~ ilability of 
residential accommodation and the percentage satisfoction achiewd in 
each type of accommodation during the first, second, third and fourth Plan 
periods at Delhi/New Delhi and other regional entres are at Appendices 
I nnd II. 

2.10. The following statement indicates the total demand. availabilitj 
and shortage of residential accommodation of all types in various cities 
at the cnd of 1973-74 and the percentage satisfaction achieved at the end 
of tl';:: Fourth Plan:-

Station Demand Availability ~hortage Percentage 
sati ~ facti 0 n. 

Delhi 99,82 4°,904 58,924 41'5 

Bombay 23,313 2',5S0 20,763 10.63 

Calcutta 19.333 1,864 17,469 8.60 
~im)a S,016 S67 4,449 12' 10 

Nagpur 1,345 1,061 284 81'37 

Faridahad 1,867 1,402 46S 77'94 

Madras 6,65S 51!! 6,137 S'96 

Chandigarh 6,368 357 6,oJI 5"78 

Total 1,63.725 49,223 1,14,502 30"00 
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2,11, The Type-wise demand, availability and shortage of aCCOIDll10-

-dation in Delhi/New Delhi at the end of the Fourth Plan was as under:-

Type DIJl1AIld Availability Shortage: .Percent., e 
agar at'-aon .. 

I ~7.769 13.206 14tS63 47'S 
II 39.738 J;'I,1Iti ~~, 38'S 
III u.B9S 5,063 9,832 34'0 

IV IO,IOP 4,824 5.3 18 4,,6 

V 5,z7B 1,1103 3>475 34'2 

VI 1>43S Sso 885 38'3 

VII 424 I21 3°3 28'S 
VIII • 147 21 u6 14'4 

2,12, It has been stated that during the 1 st and 2nd Plans the s:lti~
faction aimed at for residential accommodation was ;80 per cent of the 
effective demand in Delhi/New Delhi and for Bombay and Calcutta, it 
was 50 per cent for employees drawing more than Rs, 500/- per month; 
25 per cent for emplayees dnlwing less than Rs, 500/- per month and· 
10 per cent for Class IV staff. In the Third and Fourth Plan periods, 
the satisfaction aimed at was 80 per cent for Delhi/New Delhi and for 
Bombay and Calcutta it was raised to 50 per cent for al L'Utegorie!>. 

2,13, The actual availability of accommodation and percentage satis
faction achieved for all types taken together during the first four Plan 
periods is indicated below:-

(Figures in onlcket. indicate percentage satisfaction) 

1st Plan and Plan ":Ird Han 4t" Pian 
____ ._v __ •. 

Delhi/New Dell'i. 20,824 29,08J ~l8,6'8 40,904 
l32' 2) (32) (38' 5) (41' ~) .. 

Calcutta ~32 1.014 2,087 2,230 
(48' 9) i32 7) (S' 8) (8'60) 

Bombay 942 1,817 2,448 
(iP' 6) (6' 5) (10' 63) 

Madra§ 162 
(5'96) 

-Total for aU ddes. 49,3 19 
(3D) 

*O:lhl/NewDc1l>i Calcuna,BombayMatras, Simla Faridabad. Chandigarh, Nagpur 
.wllere G:ncral Pool accommodation ie available. 
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2.14. While framing the Fifth Five Year Plan proposals, a satisfaction 
level of 75 per cent in Delhi and 40 per cent in other cities like Madras, 
Bombay and Calcutta has been !limed €It. 

2.15. The representative of the Ministry of Works and Housing stated 
during evideuCe that against the target of 80 per cent satisfactiou for 
Delhi/New Delhi during the first and second Plans, the percentage satis
faction achieved was really low. One reason for that was that the demand 
projection for residential accommod:ltion was based on the number of 
applications actually received from the Central Government Employees 
and it did not take into account the total number of Government em
ployees, who were in service. The second reason was that there had been 
a shortfall in the allocation of funds. The third reason was that plan
ning for the construction of buildings was started after the money was 
released or allocated. This had led to a time lag between the allocation 
of the funds and the actual start of the construction operations. All these 
factors were collectively responsible for the low percentage of s-atisfaction 
achieved. In this connection the witness added:-.-

"Even the targets were set on the basis which I would not call very 
scientific because the targets were 'Set on the basis of the 
applications received, and not on the basis of the number of 
people working. There were also other contributory factors. 
One was increase in the number· of Government employees 
during the period. For example all over Indkl in 1956, the 
number of employees was of the order of 18 lakhs. Tn 1970. 

it was 28.5 lukhs, pn increase of 10.5 lakhs. If any planning 
was done 0';1 the basis or 18 la~s, the satisfaction even if it 
was possible to achie:vc RO per ce;1t~for 18 lakhs when it came 
to 1970, the number would have no co-relation with the per
cent1lge satisLction that \Vas envisaged at that ooint of time. 
The number of house~ built would have been perhaps 40-50 
per cent of the number of applicants at that point of time. 
But we also admit that even on the basis of the number of 
people workill.1g in 1951 and 1956 we were not able to achieve 
the 80 per cent satisfaction target and for that the amount of 
money that was released and our· procedures were both 
responsible. ' 

2.16. As already stated in Para 1.7 of Chapter J, the Ministry pro
posed an outlay of Rs. 183 erores, Rs. 150 crores for construction of 
residential quarters and 33 crores for the construction of office accom
modation during the Fifth Five Year Plan. This outlay was intended 
to achieve a satisfaction level of 75 per cent in Delhi and 40 per cent in 
other cities like Madras, Bombay and Calcutta. The estimated number 

240 LS-2 
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of residences proposed to be built in various cities according to the outlay 
of Ri. 150 crores as originally proposed was, Delhi 33,448, Bombay 
6,849, Madras 2,263 and Calcutta 6,114. The Draft Fifth Five Year 
Plan however envisages a financial outlay of Rs. 100 crores for residen
tial and office accommodation As stated 10 Chapter I, if Rs. 100 crores 
were finally allocated, then it was assumed that Rs. 80 crores would be 
for constructing residential quarters and Rs. 20 crores office accommo
dation. However the atual eLIoations for 1974-75 and 1975-76 have 
been of the order of Rs. 6.30 crores and Rs. 7 crores rcspectively to be 
spent mainly on the continuing schemes. 

2.17. The Secretary of the Ministry stated during evidence as 
follows:-

"Even though we have lost two years, if we are allowed Rs. 80 
crores for housing, we would be able to catch up to a very 
great extent, if not the whole and we may be able to build 
about 22,000 hOll'Ses. Our intention is to build the entire 
lot of 22,000 or 20,000 or 15,000 denpending upon the 
allocatlon of funds for categories I ot IV. We do not pro
pose to build anything beyond Type IV in the Fifth Plan. 
We would be concentrating mostly in Delhi but we do have 
programmes for building in Bombay and Calcutta and to a 
certain extent in Madras during the Fifth Plan period." 

2.18. Asked whether officers entitled to Types V to VIII Quarters have 
been generally allotted quarters of next below type and therefore their 
percentage satisfaction of having Government accommodation, even 
though of a lower type was much more than officers who were entitled 
to lower types of accommodation, the Secretary of the Ministry stated 
during evidence: 

"It is correct to say that officers entitled to higher types of accom
modation are getting lower types, because they are eligible for 
one below type. For categories upto Type IV they count their 
date of eligibility from the date of entry into Government ser
vices; so far as they are concerned, a different criterion is 
followed. Really Type IV is the meeting ground of the two 
'Systems that are prevailing. Type V to Type VIII people do 
not normally get the houses to which they are entitled, not 
to start with at any rate, and in some cases, never. They start 
with one below, and in some cases two below also. So, in 
regard to Type IV you get people from the lower categories 
coming up to that level and also the next below for Type V. 



Type I • 

Type II 

Type III 

Type IV 

TypeV • 

Type VI 

Type VII 

Type VIn 
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The percentage of satisfaction are: 

44'5% 

57% 

7 " " 

When I say Type VII or VIII it docs not mean that they get their 
entitled quarters. Most of the men entitled to Type VIII, get 
Type VII. The point is that they have got some type of house 
or another. That way it would appear that the lowest per
centage of satisfaction is in regard to Type 11-25.5 and the 
next two lower percentages are 44.5 and 50 respectively for 
Types I and III. That is why we want to concentrate on 
these three Types in the next few years." 

2.19. The Committee are distressed to note that the position in respect 
of provkion of residential acconunodation for the Central Government em
ployees in Delhi and other metropolitaa Cities is very unsatisfactory. The 
perceatage satisfaction achieved in DeIhl, which has the biggest mncea
tration of such employees, was of tbe order of 32, 32, 38 and 41 respec .. 
tively during the First, Second', 'Third and Fow1h ,Plans, as against a target 
of 89 per ceat satisfaction aimed at during each Plan. The number' of 
houses available in Delhi has risen barely by 20,080 during the seventeen 
years, that is, from 20,824 at the end of the First Plan to 40,904 at the 
end of the Fourth Plan, as against an iDcrease in the demand by 35,232 
laooses i.e., from 64,596 in the First Plan to 99.828 in tbe Fourth Plan. 
The percentage satisfaction achieved at the end of tbe Fourth Plan in the 
cities of Calcutta, Bombay and Madras 'is 9. 11 and 6 respectively which 
is far short of the satisfaction levels aimed at. The overall sati.taction 
achieved for all the eight cities where general pool accommodation is avail
able, is 30 per cent. The Committee are constrained to observe that the 
progress made by Government so far in providing housing to their em
ployees is a sad reflection of their failure to satisfy the basic needs of die 
employees, particularly the low paid employees to any reasonable extent. 

2.20. From among the many reasons advanced for the low percentage 
satisfaction achieved. the Committee are unhappy to note that during the 
first two Plans. the demand projections for each Plan period were based 
on the number of applications received from Central Government cm-
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ployees without taking into account the total number of employees, and 
that planning for construction of buil~ was started. after the funds were 
actually released leading to a time lag betw~en allocation ?f funds and the 
start of the construction work. The Comnuttee are unable to comprehend 
how without the basic information relating to number of employees any 
meaningful plans for housing them C8n be formulated. Tbe Committee 
have referred to tbis aspect in a subsequent section of the Report. 

2.21. Anotber reason advanced was shortage of funds for construction 
of residential accommodation. The Committee cannot but express their 
concern about the low priority received by housing schemes. When fin
ancial constraints have been the major handicap, the Committee would 
have liked the Government and its various agencies to institute schemes 
(or low cost house ... and economy in constru.ction, which could have made 
a real impact on the problem of housing instead of reducing the pace of 
consh·uctions. The Committee are concerned aMut the absence of any 
perspective planning on a scientific basis with time bound targets and a 
firm resolve to meet the housing shortage within a specified period. As it 
is, mUl"h nluable time ha... been lost and the prohl .. m remains largely un
solved. The Committee stress that the causes (or the slow progreso.; made 
in planning and implementing the schemes (or construction of residential 
accommodation should be identified and the shortcomings noticed such 8S 

non-collection of data regarding employees, time lag between construction 
and allocation of funds etc. rectified". 

2.22. The Committee ,note tbat the Draft Fifth Five Y ('!lr Plan envisages 
an outlay of Rs. 80 crores for construction of residential ~l('comlllodation. 
which could at best result in construction of 22,000 houses against the 
present estimated shortage of 1.14,502, COlllp()~('d of 58,924 in Delhi and 
55,578 in other metropolitan cities. E"en the alJocotioJ1 of Rs. 80 crores 
which could remove only 20 per cent of tllc shortage has been beset with 
difficulties as already pointed out in Chapter I. Thus the objectives of 
attaining a 75 per cent satisfaction level in Delhi and 40 per cent in other 
cities would remain unfulfilled. 

2.23. The Committee feel particularly cOllfi.emed about tbe very low 
lenl of satisfaction a.chieved in respect of the ~ker section of employees 
entitled to accommodations in Types I to II whereas officers entitled to 
Typt.'S V to VIII arc comparatively better off, the satisfaction in these 
categories being in the range of 70 per cent to 92 per cent in terms of 
some accommodation given to them though not of the Type to which they 
are entitled. The Committee have also drawn attention in a subseqlle~t 
sectiOltf to the bleak prospects for securing accommodation by Govern
ment employees who have put in over 2.0 yellni of service. The difticul-
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ties faced by the employees due to paucity of private accommodation, ex
bl'bitaDtly bigh rents, insanitary living conditions in the rapidly growing 
and crowded urban centres, inadequacy of public transport etc. need bard
ly be enumerated, and the deleterious effect on their health, morale, effi
ciency and their capacity to contribute effectively in their various tasks 
cannot be too strongly stressed. 

1.14. Tbe Committee would like to point out tbat it is high time that 
the magnitude and importance of providing accommodation for Central 
Government employees within a specified period is realised in its correct 
perspective and concerted efforts made to solve the problem. The problem 
calls for a reorientation of policies and programmes. To achieve the ob
ject of providing accommodation to the employees witbin a "pecified deter
mined time limit and for aCcelerating the pace of hou"in~ construction in 
the country, a package of pradil.'CS and programmes wlll have to be taken 
up in an integrated and coordinated manner. The Committee would 
strongly urge that as a first step Government should declare unequivocally 
their policy in the matter and take immediate measures fo~ embarking on 
a crash programme of construction of housing with a view to solve the 
problem within a reasonable time. Such a programme should inter alia 
provide for the following factors:-

(a) Collection of precise data about the nllmher of Centrs) Guv
ernment employees in various cities from time to time to facili
tate realistic perspective planning. 

(b) Reduction of the number of types of accommodation in the 
General Pool to facilitate rationalisation anel quicker construc
tion. 

(c) Laying down firm strategy for providing accommodation, m'o 
cording to a pha'ied programme to be completed within ::>" 
years, to those who have put in a minimum of tell ~'enrs' :i('j"

vice. 

(d) Concentration of construction activities in the neur future only 
on accommodations of Types I to II where the satisfaction is 
very low. 

(e) Concerted efforts for practical application (If the already evoh'· 
ed technology for low cost housin~ and econom~' in construc
tion. 

(0 Concerted efforts to remove congestion in the citil's and to shift 
such Government offices as can he immediately shifted to> 
sateIHte towns, 
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(g) Formulation and implementation of separate cooperative hous
ing aemes for Central Government employees enabling them 
to acquire their own houses, thus reducing strain OD the ac
commoiation avalable in the General PooL 

C. Priority dates covered in each Type 

2.25. The following statement indicates the priority dates covered on 
31-8-1974 in providing accommodation to Government employees in vari
ous types at different stations:-

Priority 
Station Type Date covered 

-----------------------------------------------------------
I 2 3 

Delhi I II-2-1957 
II 1-1-1954 

III 22-7-1948 

IV 31-5-1945 

V 7-6-1962 

VI 31-8-1964 

VII 16-6-1973 (Additional Sec-
retaries in the 
next below type). 

1-5-1964 (In entitled Type). 

VIII November,1970 (Secretaries only, 
Addl. Secretaries 
are not being 
covered). 

Sirrola Mar\;h,1962 

II December, 1943 

JII April,1942 

IV March,1941 

V June, 1962 

VI November, 1970 

Calcutta March,1951 

II July, 1948 

III February, 1943 

IV February, 1943 

V October, 1962 

VI February, 1960 
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2 3 

VII December, 1965 

:Bombay I April,1943 

II November, 1944 

III April,1942 

IV November, 1941 

V April,1963 

VI February, 1964 

VII December, 1969 

Faridabad I January, 19S9 

II July, 19S5 

III June, 1957 

IV 100% Satisfaction 

V 100% Satisfaction 

VI 100% satisfaction 

Madras January, 1949 

II July,195S 

III Murch,1943 

IV March, 1940 

V February, 1961 

VI January, 1961 

2.26. On the basis of the priority dates covered as on 31-8-1974, the 
minimum number of years of service required to be put in by the employees 
in order to comply with the requirements of eligibility for each type of 
accommodation is as follows: 

Type Delhi Simal Calcutta Bombay Faridabada Madras 

I 17 12 23 31 IS 25 
II 20 31 26 30 19 19 
III 26 32 31 32 17 31 
IV 29 33 :u 33 34 
V I2 [2 12 II 13 
VI 10 4 14 10 13 
VII 10 9 S 
VIn 4 ._------------_. - -- -- .. ------.-
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2.27. During evidence when the Committee enquired whether according 
to current availability of accommodation in various cities, there was any 
possibility of employees who had put in less than the number of years of 
service indicated above, getting a fair chance of allotment in the near 
future, the representative of the Ministry of Works and Housing stated: 

"I am very sorry I Ibave got to sound a very pessimistic note. There 
is no possibility of the employees who have put in less number 
of years of service getting allotment in the near future, with 
the existing number of houses because the number of employees 
will be much large. Particularly after 1947 and more parti
cularly after 1955, the recruitment has been quite high. That 
is why, unless we build a substantial number of houses, tlhe 
position is certainly not going to improve, if anything, it will 
worsen." 

2.28. Referring to the fact that in respect of lower types, the period of 
service required even for submission of applications for accommodation 
was more than 20 years in Delhi and Calcutta; more than 30 years in 
Bombay etc., the Committee enquired whether Government would ensure 
that Government servants in he lower categories (Types I to IV) would get 
accommodation at least after ten years of service. The representative of 
the Ministry of Works and Housing stated:- . 

"I fully 'agree iliat it is a very modest idea that Government servants, 
particularly in the lower categories, should get accommodation 
at least after ten years of service." 

2.29. The witness explained that for achieving that objective of provid
ing accommodation after ten years of service, the tempo of construction of 
residenti-al quarters would have to be increased. 

2.3Q. When the Committee enquired whether it was not the responsi
bility of the Government to provide residential accommodation to thelr 
employees particularly of lower category after a specified period of service, 
the representative of the Ministry of W()rks and Housing stated: 

"It is the rcspon!iibi1ity of not merely Government but O'f every 
employer. They should try to give satisfaction to the em
ployees. It is their bounden responsibility to give reasonable 
satisi'"dction to the employees." 

2.31. Asked whether Government had collected any statistics rcgardiClg 
the number of Central Government employees who had put in ] 0 years, 15 
years, 20 years, 25 years and 30 years of -service and were without accom
modation in various cities where Gooeral Pool accommodation was avail
able, the representative of the Ministry of Works and Housing admitted 
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that such statistics had not been collected and necessary steps would have
to be taken to collect the same .. 

2.32. From a study of tbe data regarding priority . dates covered iD 
various cities as on 31st August, 1974 where General Pool ac:colDll1<HlatioD 
is provided, the Committee Dote that the position of availability is the worst 
in Types U to IV quarters as indicated below: 

. _ .. _ ... - .•. ---------.. -_._._--_ ... _-_. __ ._----_._--_._. -- .... -. __ ._----

Numher of years uf service requircR, 

Type Delhi Calcutta Bombay Madras 

--- .-------------
17 23 31 25 

II 20 26 30 19 

III 20 31 32 31 

IV -29 31 33 34 

--------
It would be noticed that for Types I and II, a person has to put in 17 to 20 
years of service in Delhi, 23 to 26 years in Calcutta, 30 to 31 years in 
Bombay and 19 to. 25 years in Madras. For Types m and IV a penon. 
has to put in 31 years of service to get a quarter in Calcutta, 26 to 29 years 
in Delhi; 32 to 33 years iD Bombay and 31 to 34 years -in Madras. In 
Bombay and Madras, a Government employee entitled to Type III or IV 
quarter is likely to retire witholit getting his entitled accommodation. 

2.33. The Committee regret to Dote that in the present state of availa
bility of qua7ters, (;overnment servants entitled to Types I to IV accom
modation have no chance of getting accommodation even after putting io 
ten years of service. The chances of those who have put in 20 years o. 
service are also oot very bright. 

2.34. The Committee consider that it is the respoosi6Uity of Govern
ment to provide the basic need of shelter to all its employees. They, how
ever, realise that in view OIl the hea\'y shortage of resideJ1lial accommoda
tion and increase in the number of Central GOvernmeDt employees, it may 
not be feasible to' provide accommodation to a Government servant imme
diately on entering service, but they feel that a Go.vernment servant with 
ten years of service, shOuld at least be provided with residential acco,mmo

. dation. The Committee reco.mmend that keeping this objective in view, 
Government should prepare a time bound crash programme fo.r the CDn
structioD of quarters to cover the needs of aU employees with ten years of 
service and should provide requisite funds therefor. 
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1.35. De Committee further suggest that tbe Ministry of Works and 
·,Housing should devise a suitable system for coUection 01 data regarding 
Central Government employees who have put in 10, 10 and 25 years of 
,Hrvlce IDd are still without residential accommodation as the maintenance 
~I snch 8 data will greatly help In formUlating poIides IDd programmes for 
.the constrnction of tile requisite number of quauters for the Government 
-employees. 

O. Construction of Quarter ill each Plan 

2.36. The following satement indicates the number of quarters actually 
·constructed during each Plan period in various cities: 

Name of City 

Delhi!N. Delhi 

"Bombay. 

'Calcutta. 

.Madras 

Nagpur 

Faridabad 

<Chandiga· h 

Bangalore 

1st Plan 

318 

TOTAL: 6,25 1 

Plan 
2nJ Plan 3rd Plan H)liday 4th Plan 

(IS66-69) 

12.,273 

336 

312 

280 

13.201 

In addition J20 appar t-
ment rooms were cons -
lucted during 4th Pl~n 
Period. 

536 l2.54 

24 3Y' 

42 168 

257 274 

810 1402 

11,049 

361 

286 

346 

228 

4,737 

2.37. The Committee enquired about the targets of construction of resi
dential quarters and the type-wise quarters which were actually constructed 
during each Plan period. The representative of the Ministry of Work!; 
:and Housing stated:-

"So far as the earlier Plans nre concerned, we did not think in terms 
of giving higher priority for building lower types of houses. So 
far as the percentage was concerned, it was a flat 80 per cent 
theoretically as against the number of applications that were 
pending. So far as the present is concerned, we are going hy 

the actual number and not in terms of applications pending or 
something like th-at." 
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2.38. Directorate of Estates has ~tated that some houses have been built 
at Bangalore and the question of providing General Pool accommodation in 
the following cities is also under consideration: 

(i) Gauhati 

(ii) Bhubaneshwar 

(iii) Patna 

(iv) Srinagar 

(v) Hyderabad 

(vi) Indore 

(vii) J aipur 

(viii) Ahmedabad 

2.39. During evidence, the Committee were informed that 84 Type III 
houses and 42 Type IV houses were built at Bangalore during the Fourth 
Plan. 18 Type V houses were still under construction. As regJ.rds 

-construction of Types I and II houses a programme would be drawn up 
.during the Fifth Plan. 

2.40. Directorate of Estates has stated that no census of Central Gov
,ernment employees in the various cities having a large conc~ntrnti.on of such 
employees ha'S been carried out so far. During evidence, the Committee 
enquired whether it was not necessary to collect such vital statilitics for pre
paring long-term and short-term plans for providing residential accommoda
tion to the Government employees. The Committee also desired to know 
how, without conducting census of Central Government e:nploY"es, Govern
ment had selected some cities for providing General Pool accommodation. 
The Committee also referred to the statistics given in Appen:iix III, which 
had been collected by th~ Ministry of Health in connection with the intr.xluc
tion of Central Government Health Scheme in 18 cit its during the Fifth Plan 
-period. 

2.41. The representative of the Ministry of Works and Housing stated 
;as under:-

"So far as this question is concerned I fully appreciate and J fully 
agree that we should have census. Without census it is not 
possible to formulate long-term and short-term plans. What 
happened was that it was decided that the State capitals should 
be selected because the assumption was that the State Capita]<; 
would have a fairly large concentration of Central Government 
employees. But it is Rot so as has been brought out by tlhis 
particular statement. For ermple, Poona whicb i!'l not a State 
Capital, has 25,000 Central Government employc\.'.s." 
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2.42. Asked whether the nationalised Banks or the Life Insurance 
Corporation were helping provide, necessary funds for house construction, 
the representative of the Ministry of Works and Housing stated:-

"We have been asking for money for Housing and Urban Develop
ment Corporation but we h3ve been told that the first priority 

is irrigation and powel projects. Same is the case with na
tionalised Banks." 

2.43. Regarding the feasibiJ:ty of getting necessary funds from the na
tiooalised Banks for the construction of new quarters for Government em
ployees, Directorate of Eliitatc'S has stated:-

"For the Fourth Five Year Plan commencing in 1969-70, a sum of 
Rs. 30 crores only was allotted for the construction of general 

'pool accommodation. Since this amount fell short of our re
quirements, the question of making an additional allocation was 
taken up with the concerned authorities by this Ministry. While 
examining this matter, the possibility of enlisting the assistance 
of financial institutions like the Life Insurance Corporation of 
India and the State Bank of India was also considered and it 
was decided that the Ministry of Works and Hou"Iing cannot 
borrow money from these institutions for the following rea
sons:-

(a) When assessing the requirements of funds Govcrnmeut takes 
an overall vkw of the funds that would be available includ
ing funds from institutions likc the nationalised Banks and 
Life Insurance Corporation. 

(b) L.J.c.'s contribution towards schemes which arc legitimately 
the responsibility of Government budgets, has necessarily to 
be in the form of its support to the market borrowings of the 
Governments concerned. Since construction of general pool 
accommodation is direct hudgetary responsibility of the Cen
tral Governmcnt, loan from the L.I.C. outside the public 
borrowing programme of the Cc'ntral Government, will not 

be desirable. 

(c) Should this I ::'lllcst he accepted, there would be similar de
mands on the L.I.C. from other State Governments and such 
investmcnts (lrc bound to be :1t the expen~e of other inwst-

ments. 

The arguments mentioned above would hold good in the case 
of seeking assistance 01 nationalised Banks also. In any case, 
it was decided bv Government that it was not open to the Min-

istry of Works and Housing to borrow money from such insti-
lutions. " 
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2.44. The Committee note that the number of quarters actually cons
tructed in the 8 cities (Delhi/New Delhi, Calcutta. Bomb,IY, Madras, 
Simfa, Faridabad, Chandigarb, Nagpur) during the lst, 2nd, 3rd and 4th 
Plan periods was 6251, 13,201, J 1049 and 47J7 rcspedively. The num
ber of quarters constructeti during the 4th Plan was the lowest. The 
Committee regret that no physical targets for the construction of each 
type of quarter were laid for each city during the Plan periods. They 
urge that detailed targets for each type of quarter to be built during the 
5th Plan period in each city should be fixed so as to enable the actual 
performance to be judged against the targets laid down. 

2.45. The Committee note thai no details of Central Government emplo
yees in the various cities in the country have lJcen collected by Government 
to find out the demand for Government aCl'ommodation in the various 
cities. They further note that so far general pool accommodation has 
been built by Government only in 8 cities and that construction of general 
pool accommodation in some cities particularly, tile State Capitals like 
Gauhati, Bhubaneswar, Patnn, Hyderabad, Ahmedabad. Jnipllr and 
Srinagar is under consideration. From the data given in Appendix III 
which was furnished by the Ministry of Health, in connection with the 
introduction of the Central Government Health Scheme in 18 cities dur
in~ the 5th Plan period, it is noticed that there is hea,'y concentration of 
Central Government employees in cities like Poona. Jnbalpt)r~. Lucknow, 
Ihansi. Visakhapatnam etc., which are'. not being considered for general 
pool accommodation by the Mi~istry of Works nnd Housing. The Com
mittee recommend that the Ministry should coUect statistics about the 
concentration of Central Government employees in the val'ious cilies in 
the country and should decide on the construction of general pool accom
modation in future. after taking into accoUnt the number of Government 
employees in the various cities so as to ease the housing situation in those 

,cities where it is most actually licit. The priorities for constructio.n in the 
various cities may alsu he laid down after takin~ into account the relative 
concentrations of Central GoV(~rnmf;nt employees in the cities, avnilabilit.v of 
residential accommodation there and the percentage satisfactiou achieved. 

2.46. The Committee note that the Ministry of Work.. and Housing 
have not been permitted to borrow money from Life Insurance Corpora
tion of India, State Bank of India or other nlltionalised Banks in the 
country for the construction {If General Pool nccommodation. The rea
sons advanced in favour of that decision are, first. that while assessing 
the requirements of funds Government takes an overall view of the funds 
that would be av8liitble including funch of ,he financial institutions. 

econdly,L.I.C.'s contribution towards s('hcmes would be in the form 
of Its support to the market borrowings of the Governments concerned • 

. Thirdly, if Ministry of Works and Housing "are permitted to borrow money 
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from the fiaanclal institutions, then other State Governments would also 
make similar demands 

2.47. While appreciating the difficulties listed above, the Committee 
are of the view that in the long-term perspective, outlay on the construc
tion of houses will be a useful investment in as much as it will create 
permanent assets for the Government and would lead not only to economy 
in expenditure which is otherwise incurred on account of payment of large 
sums of money as house rent allowance to the Government employees 
but also to increase efficiency of employees by satisfying their basic need. 
TIle Committee wbuld therefore urge the Government to review their 
present policy and allocate more funds to the Minbtry of Works. and 
Housing to intensify its housing activity. The Committee suggest that 
the feasibility of providing additional funds for construction from the 
Provident Funds of the Central Government employees may also be 
examined. 

E. Allotment Procedure 

2.48. Directorate of Estates has stated that "as the demand is more 
than the availiability of accommodation, applications for allotmC'nt in Delhi. 
Bombay and Calcutta are invited on a restricted basis upto particular years 
for different types. In the case of Types I to IV; the date of priority is 
reckoned from the date an officer h;;s been in service either with the Central 
Government or with a State Government.. In the case of Types V and 
above, the date of priority is determined from the date from which art 
officer draws emoluments re1event to the particular type." 

2.49. Under the present allotment Rules, allotment of accommodation 
of next bt:low type is allowed to Government servants eligible to types V 
and above while such allotment in lower category is not allowed to Gov
roment employees who arc eligible to Types II, III and IV. In replY to a 
qusetion as to why the same procedure had 'I1ot been made applicable to 
all the categories of employees, Directorate of Estates has stated as under:-

"According to the provisions contained in the. Allotment Rules, which 
came into force from 15.5.1963, the Officers entitled to types 
III and IV were also entitled to the allotment of next below 
type. Allotment in the next below type of accommodation 

to these officers was suspended in March, 1964, a§ the percent
age (If satisfaction in types II and III was comparatively very 
low. Subsequently. the matter was considered by .. n Ad boc 
Committee of Secretaries in November. 1964. The Committee 
was of the opinion that the bulk of officers entitled to accommo-
dation in types I to IV were permanently located in Delhi where
as officers eligible for tyP\!S V and nhove were usually those who 
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were posted in Delhi on tenure basis for short duration. It 
was felt th~t the abolition of allotment in the next below type 
to thos.e entttled to types V and above would, therefore, entail 
hardshIp to officers not belonging to the Central Secretariat 
Service. However, for 'purposes of allotment of accommoda-. 
tion in the next below type, these officers have to compete 
with officers eligible for the lower types. Government reviewed' 
the position in Junc, 1973 in this regard and decided that status 
qu~ should be maint<iillCd as Government was contemplating to 
achIe,ve 75 per cent satisfaction in Delhi and 40 'per, cent at 
other places where general pool accommodation was available, 
by the end of the Fifth Five Year Plan and the hardship will 
be removed when more accommodation become available. It 
may be mentioned here, however, that due to ban on construe-· 
tion the targets mentioned will Dot be achieved during the _5th 
Plan period." 

2.50. The Committee enquired during evidence whether it was a fact 
that many officers entitled to Types III and IV lost their entitlement for 
a particular Type due to increase in emoluments making them eligible for 
a higher Type and thus remained without Government accommodation· 
while persons with lower emoluments and with lesser years of service got._ 
their allotment. The reprcsentative of the Ministry of Works and Hous
ing stated:-

"This has not affected a very large number of Gove,roment em
ployees. But, there have been a certain number of marginal· 

cases. The allotment may be such that in three years' time 
the cases of that nature will be further reduced. Because 
allotment heing of a three year basis, I think that the ~umber' 
of marginal cases would be reduced. But, a few hardship
cases cannot be ruled out." 

2.ft. The Directorate has elucidated the position in a further note asc 
follows:--

'f ... Allotments in different types are made on the basis of the 
dales of priority of employees. For Types I to IV, priority 
is r~koned from the date of entry into Government service. 
and for the higher Itypes, from the date an e,m'r1oyee com
menced drawing emoluments relevant to the particular type. 

8ormally, a senior employee gets accommodation of a higher 
type sooner than a junicr. However, the 'allotment year' now 
comprises three calendar years (1975-77) and allotments 
are mad~ on the basio; of entitlement at the commencement of 
of the allotment year, namely, 1-1-1975. If, after an allot
ment on t:·;c; basis. the entitlement of an employee goes up, 
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he will not be considered for an allotment in the higher 

entitled type during the ':Jlotmcnt year'. The op.::ration .of the 

rule should not nOfm?lly result in anomalies except in rare 

in~lanecs. No statistics of SUC1 anomalous cas('~ arc main-

tained. " 

2.52. The Committee note that under the present allotment rules, aIlot

-ment of accommodation of next below ~ategory is allowed to Government 

servants eligible for Types V and above while such allotment in lower 

category is not allowed to Government servants eligible for Types n, In 
and IV. Government reviewed the position in June, 1973 but decided 'II 
continue with the existing practice on the ground that the availability of 

accommodation would improve in lower types. The Committee have been 

informed that the allotment year now comprises t.hree calendar years (1975·-

77) and allotments are made on the basis of entitlement at the commence

ment of the aBotment year, namely, 1st January, 1975, and that if, after 

an allotment on this basis, tbe entitlement of an employee goes up, he will 
DO,t be considered for an allotment in the higher entitled Type during ttc 

'allotment year'. The Committee would howe\'er like to point out that evlfi 

on Government's own admission certain marginal cases cannot be 1'14ed 

out in that employees wbo are on the verge of getting accommodatio. in 
the entitled Type after a long period of waiting for that Type lose their 

entitlement to that Type just because of increase in emoluments bef"te the 

commencement of the allotment year which wO,uld entitle the.,. only to 

the next higher type. Consequently tbeir waiting period fo' getting any 

accommodation at all may be longer, since their tum will ... -ome according 

to the inter-se prio..-ity list iOr the higher Type. Such CRieS can be parti

cularly hard when the prospects of large scale constructions are nQt very 

good. The Committee would therefore suggest tbBt such cases of hardsbip 

whenever they ariSe should be cO.nsidered sympathetically by offering them 

accommodation Of next below type so that the anomaly of their juniors 

in service geUing accommodation, even though of a lower type, may not 

1lI'IIe. . Jrf' 
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F. Out-of·turn aUotmeat 

2.53. Directorate of Estates has stated that in the Allotment Rules a 
provision existed regarding out-of-turn allotments on medical grounds 
tlOdcr which Director of Estates was competent to make such allotments 
in view of serious illness of a Government Employee or any member of 
his family, if considered necessary, in consultation with the appropriate 
medical authority. The policy regarding out-of-turn allotments on medi
·cal grounds was reviewed in 1971-72 and it was decided to omit this pro
vision from the Allotment Rules. The provision regarding out-of-tum 
allotments on medical grounds stands omitted from Allotment Rules from 

13th May. 1972. Thereafter, ad hoc allotments on medical or other 
grounds are being sanctioned by relaxing the provisions of the Allotment 
Rules. Such requests on medical and compassionate grounds are consi
dered by a "Special Committee" headed by a Joint Secretary and each 
case is put up to the Minister with the recommendations of the Committee. 

2.54. The allotments made out-of-turn on medical grounds during 
1969 to 1973 in various types of accommodation are indicated below:-

Type 1969 1970 1971 197Z 1973 

I I 6 9 ZZ 30 

II z3 17z 129 69 I21 

111 IS 33 41 75 48 

IV Z 14 34 51 36 

V 4 9 18 ZS Zl 

VI 4 6 2 

VII 

VIII . 

TOTAL: 45 234 235 248 258 

---~ .... -. 
2.55. The statemem given in Appendix IV shows the ad hoc allot~ 

menta made in different types during the years 1969 to 1973 on the follow
ing grounds :-

1. On transfer. 

2. To vacate Departmental pools. 

3. Death of Government Employees. 

4. Retirement of Government Employees. 

240 LS--3 
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5. Personal Staff of Ministers. 

6. On Special Grounds. 

2.56. The allotments made to the Central Government Employees OD 

"Special Grounds" are indicated below :-

Type 

I 

II 

III 

IV 
V 

VI 

VII 

VIII . 

Allotment on Special 

1969 1970 1971 

6 9 13 

3 18 35 

9 10 

22 13 4 

3 2.0 2.5 

'" 3 

'" 3 

" 2. 

Grounds 

1972 1973 

10 7 

27 33' 

13 4 

18, 

53 25 

8 3 

2 

·INFORMATION NOT AVAILABLE. 

2.57. As regards allotments made on "Special Grounds" the Com
mittee were informed that those cases related to allotments made to sucb 
categories as mentioned below:-

1. Staff car drivers of Ministers. 

2. Personal staff of Vice-President. 

3. Staff of Prime Minister's Secretariat not covered under the Rules. 

4. Security staff of the Ministers and Prime Minister. 

5. Maintenance staff of C.P.W.D. 

6. Cases where normal prescribed conditions for ad hoc allotment 
to the dependents Of retiring and deceased Government ser
vants are not fulfilled. 

All such cases went upto the Minister for final orders. 

2.58. The Committee were informed during evidence that ad hoc 
allotments were mostly made on medical grounds on the advice of the 

Director General, Health Services. Certain diseases like. cancer, heart-
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disease, displacement of retina, psychosis, paralysis etc. had been reco
gnised for the purpose of out-of-turn allotment. The applications were 
scrutinised with refercnce to the list of diseases and if the diseases indicated 
in the medical certificate did not conform to that list and there was a 
doubt, a reference was made to the Director General, Health Services and 
!his advice was followed. All such cases were generally put up to the 
Minister. 

2.59. When the Committee enquired whether it would not be desirable 
to include the Rule relating to out-of-turn allotment in the Allotment 
Rules to enable the Government servants to know the actual position, the 
representative of the Ministcry of Works and Housing stated :-

"I am in full agreement with the view expressed here. We have 
certain guidelines in regard to ad hoc allotments so far as 
medical cases are concerned ............ It is better that it 
is known not in the Ministry but also to individuals so that we 
do not miss out certain people and certain people do not miss 
out themselves." 

2.60. The Committee note that in the Allotment Rules a provisloD 
existed regarding o,ot-of-turn allotments on medical grounds under which 
Director of Estates was competent (0 make soch allotments in view of a 
serious illness of a Government employee or any member of his family. 
The policy regarding o,ot-ol-torn allotments on medical grounds was re
viewed in 1971-72 and the Rule regarding out-of-tum allotment on medical 
grounds was omitted from the Allotment Rules from 13th May, 1972. 
Thereafter, ad hoc allotments on medical o;r other grounds are being sanc
tioned by relaxing the provision!! of the Allotment Rules. Requests for 
out-at-tum allotments are considered by a "Special CO,mmittee" headed by 
a Joint Secretary and each case is put up to the Minister with the reCom
mendations of the Committee. The Committee also note that during 197% 
and 1973, 248 and 258 residential units were allotted out-of-tum on 
medical ground<; and durin~ the same years 534 and 660 ad hoc allotments 
were made On various other grounds. 

2.61. The Committee also note that certain dises.'ies like cancer, heart
disease, displacement Of retina, psychosis, paralysis etc. have been recog
uised lo;r the purpose 01 out-ol-tum allotment on medical grounds and in 
eases of doubt advice of the Director General Health Sem€es is also taken. 
AB such cases are generally put up to the Minister for sanction. 

2.62. The Committee recommend that since ad hoc allotments on 
medical and other grounds are stDl being made after the Rule was omitted 
from the Allotment Rules, the Rule relating to oot-of-tum allotment should 
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be inc:luded again in tbe Allotment Rules to enable the Government 
servants to know tbe position. The Rule should specifically include the 
detailed procedure and criterion for getting out-of-turn allotment on 
medical and other grounds and the authority fo.r sanctioning the allotment 
flO that aU penon! eHglble for such allotments can apply for the same. This 
would, inter alia, remove tbe impression that there is any favouritism in 
such allotments. 

G. Hostel Accommodation 

2.63. A statement showing the de.tails of the Hostels undr the Direc
torate of Estates in Delhi, Bombay, Calcutta, Madras and Simla is at 
Appendix V. 

(i) Hostels in Delhi 

2.64. In Delhi, there are 9 Hostels. Of these two Hostels viz., West
ern Court and Vithalbhai Patel House, are intended primarily for allot
ment to Members of Parliament for their own use or for the use of their 
guest... Such of the accommodation as may be found surplus to the 
.requirements of M.Ps .• it is allotted to Government Officers. Accommoda
tion in the Vithalbhai Patel House was initially allotted to Government 
Officers also but this is not being done now, and during the last about 
three years. no fresh allotment has been made to a'ny Government Officer. 

2.65. Pataudi House.-Thc main building of Pataudi House consisting 
of 11 suites is being run as a State Guest House for The stay of Chief Minis
ters and Ministers of State. Governments and other V'.I.Ps., Visiting the 
Capital. The charges for board and lodging are borne by Government. 
There are ten adjacent hutments which are allotted to the personal staff 
of V.I.Ps. staying in the Guest House and the surplus accommodation is 
also allotted to Government Officers. Apart from the main Guest House, 
there are 104 hutments in the compound of the buildings, which are allotted 
to Central Government Officers. 

2.66. Asia House, Minto Road Apartments, Tagore Hostel, Kasturba 
Marg Aparlments.-Except in the case of Kasturba Marg A'partments, 
wh.ere 30 rooms are set apart for officers visiting Delhi on official duty, 
the remainmg accommodation in the above Hostels is allotted to Central 
Government officers eligible for general pool accommodation on the basis 
of their entitlements and date of priority. Officers drawing emoluments 
of Rs. 800/- and above arc considered for allotment of double-roomed 
suites and officers drawing emoluments of Rs. 500-799 for single rooms. 
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2.67. Working Girl's Hostels.-This Hostel was originally under the 
administrative charges of the Social Welfare and Rehabilitation Direct
orate and came under tihe control of the Directorate of Estates with effect 
from 1-6-1963. Previously, accommodation in the hostel was also allotted 
to women not working in Government Offices, but since last year such 
non-eligible :working women are not considered for allotment. 

2.68. The Working Girl's Hostel in New Delhi consisting of 137 units 
is exclusively reserved for allotment to women working in Government 
offices at Delhi. In addition, some quarters and some suites in the 
Government Hostels are also reserved for allotment to women officers in 
Delhi and some of the regional stations. Details of the accommodatlon 
provided for working women at Delhi are given below:--

Accommodation in Lady Officer's Pool 

Type 

I 

II 

III 

IV 

V 

Klisturba Marg Apartments 

Asia House Apartments 

Tagori! Road Apartments 

TOTAL ;-

Units available 

28 

346 

63 

82 

16 

50 Double suites) 
20 single suites) 

16 Sing Ie suites 

8 Single suites 

629 

2.69. The dates of priority covered in the ladies pool from 1970 to 
September, 1974 are as under:-

Year 

--------
Upto 31-12-1970 

Upto 31-12-1971 

Upto 21-12-1972 

Upto 31-12-1973 

Upto 30-9-1974 

Priority date corvered 

January, 1959 

April, 1959 

July, 1966 

February, 1969 

June, 1968 
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(ii) Allotment Procedure for hostel accommodation 

2.70. Directorate of Estates has stated that the hostel accommodation 
is not allotted on the basis of length of service. Upto 31-8-1970. this 
accommodation was allotted on the basis of quantum of emolume'Ilts drawn 
by an officer. The Officer getting highe~ emoluments was considered 
senior to the officer getting lower emoluments. The same procedure was 
adopted for allotment of hostel accommodation in the, ladies pool upto 
31-6-70. From 1st September, 1970, the priority date both for double 
roomed/single roomed accommodation in the ladies pool is counted from 
thc date, a lady officer has been drawing a pay of Rs. 500/- or above 
per month cO'l1tinuously. This has now been revised to Rs. 700 after the 
introduction of the new pay scales recommended by the Tihrd Pay Com
mISSIon. H~wevcr, in the. case of male Government Officers, the priority 
date for double roomed hostel accommodation is determined with reference 
to the date from which they are drawing a 'p'ay Rs. 1,0001- per month 
and for single roomed accommodation, the priority date is counted from 
the date an officer is in receipt of a pay of Rs. 700/- or more per rnanth. 

2.71. Directorate of Estates has stated that "Accommodation in the 
Working Girl's Hostel is now allotted only to such women, as are em
ployed in Government Offices eligible for general pool accommodation, 
irrespective of their pay and priority date. Their seniority for allotment 
of accommodation in Working Girl's Hostel is determined accordi'llg to 
the date of receipt of applications in the Directorate, of Estates and the 
Waiting list is prepared on this basis." 

2.72. During evidence when the Committee enquired about the reasons 
why length of service of an officer was not taken into account for the 
purpose of allotmctnt of Hostel Accommodation, the representative of the 
Ministry of Works and Housing stated that single room suites were equat
ed to regular Type IV and double room suites were equated to regular 
Type V. For Type V, priority actually counted from the day the Officer 
started drawing emoluments rele,vant to that type. The entire length of 
service was not taken into account. For !tlngle room also, the salary 
drawn by the officer was taken into account for allotment of Hostel ac
modation. Seniority counted within the pay range. Asked why length of 
service was not taken into account for allotment of accommodation in the 
Working Girls Hostel, the representative of the Ministry of Works and 
Housing stated:-

"I do feel that perhaps we are not following the right procedure 
and we should go in for seniority in service rather than datc 
of application." 
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2.73. In reply to a question if due pUblicity is given regarding the 
availability of accommodation in the Working Girl's Hostel and whether 
a'pplications are invited for the purpose, Directorate of Etates has stated 
in a written note as under:-

"In the Working Girl's Hostel, there is limited accommodation, 
namely, 137 rooms and all these rooms are occupied by 
working girls of Central Government Offices, Semi-Government 
Offices and Private Organisations. Since the accommodation 
is limited in this hostel and is not considered as part of the 
general pool and only few vacancies occur, inviting of applica
tions by a general circular would mean waiting for long by 
the working girls and would result in frustration etc. In view 

of this position, applications by a circular are not invited. 
Applications received from the working women are registered 
and they are allotted rooms in the Working Girl'ss Hostel ac
cording to their date of registration. Since applications are not 
invited by a general circular, the question of making allotment 

on the basis of length of service does not arise." 

2.74. The Committee note that the hostel accommodation is not aUot
ted on the basis of length of service. Upto 31-8-1970, hostel accommo
dation was allotted on the basis of quantum of emoluments drawn by an 
officer. The officer getting higher emoluments was considered senior to 
the officer getting lower emoluments. The same procedure was adopted 
for allotment of hostel accommodation in the ladies pool. The Commit
tee further note that from the 1st September, 1970, the priority date both 
for double roomed/ single roomed accommodation in the ladies pool Is 
counted from the date of lady officer has been drawing a pay of Rs. 500 
or above per month continuously. After the introduction of the new pay 
scales as recommended by the Third Pay Commission, the priority date 
is couoted from the date a lady officer starts drawing Rs. 700 per month. 
In the case of male Government Officers, the priority date for double room
ed hostel accommodation is determined with reference to the date from 
which they start drawing Rs. 1000 per month and for single roomed ac
commodation, the priority date is counted from the date an officer is In 
receipt of Rs. 700 or more per month. Seniority in all cases is counted 
within the pay range. 

2.7S. The Committee also note that in the caSe of the Working Girl's 
Hostel, seniority for allotment of accommodation is determined according 
to the date of receipt of applications irrespective of tbe pay and priority 
odate of the lady officer. It is also stated that as the accommodation In 



34 

the Working Girls' Hostel is not considered as part of the General Pool: 
accommodation and only few vacancies occur, applications are not being. 
invited by issuing a general circular. 

2.76. The Committee feel that for aUotment of Hostel accommodation 
both for ladies and male Government officers, the total length of service 
within the particular pay range for entitlement and not merely the bigher 
pay within the pay range, should be the criterion for determining their 
priority. 

2.77. The Committee also feel tha.t in the case of the Working Girls' 
Hostel, the present procedure of determining seniority for allotment of 
accommodation on the basis of the date of receipt of applications is not 
correct particularly when no circular is being issued for the purpose of 
inviting applications for aUotment. The Committee are not convinced of 
the reasons advanced by the Ministry that since the number of vacancies 
which occur in the Working Girls' Hostel are very few, applications by a 
circular are not invited. The Committee see no reason why the fact of a 
few vacancies occurring in the Working Girls' Hostel should not receive 
wide pUblicity and why this fact should be kept from the notice of the 
Working Girls employed in vario'us Ministries/Departments and Attached 
and Subordinate Offices etc. 

2.78. The Committee hope that necessary corrective steps will be taken 
by the Ministry of Works and Housing to streamline the whole procedure
for allotment of accommodation in various Hostels under the Directorate 
of Estates. 

2.79. The Committee further consiclel' that one of the ways of easing 
the acute residential prohlem for Govemment employees particularly 
those with few years of service may be to provide cheap hostel accommo
dation to them by building such hostels in all those cities where there is a 
large concentration of Central Govemment servants. The Coonmittee 
would, therefore, like Government to examine the feasibility of construct
ing cheap hostel accommodation for their employees to ease the housing 
problem to the extent possible. 

2.80. The Committee recommend that allotment of hostel accommoda
tion both in respect of lady and male officers should form part of the regu
lar scheme and allotment rules therefor should be framed so as to ensure
equitable treafment for all eligible employees and to avoid incidence of 
~y unfair practices. 
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H. PaymeDt of House Rent ADow8nce 

2.81. Directorate of Estates has stated that in Delhi, Bombay, Calcutta, 
Madras and Chandigarh, all officer can get house rent allowance even with
out submitting his application for accommodation or refusing the accom
modation when offered/ allotted, or even after surrendering the accommoda
tion. In Simla Officers entitled to types I to IV can drew house rent allow
ance without applYing for Government accommodation or even an refus
ing/ surrendering Government accommodation. In respect of type V and 
above, officers have to apply for accommodation. and to obtain 'no accom
modation certificate' from the Assistant Estate Manager before claiming 
house rent allowance. Similarly in Nagpur Officers entitled to types I to 
V have not to apply for accommodation before becoming eligible for house 
rent allowance. In types VI and VII, Officers have to ap'ply before be
coming eligible for house rent allowance. 

2.82. Directorate of Estates has stated that no study has been made re
garding the economics of providing Government accommodation to the 
employees instead of paying house rent allowance to them. However, ac
cording to the information collected by the Comptroller and Auditor-General 
of India for the year 1970-71, Government paid Rs. 7.09 crores as house 
rent allowance to Government servants in Delhi and New Delhi. These 
figures related to all the Government servants in Delhi/New Delhi including 
those entitled to accommodation from other pools such as Ruilways, Post 
and Telegraphs and Defence etc. The percentage of satisfaction in that 
year in the General Pool was about 42.5 per cent. On that basis, Directo
rate of Estates has worked out that a sum of about Rs. 2.89 crores per 
annum would be saved by way of house rent allowance if the satisfaction of 
75 per cent in respect of General Pool accommodation would be achieved 
by the end of the Fifth Plan. This was again, only a rough estimate. The 
exact figures about the amount of house rent allowance paid to all the 
Central Government employees in Delhi/New Delhi annually were not 
available With the Directorate of Estates. 

2.83. Directorate of Estates has estimated that by achieving 75 per cent 
satisfaction in Delhi/New Delhi by the end of the Fifth Plan, the additional 
revenue by way of realisation of house rent would roughly amount to 
Rs. 1.93 crores per annum. The above amounts of house rent allowance 
and house rent realisation would be recurring savings. 

2.84. In a note furnished to the Committee, Directorate of Estates has 
stated that "Government paid a sum of Rs. 45.37 crores and Rs. 46.60 
crores as house rent allowance to the Central Government employees as a 
whole during the years 1971-72 and 1972-73 respectively. Even though 
separate figures are not available a substantial portion of this was appear
enlly paid to the employees in the major cities where there is concentration 
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.of Central Government employees. Therefore, construction of more ac
commodation in these cities would, besides fetching additional revenue to 
Government by way of recovery of licence fee, result in saving of lot of 
money which is now paid as house rent allowance to the employees working 
in these cities." 

2.85. During evidence when the Committee enquired as to what steps 
had been taken to reduce the payment of large sums of money as House 
Rent Allowance to Government servants, the representative of the Planning 
Commission stated that the point was considered in the Planning Commis
sion who had asked the Ministry of Works and Housing to prepare cost
benefit analysis in that regard but no information was received from them. 
In this connection, the representative of the Ministry of Works and Housing 
state:-

"The point was raised in the Planning Commission. It is quite 
clear that if you capitalise the 8:l1Ount of money Government is 
spending on the basis of 12 per cent return and the asset that 
you create against· that would have a longevity of 50 or 60 
years. So, a separate cost analysis was not necessary. The 
investment on capital works would be much more economic 

than revenue expenditure year after year." 

2.86. During evidence when the Committee enquired whether it Wa'S 

not necessary to undertake a study of the comparative economics of provid
ing Government accommodation to employees instead of paying house rent 
allowance to them, the representative of the Ministry of Works and Housing 
state:-

"It is our very strong feeling that it is more economical in the long 
run to build houses rather than to pay house rent allowance. 
During the interim period, we pay both the house rent allowance 
and also spend money in construction of houses. 1£ you take 
the long term view considering the money that we pay during 
the lon-term period of two, three or four years, that is going 
to be wiped out. The second point that is always made, is 
that the return on the houses that have been built would be 
hardly from five to seven per cent. The house is given at the 
standard rent while the maintenance costs on it come to about 
2 per cent of the construction cost per year. Now, the answer 
to that is that, firstly, these ar~ charged at a standard rent basis 
because most of the houses are pre-war houses when the cost of 
construction was low. But, if we build new houses, we would 
naturally be charging at 10 per cent and not the standard rent 
as has been the case in Delhi because the pooled standard rent 

.' even. now, because of a large number of old houses that we 
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have, is less than ten per cent. There is no reason why we 
should not charge full 10 per cent with the construction of a 
large number of houses." 

2.87. Regarding cost of maintenance, the representative of the Ministry 
of Works and Housing stated:-

"This 2 per cent that we spend on maintenance. will not be a regular 
phenomenon for the simple reason that the maintenance costs 
are high because we have to maintain a large number of older 
houses built before the War. If we are able to build new houses 
in seventies, the maintenance costs would be marginal-very 
much lower. Therefore, I think that without going into any 
sophisticated cost-benefit analysis and things of that sort, it is 
much better to create permanent assets for the Government 
rather than to keep on giving the house reDt allowance." 

2.88. The Committee note that on the whole about Rs. 47 crores are 
paid every year as house rent allowance to all Central Government em
ployees, who have not been provided with accommodation out of which 
an amount of Rs. 7 crores pertain to employees at Delhi. The Committee 
are convinced by the arguments advanced by the Ministry that it would 
be more economical to build houses for the employees rather than to 
continue payiog house rent allowance to them. There will be a better 
return in the shape of higher rent realisable from the employees upto the 
maximum of 10 per cent of their emoluments instead of the standard rent 
which is recovered mostly at present. There will also be a substantial 
reduction in maintenance costs on account of a large number of new 
constructions. These factors alone would more than offset the amount 
paid as House Rent allowance. The Committee feel that besides these, 
the advantages of creating durable assets for the Government and satis
fadion of the basic needs of the employees are added grounds for build
ing more accommodation for employees. The Committee would, there
fore, strongly urge Government to take into account the undoubted ad
vantages of capitalizing the recurring payments on account of house rent 
allowance and investing in the capital works and to embark on a crash 
programme of construction of houses for providing accommodatin to 
Government employees, which would not only result in effecting recurring 
savings on account of payment of boUse rent allowance but also keep a 
large section of the employees satisfied as the avaUabUity of an essential 
amenity like shelter at reasonable rent would prove to be an unmixed 
blessing in these hard days. 

2.8'. The Committee also suggest that tbe old quarters which were 
constructed before the war and for which cost of maintenance is stated 
to be prohibitive should be considered lor demolition in a phased manner. 
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The land which will be so vacated as a result of demolition of these old 
quarters should be put to better use by constmctiDg multi-storeyed build
ings. A long-term plan for demolition of old quarters wbose maintenance 
cost bas become uneconomical and construction of new buildings in re
placement thereof needs to be formulated and implemented expeditiously 
to provide relief to the Central Government employees. 

I. ADotment of residential Quarters to other Departments 

2.90. The following statement indicates the residential accommoda
tion which has been placed at the disposal of Ministry of Defence and 
other Departments out of the General Pool:-

Station Quarters Quarters Quarters Total 
with placed in 
Minis Iry of Lok Sabha 

with other 
Depart-

Defence Pool ments 

Delhi 2,218 3,710 

Bombay. 51 51 

Calcutta. 2 

Simla I . 18st 4S2 

Madras . 

Faridabad 182 

Nagpur . 

Chandigarh 

2.91. Directorate of Estates haS stated that there are no hard and fast 
rules for placing accommodation at the disposal of other Departments. 
The, accommodation is placed at their dispos-al on the basis of their 
demands and to the extent, accommodation could be spared from the 
General Pool. 
~------------------ -----_._-------

·With West Bengal Government. 

tWith Himachal Pradesh Government. 

"With Haryana Government.' 
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2.92. The Committee were informed durmg evidence that 526 resi
dential units have been placed at the disposal of the Delhi Police and 
Delhi Administration as shown below:-

Delhi Police 

Delhi Administration 

TOTAL: 

450 

76 

2.93. Asked about the reasons why these quarters had been made 
available to Delhi Police and Dellii Administration out of the General 

Pool. the representative of the Ministry of Works and Housing stated that 
historically Delhi Administration was considered as part of the overall 
responsibility of the Central Government and houses had been constructed 
after taking into account the requirements of Delhi Administration as 
their finances were met out of the Central Budget. In reply to a question 
whether Delhi Administration had also built their own quarters, the wit
ness stated that they had built some semi-permanent houses in the past. 
The witness added that if the Police can start constructing their own 
barracks, the position will change. 

2.'4. The Committee Dote that 526 residential units have been placed 
at the disposal of the Delhi Police and thc Delhi Administration from the 
General Pool lIttommodation. The Committee are unable to appreciate 
the reasons given by the Ministry that --tbe finances of Delhi Administra
tion are met out of the Central Budget and historicaUy Delhi Administra
tion was considered as part of the overall responsibility of the Central 
Govcmment. The Committee feel that on the basis of this ground all 
the Union Territories can claim a share from the General Pool accom
modation. Moreover, Delhi Administration have built their own houses 
for their own cmployees and Delhi Police are also building their own 
accoanmodation. The Committee consider that as the General Pool DC-

commodaiion is very mach short of the requlrements of Government 
employees resulting in very low satisfactIon percentages in Types I to IV, 
action should be initiated to get the accommodation at the disposal 01 
the Delhi Police and Delhi Administration released at an early date, for 
belDg allotted to Govemment employees. 

J. Unauthorised Occ.pation by Retired Govemment servants 

2.95. The following statement indicates the number of 'persons who 
are in unauthorised occupation of General Pool accommodation as on 



40 

30th June 1974 :-
---

Type Delhi Bombay Calcutta 

---------------------------------------------------------
I 

II 

III 

IV 

V. 

VI . 

VII 

VIII 

--------._--_. 
TOTAL :-~ 

40 

9S 

72 

109 

SS 

11 

382 

2 

8 1 

3 6 

3 3 

3 2 

21 13=416 

2.96. Directorate of Estates has stated that there are no unauthorised 
occupants other than ex-Government servants. As soon as the allotment 
of any accommodation is cancelled and the occupant does not vacate the 
accommodation, eviction proceedings against the unauthorised occupants 
are initiated under the Public Premises (Eviction of unauthorised occu
pants) Act, 1971. 

2.97. The Committee were informed during evidence that the num
ber of unauthorised occupants varied from time to time. A retired Go
vernment servant is allowed two months grace period to vacate the quar
ter. Another six months time is allowed on certain considerations on 
payment of higher licence fees. 

2.98. In a subsequent note furnished to the Committee, Directorate 
of Estates has stated as under :--

"In the case of unauthorised occupants of general pool accom
modation, the Estate Officers have to initiate eviction proceed
ings under the Public Premises (Eviction of unauthorised 
Occupants) Act, 1971. As these proceedings are quasi
judicial in nature, it is necessary for the Estate Officers to 
give adequate opportunity to the parties concerned at diffe
rent stages. As the general tendency amongst the unauthoris
ed occupants is to evade service of notice, in many case'S, it 
becomes necessary to issue notic~ on more than one occasion 
which results in loss of time in reaching the next stage of evic
tion proceedings. Finalisation of such proceedings also takes 
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time as the parties often request for adjournments {or produc
tion of evidence, documents etc. At the stage of physical. 
evictive, it also becomes necessary to effectively coordinate 
the work with the C.P.W.D. officers as well as the police 
authoritlt:s. In spite of these difficulties and the time con
suming process, all possible efforts are made to enforce evic
tions promptly." 

2.99. Regarding the question of delay in cases of unauthorised occu
pation of quarters, Directorate of Estates has stated that monthly and 
quarterly statements are prepared and looked into by higher officers to 
watch the progress of eviction proceedings. The question of delay is also 
taken into consideration and suitable actions are proposed. The 'Estate 
Officers' and eviction squads are making best efforts to minimise the 
pendency of eviction proceedings. 

2.100. The position regarding actual eVIctIOns made including the 
number of quarters which have been sealed is stated to be as under :-

Period Number of Evictions inel uding 

_ ... -_._---- --,,-----------------

1-7-71 to 3°-6-72 

1-7-72 to 30-6-73 

1-7-73 to 30-6-74 

qua rters sealed 

54 

10 7 

%.101. The Committee note that as on 30th June, 1974, the number of 
persons who are in unauthorised occupation of General Pool accommoda
tion is 38% in Delhi, 11 in Bombay aDd 13 in Calcutta. These penons are 
ex-Government servants. The Committee have been informed that action 
bas been initiated for eviction against tbem under the Public Prpises 
(Eviction of unauthorised occupants) Act, 1971. . 

%.10%. The Committee are unable to appreciate tbe reasons given for 
delay viz., giving of adequate opportunities to, the parties concerned at 
different stages, evasion of service notice by the unauthorised occupants 
etc., in getting the quarters vacated from these unauthorised occupants. 
Tbe Committee feel that if the Administrative machinery is tightened and 
vigorous effort is made, it sbould not be difficult for Government to get the 
quarters vacated from unauthorised occupants under the existing rules. 1be 
Committee would further like Government to analyse the reasons for over
ltayal by tbe rerared Govemment servants, and take effective foUow up' 
action in cases of those who bave overstayed for a long period of time. 



42 

The Committee suggest that Government sho.uJd also examine the feasi
'bHify of withholding sizeable amounts from the Gratuity payable to Gov
enuoeat servants on retirements, so as to serve as a deterrent against 
unauthorised occupation of Government quarters. 

2.103. In this connection, the Committee would like to point out that 
the ex-Government servants are allowed two months' grace period to v&alte 
the quaders and another six months' time is also anowed on certain condi
dons on payment of bigher rents etc. In the opinion of the Committee, 
the period of eight months is adequate for the ex-Government servant to 
make their OWn arrangements for residential accommodatio-n and vacate 
Government quarters. Tile Committee have in paras 2.123 recommended 
various measures to enable the retired Govemment servants to own their 
own hQuses which would go a long way in removing the hardships of these 
persons. 

K. Housing Schemes 

2 104. It has been stated that no specific housing scheme has been 
formulated for provision of resid~ntial accommodation for the Central 
Government employees. All the social housing schemes introduced by 
the Ministry of Works and Housing are intended for the benefit of general 
public and no special concession has been envisaged for any class of 
people. The area of their operation is also determined by the State Go
vernments who are implementing them. The Ministry has introduced the 

:following social housing schemes for easing housing problem in urban 
areas i.e., metropolitan and other cities :-

(i) Low Income Group Housing Scheme (1954). 

(ii) Middle Income Group Housing Scheme (1959). 

-
2.105. The benefits of these schemes are available to aU citizens (in-

cluding Government servants) who fulfill the conditions laid down in 
-each scheme. Under both these schemes. loans are granted for the pur
chase of developed plots of land also. The main provisions for the grant 
-of loans to individuals under these schemes are described below :-

Low Income Group Housing Scheme 

It inter-alia provides for the grant of loans to individuals whose in
come does not exceed Rs. 7,200 per annum and their cooperative soci~
·ties for the construction of houses for their bonafide residential use. The 
amount of loan is restricted to 80 per cent of the cost of a house (includ
ing the cost of developed land) subject to a maximum of Rs. 14,SOO/ per 
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house, to individuals cooperative societies etc. The loan is ordinarily 
recoverable in 25 annual equal instalments of principal and interest. The 
rate of interest is fixed by the, Governme'llt from time to time. 

Middle Income Group Housing Scheme 

This scheme provides for the grant of loans to persons falling in the 
income-range of Rs. 7,201 to Rs. 18,000 per annum and their coopera
tive societies for the construction of houses for their bonafide residential 
use. The amount of loan is restricted to 80 per cent of the cost of a 
house (including the cost of developed land) or Rs. 27,500 whichever 
is less. The loan is ordinarily recoverable in 20 years. The rate of in
terest is fixed by the Government from time to time. 

2.106. The Government servants can avail of the benefits of both these 
schemes in common with the general public. Both these schemes are in 
the State sector and are actually implemented by the State Government/ 
Union Territory Administration themselves. 

2.107. The Central Government employees are also granted advance 
for the construction of a house. purchase of a new house/flat subject to 
certain conditions. 

2.108. Regarding the post-retirement housing problem of Central Go
vernment Employees, it has been stated that the Delhi Development 
Authority has formulated a scheme of providing accommodation in Delhi 
to pUblic servants after retirement with loan assistance from Housing and 
Utban Development Corporation. Som.e 620 flats are proposed to be 
constructed under this scheme. The salient featutes of the scheme are 
given below. 

2.109. The purpose of this scheme is to give relief to retiring public 
~ervants i.e., those who are employed in the Central Govermuent, Delhi 
Administration and Central/Government Undertakings, statutory and 
local bodies and autonomous organisations etc. under the control of Cen
tral Government/Delhi Administration. In the first instance, the scheme 
is being confined to public servants retiring within three years i.e., from 
lst Ap;n, 1972 to 31st March, 1975. He/she must have declared Delhi 
as his/her home town before the cmnmencement of the scheme and should 
not own in full or in part, on free-hold or leasehold basis, any house or 
plot in the urban areas of Delhi, New Delhi or Delhi Cantonment either 
in his own name or in the name of his ther wife/husband or in the name 
of any other dependent relation, including unmarried children. 

240 LS-4. 



44 

2.110. However, an applicant owning a plot in Delhi having an area 
of less than 75 sq. yards or a house situated on such a plot shall be eligi
ble for registration. Persons who own a house or plot allotted by the 
Delhi Development Authority on area of more than 75 sq. yards shall 
not, however, be eligible for registration. 

2.111. On the analogy of the scheme to provide residential accommo
dation to the retiring public servants as introduced by the Delhi Develop
ment Authority, the question of formulation of a scheme at Bombay for 
implementation by the Maharashtra Housing Board, was also taken up 
with the Government of Maharashtra. The State Government, however, 
informed the Ministry in May, 1973 that as the State Government had 
already taken up a huge housing programme in Bombay through the 
Maharashtra Housing Board, it would not be appropriate to take up a 
scheme specially for retiring/retired Central Government servants whose 
number would be comparatively small and such persons could apply for 
allotment of houses/flats when the Board advertised them. 

2.112. The Committee enquired during evidence whether, apart from 
the scheme forJl}.uI~ted by Delhi Development Authority, any other scheme 
was contemplated by Government to solve the post-retirement housing 
problem of the Centrel Government employees. The representative of 
the Ministry of Works and Housing stated:-

"Personally I am in full agreement that particularly for those 
Government servants, who could not make any arrangements 
during their service period to build houses or do not possess . 
any inherited hou!oies, it becomes very difficult to make arrange
ments for accommodation after they retire. What we should 
do is to encourage as a positive measure, Housing coopera
tive Societies for the Government servants and make arrange
ments thrOUgh loans that are given by the Government as 
also from the financial institutions. The Cooperative Socie
ties can get land at concessional rates at different places of 
the country. There should be a positive measure parti-

cularly for the middle and lower income group employees." 

2.113. The witness added:-

"For higber income group, Cooperative societies have been estab
lished. As a matter of fact, Vasant Vihar etc. have come up. 
Entire Defence Colony was a Cooperative Society of the 
Defence Employees, Railway employees have also formed 
Cooperative Societies and have their own housing colonies. 
But I think for the tower and middle income group we should 
promote the establishment of Cooperative Societies." 
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2.114. The witness further stated that Government should take up 
this as a positive and promotional measure rather than leave the employee& 
themselves to form the cooperative societies. 

2.115. The representative of the M"mistry of Works and Housing also 
·stated that for those Central Government Employees who wanted to settle 
down in other States outside Delhi, there might be some problem to es
tablish Cooperative Societies as their number could be comparatively 
"mall. In such cases, the State Governments should be persuaded to 
allow the Central Government employees to join the Cooperative Socie
ties of the State Government !Employees, and there should be a fixed quota 
for the Central Government employees in every Cooperative Society. 
Ministry of Works and Housing would take up the matter with the State 
,Governments in this regard. 

2.116. Asked whether provision of houses on hire purchase basis to 
'Central Government Employees will not help base the pressure of demand 
()n General Pool Accommodation in Delhi and other metropolitan cities, 
the representative of the Ministry of Works and Housing stated:-

"We may also consider this question of building and seHing houses 
on hire purchase instead of giving a man an advance. But 
if you go in for sale on hire purchase basis, this will mean 
standardisation where the choice of the employees will not 

be very much larger." 

2.117. Asked whether the Ministry of Works and Housing had exa
mined the feasibility of setting up a Housing Corporation for construction 
of houses for the benefit of the Central' Government employees, the re
presentatiVe of the M'mistry stated:-

"We have several agencies such as C.P.W.D. and Delhi Develop
ment Authority. I don't think creation of new agencies would 
solve the ,problem.~ 

2.118. When the Committee pointed out that only rich people who 
flad the means to pay the entire cost of the house on "Cash down" basis 
.could get a house from the Delhi Development Authority, the represen
tative of the Ministry of Works and Housing statOO:-

"1 agree that D:D.A. should certainly and basically be for the ser
vice of the weaker sections of the society. But, on the other l 

hand, it has to be self-financed. Since middle income group 
housing would be subsidised, to that extent, some money 
would 'have to be made from out of commercial plots." 
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2.119. The Committee note that two housing schemes namely Low' 
Income Group Housing Scheme (1954) aod Middle Income Gronp 
Housing Scheme (1959) have been infroduced by the Ministry of Works 
and Housing for easing housing problem in urban areas. These schemes 
are being operated by the State Governments/Union Territories. Under 
both these schemes, loans are provided for construction of houses and 
all citizens including Government servants can avail of the facilities. 

2.120. The Committee further note that no specific housing scheme 
has been formldated for provision of residential accommodation to retir
ing and retired Central Government employees. Only recently Delhi 
Development Authority had fonnulated a scheme of providing accommo
dation in Delhi to public servants after retirement with loan assistance 
from Housing and Urban Development Corporation. Some 620 flats are 
proposed to be construcfed under this"' scheme and public servants retiring 
during the period 1-4-72 to 31-3-75 can avail of the facility. The scheme 
is confined to those employed in the Central Government, Delhi Adminis
tration, Central Government Undertakings, Statutory and local bodies and 
autonomous or2anisations under the control of Central Governmentl 
Delhi Administration. 

2.121. The Committee also note that some residential colonies like 
Defence Colony and Vasant Vihar etc. have been developed in Delhi as 
a result of the efforts of Housing Cooperative Societies of the employees 
in the higher income groups. But for the low and middle income groups, 
no organised efforts seem to have been made so far. 

2.122. The Committee feel concerned about the plight of the Central 
Government employees who have not been able to construct houses for 
themselves during their service period and find it difficult to make ar
rangements for accommodation after they retire. The Committee are 
aware that under the rules Government employees have to vacate the resi
dential quarters allotted to them after 2 months from the date of their 
retirement. The Committee feel that it is the responsibility of the Gov
ernment to ensure that the Government employees on retirement are not 
put to unnecessary hardship in finding a shelter for themselves and aheir 
families. 

2.123. The Committee, therefore, sug,:est that following steps may be' 
taken to provide houses to the Central Go~emment employees:-

(i) Ministry of Works and Housing should prepaJ,'e a comprehen
sive scheme to provide hOUses on hb:e purchase basis to Cen
tral Government employees who l;Iave coll1pleted 10 years 0" 
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senke or more. 1 be feasibility o( financing the scheme 
from the employees' own money deposited in the Provident 
Fund Account may be· considered. This wiD give the neces
sary incentive to tbe employees to save and also to provide 
tbe inducement to increase their Provident Fund subscription. 

,(0) For the Low and Middle income Group employees Government 
should take positive prumotional measures (or setting up 
Housing Cooperative Societies which would assist them in 
the procurement of plots of land Bnd in building houses. 

,(iii) For such Government employees who would like to settle after 
their retirement in their respective States to which the" be
long, Ministry of Works and Housing should assist them to 
get membership of some Housing Cooperative Societies in 
their J'espective States. The ,state Governments should be 
persuaded to fix some quota for tbe benefit of Central Gov
ernment employees in each Housing Cooperative Society in 
. State Sector. 

(iv) Central Government employees should get the housinll benefit 
either under the Central Scheme applicable to Delhi or under 
any Housing Cooperative Society ill the State Sector. 

2.124. The Committee consider that necessary funds for the hire 
purchase scheme referred to above could be found from the General Pro
-vident Fnnd of the Central Government employees themselves. For those 
(\mployees who are admitted to the new scheme of owning a house on hire 
purchase, the scales of monthly contributions towards G.P. Fund should 
be laid down,specifying clearly the portion of the total contribution wbich 
would be earmarked for housin2 faciDty and which the Government em
ployee would not be able to withdraw for any other purpose. 

2.125. The Committee trust that the Ministrv of Works and HOllsin2 
will initiate action on the lines suggested above and will take some cno-
1:rete steps to ameliorate the sufferings of the Central Government Em
ployees in the matter of their post retirement housing problem. The 
'Scheme suggested above will incidentally help to reduce pressure of 
.demand on tile General Pool accommodation. ;. 



... CHAPTER III 

OFFICE ACCOMMODATION 

A, Demand and A vailabUity 

The folJowing two statements indicate the position regarding demancf 
and availability of office accommodation in Dc.1hi and other cities during 
the various Plan 'pteriods:-

First Plan 

Second Plan 

Third Plan . 

-Fourth Plan 

I, Office Accommodwion in Delhi 

(Lakh sq, feet,) 

Demand Avail- Shortage-
ability 

38'50 35'40 3' 10' 

45' 58 40'83 4'75 

63'67 54'93 8'74 

75'33 55'77 19' 56 
-----.--

-The figures for the Fourth Plan period represent accommodation owned by Govern men t 
and does not take into account the leased and requisitioned accommodation which totals 
up to 4' 14 lakh sq, ft, 
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3.2. From the above data it is seen that the total shortage of office 

accommodation at the end of the Fourth Plan in the 4 metropolitan cities 
of Delhi, Calcutta, Bombay and Madras is as follows:-

Delhi 

Bombay. 

Calcuttaj 

Madras 

TOTAl, :-

(Lakh Sq. ft.) 

Excluding 
laesed/re
quisitioned 
accommo
dation. 

10'82 

Including 
leased/re
quisitioned 
accommo
dation. 

15'42 

. 73 

21'04 -----_. 

3.3. As pointed out in Chapter-I, the Ministry proposed a provision of 
Rs. 183 crares on account of construction of residential accommodation 
and office accommodation during the Fifth Plan, Rs. 150 crores for resi
dential accommodation and Rs. 33 crores for office accommodation. How
ever. the Draft Fifth Five Year Plan envisages a provision of Rs. 100 
crores, out of which it is assumed that Rs. 20 crores will be for office 
accommodation. The exact amount that will be made available has not 
been finalised so far. 

3.4. It was stated during evidence that the growth in the demand for 
office accommodation was due to the tremendous increase in the activities 
of the Government of India after independence. For example, there were 
12/14 Ministries at the time of independence. The number of Depart
ments and Ministries would be around 35-36 now. Though lot of cons
truction had taken place fike Udyog Bhawan, Rail Bhawan, Shastri 
Bhawan etc. perha'pis the degree of construction did not keep pace with 
the proliferation or expansion that had taken place in the number of 
Ministries and the posts created for these Ministries. 

3.5. Regarding steps taken to reduce the. gap between demand and 
availability of office accommodation during the Fifth Plan period, the 
Directorate of Estates has stated that in the proposals for the Fifth Five 
Year Plan, a provision of Rs. 15.83 crores had been suggested for the 
construction of a number of office buildings in Delhi. However. due to 
financial stringency and a ban on new constructions, it has not so far been 
possible. to take up the construction of any new building. However, a 



51 

multi-storeyed office building was under coostruction on Plot No. 35 in 
New Delhi and on com'pletion it would make available 4.55 lakh sq. ft. 
of additional accommodation. In addition, construction of an office 
building in Sector XI of Ramakrishnapuram has also been sanctioned but 
it could not be taken up during 1974-75 due to ban on new construc
tions. This building, on completion, would make available another 2.80 
lakh sq. ft. of office accommodation. 

3.6. It has been stated that the demand for offiCe accommodation in 
Delhi has been assessed on the basis of the staff strength of the eligible 
offices as on 1 st February 1972. Asked what would be actual demand 
for office accommodation in Delhi during the Fifth Plan period, Directo
rate of Estates has stated that "no precise information about the present 
dl'mand of office accommodation in Delhi can be given as screening has 
not been done after 1972. It is proposed to have a fresh screening of 
:requirements soon." 

3.7. Regarding the wide gap between demand and availability of office 
accommodation at Calcutta, Directorate of Estates has stated that the gap 
has been "constantly increasing due to lack of any substantial addition 
to the office accommodation during the previous plan periods and the in
crease in demand." 

3.8. It has been fu.rther stated that pile foundation work for a multi
storeyed Office building ijt Nizam Palace, Calcutta is going on but further 
work on superstructure cannot be done due to the ban on new construc
tions. On completion, this building would make available 1.54 lakh sq. 
feet of accommodation. 

3.9. Regarding plans for construction during the Fifth Plan, Direc
torate of Estates has stated that a provision of Rs. 5.48 crores has been 
made for construction of office accommodation at Calcutta. Since the 
amount that would be made available for construction of general pool 
accommodation during the Fifth Plan period is not known, further planning 
could not be done. 

3.10. Regarding the increase in the number of Central Government 
employees in the ~etropolitan cities of DeIhi, Bombay, Calcutta and Mad
ras during each of the Plan periods, the Directorate of Estates had stated 
that the .requisite information was not available. Asked during evidence 
why such important statistics were not being maintained and how without 
such basic data the policy to keep under control the growth of offices in 
Dig cities could be implemented. the representative of the Ministry of 
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Works and Housing stated :-

"I would admit our failure. This statistics, as has been pointed 
out, is vital. It is a must. Somehow, we have been manag
ing or rather tried to manage without it. But, we would 
certainly take care of it for the future so that we have the 
statistics .• , 

3.11. The Committee note that the demand for office accommodation 
in Delhi which was 38.50 lakh sq. ft. during the First Plan, has increas
ed to 75.33 Iakh sq. ft. during the Fourth Plan, an increase of 36.83 
lakh sq. ft. As against this, the availability of office accommodation whicla 
was 35.40 lakh sq. ft. during tbe Fint Plan has increased to 55.77 lakh 
sq. ft. only at the end of the Fourth Plan, an increase of 20.37 Iakh sq. 
ft. Even so, the availability of office accommodation has not kept pace with 
the growth in demand with the result that the shortage of accommodation 
has registered a steep increase from 3.10 Iakh sq. ft. during the First Plan 
to 19.56 lakh sq. It during the Fourth Plan. The gap betwl'en demand 
and availability of office accommodation in Calcutta also increased from 
1.65 lakh sq. ft. in the First Plan to 4.51 Iakh sq. ft. in the Fourth )Ian. 
The Committee have been informed that the growth in the demand for 
office accommodation is due to proliferation or expansion that had taken 
place in the number of Ministries and the posts created for those Minis· 
tries, on account of increase in the activities of the Government after 
Independencfl 

3.12. The Committee regret to note that the Directorate of Estates has 
maintained no records regarding the number of offices which have been 
located in Delhi and other cities and the number of Govcrnment em
ployees therein, sincc the First Plan period. As admitted by thc Secre
tary of the Ministry, the maintenance of such statistics is vital in thc in· 
terest of proper planning for providing office accommodation as well as 
residential accommodation. The Committee are surprised that the Min
istry which is responsible for providing accommodation both for offices 
and residential purposes should not have thought it necessary to collect 
such statistics. Evidently, the schemes fOi office and residential accom
modation during the various Plan pcri.lds have heen prepared on ad hoc 
basis and not based on any scientific data. It is also no wonder that in 
the absence of this vital information, the policy of Government to keep 
under check tbe proliferation of offices in big metropolitDn towns has not 
met with any success. The Committee recommend that immediate steps 
should be taken by Government to collect and maintain necessary statis
tics l't1!arding the particulars of offices 'and their staff strength in the ,'ari
ous cities In the interest of policy formulation and advance planning for 
accommodation. 
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3.U. Tbe Committee note tbat against tbe proposal of tbe Ministry 
for a provision of lb. 33 crores during tbe Fiftb Plan for (onstruction of 
office accommodation, tbe draft Faftb Five Year Plan envisages an outlay 
of Rs. 20 crores (out of a total of Rs. 100 crores) for tbis purpose. They 
regret to note tbat even tbis provision is not final as no decisiOn regard
ing final allocation for the FiUh Five Year Plan bas been taken by Go
vernment so far. The Committee feel that uoless a firm decision is taken 
regarding tbe total allocation of funds to the Ministry, it will be hardly 
possible for them to take concrete steps to formulate and implement the 
schemes for construction of office accommodation wbicb would furtber 
widen tbe gap between demand and availability of office accolDmodation 
at .be end of tbe Fifth Five Year Plan. The Committee recommend that 
carly decision should be taken by Government in the matter so that sche
mes for constructing office accommodation can be processed and imple
mented in a phased manner. 

3.14. The ComlDl1iee wOuld 'like to point out that the problem of 
growth of demand for office accommodation in metropolitan cities is vitally 
linked with the problem of growing congestion in these urban centres. It 
is therefore imperative that a long term view should be taken in tbis mat
ter and firm measures should be adopted for implementing the policy of 
shifting offices out'iide these over-saturated metropolitan cities. The Com
mittee have dealt with this subject in subsequent paragraphs of this Report. 
The Committee have no doubt that while preparing schemes for the con
struction of office accommodation, the policy of shifting offices from metro
politan . towns would be fully taken into account. 

3.15, The Committee note that demand assessment in Delhi is based 
on tbe ~taff strength as on 1st February. 1972 and no precise information 
about the present demand is available as screening of requirements for 
office accommodation bas not been done after 1972. The Committee 
would like the Ministry of Works and Housing to take up the work of 
screening the requirements immediately so that the actual demand for 
oRice accommodation in Delhi is known and schemes for construction of 
office buildings during tbe Fifth Plan are prepared and implemented in the 
light of the latest studies made. 

B. Shifting of Government Offices outside Delhi and other big cities mtd 
development of ring towns 

3.16. It has been stated that it is the policy of Government sinct' 
] 94R to shift offices outside Delhi with a view to relieving congestion 
both in the matter of office and residential accommodation, and to relieve 
excessive pressure on land and the various civic amenities in the capital. 
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-Proposals for shifting offices are processed in consultation with the con
cerned Administrative Ministeries and such of the offices, whose presence 
in Delhi is not considered vitally essential and which can fUnction from 
outside Delhi, without detriment to their administrative efficiency, are 
required to shift to places outside Delhi. 

3.17. It has been stated that Government are 
policy to keep under control the growth of offices 
~itics of Delhi, Bombay, Calcutta and Madras and 
where General Pool accommodation is available. 

.policy:-

following a specific 
in the Metropolitan 
also at other places 

According to that 

(i) No office, which is already functioning elsewhere, should be 
brought to Delhi without the express approval of the Cabinet 
Committee on Accommodation. 

(ii) Irrespective of whether it requires office or residential accom
modation through Government auspices, no new office of 
the Central Government or semi-Government organisation 
should be established in Delhi without the express approval 
of the Cabinet Committee on Accommodation. 

(iii) No new office can be opened or shifted to Calcutta, Bombay, 
Simla. Na~pur. Faridabad and Madras without the approval 
of the Ministrv of Works and Housing. 

3.18. Directorate of Estates has stated that the Master Plan for Delhi 
specifically recommended deflecting about 50,000 Central Government 

employees to the ring towns shown below which are about 20 to 30 kilt'· 
metres away from the Centre of Delhi. 

-~-------- --~ ---.------------------------_._-- ---' 

RingTown No. of 
Government 
{'mployees 

-----------------------
Ghaziabad (U.P.) 20,OCO 

Faridallad (Haryana) 

GurglJn (Haryalla) 5,000 

Narela Delhi IO,OCO 

TOTAL 50 ,(00 

---- ----------------
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3.19. For this purpose about 1000 acres of land have been acquired) 
at Ghaziabad and about 900 acres of land, are available with the Central 
Government in the Mehrauli Badarpur Road area. But no construction 
work at these places could be started as the requisite funds for the purpose 
have not been made available. Similarly, after constructing about 1 lakh 
sq. ft. office accommodation and 2212 residential units at Faridabad, 
subsequent phases of construction at that place are held up due to paucity 
of funds. 

3.20. It has been further stated that ,proposals for shifting of Central 
Government offices from Delhi to outside places are under examination. 
Steps are proposed to be taken to decentralise offices in accordance with 
the construction and availability of accommodation at ring towns. 

3.21. The following difficulties are stated to have been encountered 
by the Government in implementing the policy regarding shifting of offices 
from Delhi to outside places with a view to relieving congestion both for 
office and residential accommodation. 

(i) The attached/subordinate offices generally try to justify their 
continuance in Delhi on the ground that they have to keep 
a constant liaison, with the administrative Ministries; 

(ii) Non-availability of suitable office !residential accommodation 
in places where offices are proposed to be shifted; 

(iii) Financial difficulties in construction of office/residential 
accommodation at places outside Delhi; and 

(iv) Employees arc reluctant to move outside Delhi as quantum of 
some of the allowances such as city compensatory allowance 
and House Rent Allowance are less at similar places in addi
tion to non-availability of suitable facilities such a'S medical 
facilities, educational facilities etc. 

3.22. Asked whether it was necessary for all the Departments to 
remain in Delhi. the representative of the Ministry of Works and Housing 

stated during evidence:-

"Departments are essentially parts of Ministries. They will have 
to remain in Delhi. For example, we cannot have the Depart
ment of Petroleum at Delhi and Department of Chemicals 
somewhere else. The Minister will be dealing with these 
things and he cannot be in two places. The attached and' 
subonfmate offices need not necessarily remain in Delhi and 
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that is where an attempt should be made to send the offices 
out of Delhi and put them at various places." 

3.23. Asked when the policy to shift offices outside Delhi was 
formulated and what were the reasons that the policy had not proved 
.successful, the representative of the Ministry of Works and Housing 
.stated:-

"This idea was mooted first in 1948 and very often, off and on, 
this idea has been talked about, I do not think, Sir, that this 
policy was followed in a very consistent manner. All that 
has happened is sometimes we are strict about it and say that 
no new office should come up here. Let us again accept the 
fact that the Ministries themselves want the Attached and 
Subordinate offices to be near them and these offices also 
want to be near the Ministry and there are certain advantages 
also." 

3.24. The witness added :-
"We have been insisting on a strong policy that the Attached and 

Subordinate offices should not only be started in Delhi, but 
even if they are in Delhi, they should be asked to move away, 
if not to far away places, at least they should move to places 
like Ghaziabad, Faridabad etc. and these should be developed 
as ring towns. We are having an increase of population of 
2-3 lakhs in a year in Delhi apart from the natural increase 
by birth. We cannot possibly stop this tendency unless we 
are able to develop these ring towns." 

3.25. Regarding development of ring towns, the Representative of the 
:Ministry of Works and Housing stated:-

"We have taken a decision about these ring towns and these can 
only be developed if sufficient attractions are there. We have 
come to the conclusion that not merely some of the State 
Government offices but some of the Central Goversment 
offices should be shifted as a matter of Government policy, 
particularly certain offices which have contact with the public 
like Income-Tax, Sales-tax etc." 

3.26. Asked whether the economics of providing office and residential 
accommodation in Delhi and other metropolitan cities vis-a-vis locating 
.offices in smaller cities and developing them by providing office and 
-residential accommodation for Central Government employees had been 
worked out, the representative of the Ministry of Works and Housing 
stated:-
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"It is not merely the economics of providing office and residential 
accommodation. It is a must. Otherwise metropolitan cities 
will collapse. Even if the economics proposed is not 100 per 

cent beneficial, initially it may not help because you have 
to provide a lot of infrastructure facilities by way Of provision 
of schools, hospitals and roads, sewerages, water supply 
arrangements etc. If you take into account all these things 
and if you work out for about 5 or 10 years, the economic 
would be very viable." 

3.27. Regarding ;nte,...se priority of various developmental schemes 
relating to Delhi, the representative of the Ministry of Works and Housing 
stated:-

"My own idea is that we should simUltaneously start work on 
Mehrauli-Badarpur, then a part Of the OIZ area, then 
Ghaziabad because Ghaziabad has certain advantages and 
then takc up Faridabad. Faridabad has certain Advantages; 
it can develop and it has developed upto a particular point. 
But, unless we do some catalytic work for GhaziabAd, the 
development of Ghaziabad will not start. That is why, I 
would give Ghaziabad a higher priority than Faridabad." 

3.28. Regarding development of Mehrauli-Badarpur and OIZ areas, 
the witness state:-

"So far as OIZ area is concerned, the land use there is pretty poor 
keeping in view the fact that land in Delhi is very valuable. 
The use of land in the DIZ area needs some revision. 
Mehrauli-Badarpur has another advantage. It is not far 
away f.rom Delhi. On the other hand, it is far enough to take 
away the congestion and the pressure from Delhi. We have 
a ,fairly large block of land there. That is why I would also 
prefer that to be taken up earlier than Faridabad." 

3.29. Regarding Meiuauli-Bada.r.pur and Ghaziabad schemes. the 
Committee were informed during evidence that due to lack of funds the 
layout planning could not start yet. When funds were provided and the 
ban on new construction was removed, the construction both for office 
and residential accommodation in those areas would be taken up. 

3.30. In reply to a question whether there was any proposal to shift 
offices outside Calcutta to ease the problem of office and residential 
llccommodation. the representative of the Ministry of Works and HousIng 
state:-

"Shifting of offices away from Calcutta may be a little difficult. 
Most of the offices deal with the activities at Calcutta e.g. the 
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Commissioners of Income-Tax will have basically to remain 
in Calcutta because the assessments relate very largelv to that 
city. Similarly, the Coal Board and the Office of '1.he Jute 
Commission:!r cannot be shifted because the activities relate 
to Calcutta area. We have, of course, asked for a large area 
in the Salt Lake City; and if they develop it, we can build 
there. To that extent we can shift the offices to that ring
town, rather than keep them in the Chowringhee area of 
Calcutta. " 

3.31. Asked whether some decentralisation was not possible and a 
few offices could not be shifted to Patna or Gauhati from Calcutta, the 
representative of the Ministry of Works and Housing stated:-

"We can examine the extent to which further decentralisation 
would be conducive to proper functioning. Really the answer 
to the problem is development of a number of ring towns and 
shifting offices to them. We are trying to secure 60 acres 
of land in Salt Lake City so that we can build offices and 
residential accommodation and we can move ~cveral of the 
offices there." 

3.32. When the Co:nmittee enquired during evidence whether the 
question of granting allowances to the Government employees. who 
would be stationed in the ring towns on the same scale ns were appli
cable to Delhi etc. had been considered by Government. the representative 
of the Ministry of Works and Housing stated that the matter was under 
con!'-ideration of Government. 

3.33. Asked about the provision of medical and educational facilities 
etc. in the ring towns, the representative of the Ministry of Works and 
Housing stated:-

"We must not merely plan for building offices and residences, we 
must also plan for other infrastructure facilities so that the 

'people who ought to be shifted do not have a legitimate. 
ground that they arc being put to all these inconveniences 
and difficulties." 

3.34. Regarding the number of offices shifted outside Delhi and num
ber of new offices accommodated in Delhi, the Directorate of Estates has 
stated that the information relating to the number of offices shifted outside 
Delhi during the First Four Plan period and toe number of new offices 
located in Delhi during the same period is not readily available with the 
Ministry and that the information is being collected from the various 
Ministries. The Department has, however, furnished information (vide 
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Appendix VI) regarding the offices shifted outside Delhi after 1962-63 as 
a result of the steps taken towards decentralisation of Government offices 
from Delhi to outside places. 

It is noticed that 11 Government offlces and 6 offices of Puhlic Under
takings were shifted out of Delhi. after 1962-63. 

3.35. The Directorate has also stated that information regarding the 
attached/subordinate offices, area of office accommodation and number 
of employees located at Delhi, Bombay, Calcuutta, Madras is not readily 
available with them and is being collected from the MinistriesjDopartments 
concerned. 

3.36. Regarding the policy of Government to reducc concentration of 
Government offices in specific areas of metropolitan cities and disperse 
them to other areas with a view to locate them near the residential ac
commodation built for the general pool, it has been stated that the bulk 
of Central Government Offices are located in Delhi/New l)elhi. It is the 
Government's policy to reduce concentration of Government offices in 
specified areas of Delhi/New Delhi and Bombay and for this purpose the 
following steps have been taken/ are proposed to be taken:-

(i) Officc accommodation along with residential accommodation 
was constructed in RamakrishDapuram to take some of the 
offices away ,from the Central S~retariata:rea; 

(ii) Sizeable office accommodation was constructed in Indraprastha 
Estate area; 

(iii) Office accommodation to the extent of 1.00 lakh sq. ft. along 
with 1402 residential units was constructed at Faridabad and 

some of the Central Government offices had been shiftedl 
located at that station with a view to reducing concentration 
of Government offices in New Delhi. Construction of more 
accommodation for office as well as residence at Faridabad 
has been held up due to paucity of funds. 

(iv) It is proposed to develop Mchrauli-Badarpur Road area and 
to construct office/residential accommodation; 

(v) 

(vi) 

It is also proposed to develop about 1000 acres of land ac
quircd in Gh,:ziabad and to construct office/residential ac
commodation but no proifess in this regard could be made on 
account of paucity of funds; 

It is proposed to shift some of thc Central Government offices 
from the old Bombay area to New Bo:nbay area; for thi~ 
purpose, statistical data arc being obtaiued from the office .. 
located there. 

240 LS-5 
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3.37. Regarding steps taken to allot ae<.:onunodation to Government 
servants near the places of work so as to avoid strain on the transport 
system, Directorate of Estates has stated that "it is the policy of Govern
ment to allot, as far as possible, accommodation to Government servents 
ncar their places of work so as to avoid strain on the transport system. 
In this context officers employed in offices in old Delhi have the option 
for allotment 01 residential acco:nmodation in Timarpur area and those 
working in the offices located at Ramakrishnapuram have the option to 
request for allotment in that area. 

3.38. The Committee regret to note that although it is the policy of 
Government since 1948 to shift offices outside Delhi with a view to reliev
ing congestion both in the 'IlJatter of oflke and residential accommodation 
as also to relieve excessive pressure on land and various civic amenities in 
the capital and that no new office of the Central Government or semi
Government Organisation can be opened or shifted to Delhi without the 
express approval of the Cabinet Committee, there has been no worthwhile 
progress in the implementation of this policy. Considering the increase in 
the demand for office accommodation in Delhi which has gone up from 
about 38 Inkh sq. ft. during the First Plan to 75 lakh sq. ft. during the 
Fourth Plan, it is evident that instead of offices being shifted outside Delhi, 
there has been a proliferation in their growth. It is surprising that Direc
torate of Estates has no information aoout the offices . which . have been 
shifted outside Delhi since 1948 as a result of the implemeBtation of Gov
ernment policy. According to them, only 11 Government offices and 6 
offices of public undertakings were shifted outside Delhi after 1962-63. No 
informatioB is also availabie about the uew offices which have been located 
in Delhi after 1948. As admitted by the representative of the Miniustry, 
the poJicy of shifting offices outside Delhi has not been followed by 
Government in a consistent manner. 

3.39. The Committee further note that the Master PJan for Delhi 
specifically recommended that 50,000 Central Government employees may 
be defltcted to the ring towns of Ghaziabad. Faridabad, GtJ~aon and 
Narels. Government have already constructed 1 lakh sq. it. (If office 
accommodation and 2212 residential units at Faridabad for the purpose 
and some offices have been shifted there. Government have also acquired 
1,000 acres of land at Ghaziabad and 900 acres of land in the Mebrauli
Badarpur areas for construction of both office and residential ac('ommoda
tion but no construction work has been started due to paucity of funds. 
No adlon appears to have been taken to acquire land at (;urgaou and 
Narela as recommended in the Master Plan. It is thus evident that the 
decision to develop these ring towns to relieve congestion from Delhi has 
also not been implemented to any great extent. 
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3.40. The Committee deplore tbe casuiil manner in which the policy 
of shifting Government offices outside Delhi has been implemented so far. 
It is sllrprising that no information abOut tbe particulars of . new .,nices 
~hiclt have been located in Delhi. since the policy decision in 1948, is 
maintained by the Directorate of Estates. The Committee would like 
Government to collect the information regarding new otlices whicb have 
been located in Delhi since 1'48 as also the particulars of oflices whicb 
have been shifted outside Delhi since tben and suitably incorporate it in 
the Annllal Report. 

3.41. The Committee note that the maiD difficulties in implementing 
the polil'y regarding shifting of offices from Delhi are:-

(i) Non-availability of suitable office/residential accommodation in 
places where offices are proposed to be shifted and financial 

. difficulties in construction of new offices/residential buildings 
there. 

(ii) Attached/su.bordinate offices do Dot want to move olltside Delhi 
on the plea of keeping constant liaison with the administrative 
Ministries. 

(iii) Reluctance of Government servants to shift outside Delhi due 
to reduction in the quantum of allowances like City Com pea
satory allowance, House Rent allowance as also non-availability 
of suitable facilities such as medical, educational etc. at those 
places. 

3.42. The Committee do not agree ,vith the plea that it is necessary for 
the attached and subordinate offices to be in Delhi to keep constant liaison 
with the administrative Ministries concerned as liaison could be well main
tained from any place outside Delhi due to the availability of increased 
communication facilities. They, however, consider that other difficulties 
6ke lIon-availabili~ of office/residential accommodation etc.: are ~enuine 
and should be removed if it is really intended to shift offices outside Delhi. 

3.43. The Committee need hardly emphasise . the imperative need to 
shift offices outside Delhi and other Metropolitan towns not onl~' in the 
Interest of roJieving congestion from these over-saturated centres of 
population but also to give a fillip to the development of ring towns. It is 
common knowledge that opening of more offices in these metropolitan 
towns tends to inflate their population not only by the addition of Govern
ment servants and their families but by attracting persons of subsidiary 
occupations also to these centres, resulting in the (reation of slum condi
tions. unhealthy environments and serious stralll OD social utility services 
like water. electricity, housing. transport etc. It is therefore urgent that 



62 

effective measures are taken to regulate the increase in the population of 
these metropolitan cities. One of these measures, is tile shifting of Gov
ernment offices to satellite and ring towns as also to other suitable areas ift 
the country. 

3.44. The Committee have no doubt that the policy of shifting offices 
outside these cities can be successful only if proper arrangements are made 
for office and residential accommodation as also for providing suitable 
medical~ educational, water supply, sanitation etc., facilities at these places. 
The Committee consider that the social and economic costs of prm'iding 
utility services in the areas where these offices are proposed to be shifted, 
wiD in the long run, be much less than providing . the services . in these 
metropolitan cities. The Committee consider that the following steps wiU 
go a long way In the implementation of the policy of shifting of oflice8 
outside Delhi and other metropolitan cities:-

(i) A complete list of Government/semi-Government and public 
undertakings offices should be drawn up immediately and the 
particular offices which are to be shifted outside Delhi should 
be earmarked and time-bound programme prepared for shifting 
such offices. 

(Ii) Office accommodation and residential ac£ommodation for a 
sizeable number of employees, should be made available in the 
plac:es where these oftices are proposed to be shifted so tbat 
the empl~yees do DOt suffer from hardship on account of lack 
of accomnioaation in a new place of duty. 

(iii) Allowances of existing employees may be suitably protected and 
tapered off over a specified period after they are shifted to new 
places to IBve them sudden IOS8 of emoluments. 

3.45. The Committee consider that the rina towns which are proposed 
to be deveTopea around these metropolitan cities, should be at a distance 
of not less than 20-25 kms. so that these ring towns do not get swallowed 
up by the mother city. In this connection the Committee feel that the 
shifting of offices to Mebrauli-Badarpur area would not serve the; purpose 
of deftection of population from Delhi. It would also be desirahle if first 
priority for the development of rin~ towns Is given to places which are 
already somewhat developed and where medical, educational facilities etc., 
are available so as to avoid immediate heavy expenditure thereon. 

3.46. The Committee further recommend that integrated pJaRs for tbe 
developed of these new centres of Government offices should be prepared 
.. consultation with the various concerned Ministries and the State GO\'erD
ments with a view to denlop AU facilities more or less simultaneously. 
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These plans should be implemented in a phased maner over a specified 
period of time. .... ... 

3.47. De Committee note that it is tbe polley (of Government 10 
I'cduce concentration of Governmeat offices in specific areas of Delhi and 
Bombay, and that office accommodation has been constructed in Rama .. 
krishnapuram etc. in pursuance of that poDcy. The Committee consider 
this to be a step in the right direction. They would like f'.onrnment to 
continue this policy and ensure that in future, office Dnd residential 
accommodation are pTanned in the same areas, along with other facilities 
like educational, medical. marketing etc., SO that the strain on the tranlport 
system is reduced and the employees and their children do not have to 
travel liver long distances. 

C. Rate of Hiring Office Accommodation and comparative cost of 
construction of new office buildings. 

3.48. Directorate of Estates has stated that the rent paid for the leaseo 
and requisitioned aeco:nmodation varies from huilding fo building. TIle 
rents of buildings, which were originally taken on lease or requisitioned 
during World Wur-II, i.e. between the period 194] to 1944, are lower as 
compared to the building, which afe now being taken on lease. 

3.49 In Delhi, Bombay, Calcutta. Nagpur, Simla, Faridabad and 
Madras where General P(lol Office accommodation is available, the total 
demand and availability of office accommodation as on 31-12-1973 is as 
under: 

--- -_._-------_._._-----_ .. _-_ ... --. __ ._---
(In lakh sq. ft.) 

--- .. -----.------.-.. --.---.. --.----------
Demand 

122' 14 

Govt. 
owned 

Leased! 
Requi
sitioned 

12·66 

Temporary Total 
Hutments 

14' 10 

------------------------

Shortage 

3.50. It is seen from the above data that 96.27 Jakh sq. ft. of office 
accommodation is in use out of which 12.66 lakh sq. ft. account for the 
private accommodation taken 011 (ent which is 13.2 per cent of the total 
office accom::nodation in use. The office buildings and temporary hutments 
owned by Government account for 86.8 per cent of the total accommoda
tion available. 
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3.51. It has been stated that in Delhi/New Delhi Office accommodation 
is available in the private sector at a rate varying from Rs. 1.50 per sq. 
foot to Rs. 3.60 per sq. foot of plinth area per month. On rough estimate, 
the cost of construction (excluding cost of land) of a Government owned 
Multi-storeyed buildings comes to approximately Rs. 100 per sq. foot of 
plinth area. Taking Rs. 2.50 per sq. foot as the average rate of hiring per 
month, the annual cost per sq. foot works out to Rs. 30. Thus the rent 
paid for private office accom:nodation for about three years or so may be 
equal to the cost of construction of a Government owned multi-storeyed 
building having the same plinth area. 

3.52. On the question of comparative cost of construction of new office 
buildings and taking private accommodation on rent, the representative 
of the Ministry of Works and Housing stated that if the rate of interest 
on the capital invested is taken as 12 per cent, the cost of construction 
(excluding cost of land) of a multi-storeyed building would he approxi
mately Rs. 100 per sq. foot. Assuming that the average rate of hiring was 
Rs. 3 per sq. foot per month, the hire charges per sq. foot would amount 
to Rs. 36 per year. Out of that, Rs. 12 would have to be deducted on 
account of the saving in interest which would have to be paid otherwise 
on the capital invested for constructing new buildings. Thus Rs. 24 per 
sq. foot per year would be the net expenditure on the hired accommodation. 
It is thus clear that in 4 years ti:ne, the rent paid per sq. foot would be 
equal to the cost of construction of 1 sq. foot in a Government-owned 
multi-storeyed building. The witness further stated that during the first 
3 or 4 years there would be double expenditure towards payment of rent 
for the hired accommodation and towards investment of capital for the 
new buildings. The whole question in fact would depend upon the avail· 
ability of funds for new constructions. The witness expressed the view 
that during the next 7 or 8 years necessary funds should be provided for 
construction of office buildings so that there would be large saving in 
exp.:nditure on the plf)'ment of rent for the hired buildings. 

3.53. The Committee were also informed that the rate of hiring office 
accommodation which was presently Rs. 3 per sq. foot was going up fast 
and would be around Rs. 4 per sq. foot in the near future. 

3.54. 1be Committee note that the rent paid for the leased and 
rC'I'lIisitioned accommodation varies for each building. The rents for the 
building .. requisitioned during the period 1941 to 1944 are lower as 
compared to the buildings which are now taken on rent. The Committee 
fur1her note that out of ~6.27 lakh sq. feet of office accommodation in use 
H'i on 31st December, 1'73 in Delhi, Bombay. Calcutta, NSJ.!pur, Simla 
f'aridabad and Madras. the leased/requisitioned accommodation was 12 66 
lakh sq. feet which accounts for about 13 per cent of the total offife 
accommodation available. 
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3.SS. The Committee note that office accommodation is at present 
available for hire at about Rs. 3 per sq. foot of plinth area per month that 
is, Ra. 36 per year. On the other hand, the cost of construction (exclud
in. cost of land) of a multi-storeYed building is estimated at Rs. 100 per 
sq. foot. Taking into accoUDt the interest charges on the capital invested 
in the construction of new builamgs, it would appear that in about 4 to 5 
year's time, the rent paid lor hired accommodation would be equal to the 
oost of construction of Government· owned multi-storeyed buildings. 

3.56. The Committee would also like to point out that the cost of 
construction is likely to go up in future' and consequently the rate of hirin, 
private accommodation is also liable to further increases. The Committee 
would therefore Uke-Covernment to- examine in depth the comparative 
ecoDomics of construction of accommodation aDd hiring of accommodation 
particularly where laud is available with the Government, and initiate 
immediate measures for a well-phased construction programme to meet the 
deficit in office accommOdatiOD. Such a programme would be in the larger 
economic interests of the COUDtry lu as much as, besides creation of durllble
assets, there will be considerable saving in the payment of rent for the 
hired/requisitioned accommodation. 

D. Hutments 

3.57. It has been stated that a number of hutmcnts in Delhi/New 
Delhi have been declared unsafe for occupation and it is necessary to put 
up new accommodation on priority basis in order to replal'c the temporary 
accommodation in hutments and to meet the increasing demand for resi
dential and office accommodation. TIle hutments which have been dec
lared unsafe in 19 localities in Delhi account for 23.28 lakh sq. feet of 
covered area. However, as there is a han on the construction of new 
buildings, ste~ are being taken to repair these hutmenls to make the:ll 
usable. 

3.SR. It has been stated that the total area covered by the Hutments.: 
is 55.3 lakh sq. ft. the position regarding which is as follows:-

Safe. ~2·06 lakh sq. ft. 

Unsafe Area 
.. 

(i) Under renovation rR·7° " 
(ii) to be dentol ished 00· 30 " 

(iii) Proposed to be renovated 

_._----------
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3.59. The Committee were informed during evidence that there were 
327 residcntid units in hutmenls amI 14.01 lakhs sq. fed of office 
accommodation. A sum of Rs. 25.95 lills had been spent on repairs 
since these were declared unsafe. The annual expenditure on repairs 
and maintenance would be of the order of 75 paise per sq. foot. For 
the office portion i.e., 14.01 lakh sq. feet of carpet area, the cost of new 
(;onstruction would be about Rs. 21.48 crores and the cost of reconstruc
tion of 327. residential units would be about Rs. 1.6 crOTes. 

3.60. When the Committee enquired whether the hutments could be 
used after carryi'ng out the neceso;ary repairs without any dangci to hurnan 
life, the representative of the Ministry of Works and Housing stated:-

"The main defect found uptil now in regard to the hutments which 
wcre of a temporary nature is in regard to the lOof and the 
wood work. The walls uptil now have been safe. That is 
why, we have changed the wood work and the roof and that 
cost us Rs. 10 per sq. foot. This has given a new lease of 
life for ten years. That docs not mean that after 10 years 
if we change the roof and wood work, they will have lease 
of life of another ten years. because the walls are kucha and 
may not last after ten years. So, we cannot mathematically 
calculate the life of these hutments. Irrespective of the eCono
mics we will have to re-build them. The second point is that 
if we take the economics at that point of time (when repairs 
were carried out) perhaps at Rs. 65 per sq. foot, we can get 
corresponding puce a aeco:nmodation. Moreover, we can 
have better use of the land because, if we construct new office 
building. that will be multi-storeyed and so, more space would 
be available. Land in those areas where these hutments are, 
is extremely valuable. TIlese hutments arc all war·time cons
tructions. Even though they have las~ed longer than what 
was estimated, reconstruction is necessary." 

3.61. Regarding the cost of construction of new buildin!,,s in place of 
the old hutments. the representative of the Ministry of Works and Hou!ling 
stated:-

"If we propose to construct now, it will be R'S. 60 or 70 or at the 
most Rs. 100 if it is a tall building. If we wait for 5 or 10 
years, the cost of construction may go up to Rs. 150 or 
more at that point of time. We should not delay much 
longer in replacing the hutments because apArt fro:n other 
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considerations, the cost of construction is going up and the 
more we delay, the more we will have to pay to replace these 
hutments." 

3.62. De Committee Dote that a number of hutments in 19 localitiel 
in Delhi which account for 23.28 lakh sq. feet of covered area, have beeD 
·declared unsafe for occupation. Tlwre are 327 residential units and 14.01 
lakb sq. feet of office accommodation iD these hutments. The Committee 
further Dote-that due to a baD on the constructioD of new buildiD(.,'S, steps 
i 
have been taken to repair these hutments at a cost of Rs. 25.95 18khs • 
• 'urther the annuaJexpendifure on repairs and maintenance of the hutmellts 
is of the order of 75 paise per sq. foot which works out to Re;. J7.46 lakhs 
per year. After carrying out the necessary repairs, the lIutments are 
.expected to serve for a period of 10 years more. 

3.63. The Committee note that the cost of reconstruction of residl:ntial 
portion and office portion of the hlltments is estimated at Rs. 1.6 ctores 
and Rs. 21.48 crores respectively, that is, a total of about Rs. 23 crores. 
The Committee note that these hutments which were constnlcled during 
the Second World War, hiVe outlived their lives and that heavy expenditure 
is being incurred on their repairs and maintenance. They also note that 
these hutments are located at places where land is extremely valuable 
which could be put to better use if the hutments are demolished Bnd multi
storeyed buildings are constructed on that land which can provide more 
accommodation. 

3.64. While the Committee agree that it would be desirable an:l 
economical in the long run to demolish the hutments and construct multi
storeyed buildings, they realise that in the present financial stringency. it 
may not be possffile to provide the requisite resources amounting to Rs. 23 
crores for this purpose. The Committee therefore suggest that Government 
~hould formulate a phased plan for the gradual demolition of the hutments 
and construction of multi-storeyed buildings. 



CHAPTER IV 

MARKETS 

A. Procedure for Allotment 

There are at present 34 markets in Delhi under the administrative· 
control of the Directorate of Estates having 3,286 premiS'es consisting of 
2189 shops, 273 fiats, 167 stalls, 12 fuel depots, 53 show windows and 
592 platforms. A market-wise and premises-wise statement is at Appendix. 
VII. 

4.2. It has been stated that 15 per cent and 7 per cent of the shops. 
etc. in the markets are reserved for Scheduled Castes and Scheduled Tribes 
respectively while the remaining shops etc. are in the gcneral quota. 
According to the existing policy shops etc. which are earmarked for allot
ment to members of Scheduled Castes and Scheduled Tribes are allotted 
by draw of lots from amongst the eligible applicants. Applications arc 
invited through advertisements in local newspapers. The licence fee in 
the case of Scheduled Castes and Scheduled Tribes is charged at economic 
rates. It has been further stated that shops etc. in the general quota arc 
allotted by inviting tenders through advertisements in local neV\-'Sj)apers and,. 
normally, they are allotted to the tenderer who offers the highest amount 
of monthly licence fee, but the Directorate of Estates reserves the right to· 
reject the highest offer or all the offers without assigning any reasons. 

4.3. Asked about the reaSons for following different procedures for 
allotment of shops in respect of the reserved quota and the general quota 
and why tenders were not invited in respect of the premises res·crved for 
the Scheduled Castes and the Scheduled Tribes, the representative of the 
Ministry of Works and Housing stated:-

"So far as the Scheduled Castes and Scheduled Tribes art' concern
ed, it was fe:t that if we were to introduce the auction element 
there, the danger will be that there will be a tendency for 
people to apply benllmi in the name of Scheduled Castes and 
Tribes people. That is why we do not propose to introduce 
the element of tender for the reserved shops; we would rather 
do it by draw of lots and have regular inspection so that the 
Scheduled Castes and Scheduled Tribes people actually get 
the benefit out of the shops." 

68 
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4.4. The Committee enquired about the procedure for re-allotment of 
shops, which had fallen vacant, to the new applicants and desired to know 
whether tenders had been called in each case· The representative of the 
Ministry of Works and Housing stated:-

"I cannot say that in each case tender has been called for. There 
have been allotments made without tenders." 

4.5. Asked about the problem of unauthorised extensions of shops by 
the allottees in the markets, the Committee were informed that there were 
plenty of unauthorised extensions in all the markets, and the Directorate 
of Estates was finding it difficult to tackle the situation. The representa
tive of the Ministry of Works and Housing stated:-

"Our management of these markets has not been what it should 
have been and there is lot of scope for improvement. We are 
trying to improve our management." 

4.6. Asked whether there was any Market Committee with whom such 
problems could be discussed and sorted out, the representative of the 
Mipistry of Works and Housing stated that there were Associations of the 
allottccs of shops but they were more a hinderance than an advantage. 

4.7. Summing up the position regarding management of the markets 
in general, the representative of the Ministry stated:-

"There is perhaps a great deal of scope for impwvement in our 
management of these markets. We are looking into it and 
we are taking steps. We ourselves are not happy about the 
management of the markets." 

4.8. The Committee note that there are 34 markets in Delhi under the 
administrative control of the Directorate of Estates having 3,286 premises 
which consist of 2,189 shops, 273 flats, 167 stalls, 12 fuel depots, S3 show 
windows and S92 platforms. 15 per cent and 7 per cent of the premio;es 
are rcsernd for persons belonging to the Scheduled Castes and Scheduled 
Tribes respectively while tbe remaining premises are in the ~enerRI quota. 
Allotment of shops etc. to the Scheduled Castes and Scheduled Tribes is 
made h,· draw of lots after inviting applications throu~h advertisements in 
\flca! l1~ws-papers. The licence fee in the case of Scheduled Castes Dnd 
Sclu~dull'd Tribes is charged at economic rates. The allotment of the shops 
in the J!cncral quota is done by inviting tenders and normally the tcnderer 
who offers the highest amount of monthly licence fees get the I1l1otment. 

4.9. The Committee further note that Directorate of Estates is not in 
favour of introducing the system of allotment by calling tende~ in respect 
of the reserved quota for Schedule.d Castes and Scheduled Tribes on the 
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.ground that there would be a tendency for the people to get bcnami 
allotments and the members of Scheduled Castes and Schedllied Tribes 
would not get the real benefit of the shops reserved for them. 

4.10. The Committee feel that even under the present procedure 
the chances of bcnami transactions cannot be ruled out completely as a 
persoll who wants to make investment to run a business can always find 
an applicant belonging to Schednled Castes or Scheduled Tribes to apply 
for allotment of shop on his behalf. The Committee therefore rccommead 
that the appHcations for reserved quota should be thoroughly checked to 
ensure tbat benami transactions do not occur. After allotment also, there 
should be regular checks and enquiries to see that the benefits of allotment 
from the reserved quota are actually derived by those belonging to the 
Scheduled Castes/Scheduled Tribes only. 

4.11. The Committee note with concern that a number (If shops whirh 
llave fallen vacant from time to time in various markets, arc nllt being 
realloUed on the basis of tenders. The Committee. therefore, recommend 
that all the premises in fTte markets which fall vacant he~eafter ~h{)uld be 
allotted on the basis of tenders, except in respect of the resened quota 
for which applications should be invited only from persons whu helong to 
Scheduleil Castes and Scheduled Tribes. 

4.12. The Committee are concerned to note that unl\'uthorjs~d 

extensions of shops in the markets are posing a big problem and that the 
Directorate of Estates is finding it difficult to tackle the ~itualion. The 
Committee feel that this problem has arisen dUe to admlnistrath'e laxity 
and non-enforcement of the rules. The machinery to detect unauthorised 
extensions and take suitable action in the matter does not appear to be 
effective. The Committee would like Government to examine this matter 
in detail and to take effective measures including removal of lacllna in the 
rnles etc., if any. tightening of inspection machinery etc., to ensure that 
authorised extensions are detected in time and firm action is taken against 
the persons concerned speedily. 

4.13. The Committee further "ote that as admitted by the Secretary of 
the Ministry there is ample scope for improvement in the mana~ement of 
the markets. The Committee ul'2e that necessary steps should be taken 
to tone up the management of the markets at an early date so that 'he 
markets arc managed well and present 8 clean look. 
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4.14. The Committee further sUllest that Government may constitute 
a Market Advisory Committee, coosisting of representatives of the resident! 
in every locality to enable them to participate in the efficient functioning 
of the market! which cater to their requirements. 

4.15. The Committee consider that tbere is a lOCio-economic purpose 
in providing shops in Or gear residential areas of Government sen ants. 
The Committee, therefore, recommend that Government should encourage 
establishment of cooperative stores in these areas with full and effective 
participation 01 residents. Dere should be regular checking of priel's, 
cbarged by the shop-keepers, particularly for commodities of every day 
U8e to make sore that these are being snpplied at most competitive rates. 

B. Licence Fees 

4.16. It has been stated that the shops in the four rehabilitation markets. 
namely Sarojini market, Kamla market, New Central market, and Pleasure 
Garden market have been allotted on a conccssiollliU licence fec as allot
ments were made to West Pakistan migrants as a rehabilitation measure. 
Licence fee for the shops in these markets were fixed by the Ministry of 
Rehabilitation on the basis of 6 per cent of the capital outlay, includif1.g 
the cost of land but excluding the element of house tax. The lame rotes 
were being charged by thhe Directorate of IEstates after these markets were 
transferred to them with effect from 1 -4-1958. The licence f('e for the 
Rehabilitation markets was fixed on 1-1 1-57 and thereafter it was revised' 
with effect from 1-1-1962 only in respect of allotments made/regularised 
after 1-4-1958. 

4.17. Asked about the fixation of economic licence fee in relation to 
the shops allotted to the Scheduled Castes/Scheduled Tribes, the Directo
rate of Estates has stated that the economic licence fee was fixed according 
to the provisions of F.R. 45-B in 1964 and the Engineer-in-Chicf, C.P.W.O. 
is the competent authority for fixing it. The term "conce!>sionill rent" is 
applicable to the rent charged in respect of the shops in the four R.:habi
litation markets and also in respect of Mehar Chand market on Lodlli 
Road, and it is lower than the "cconomic rcnt". The licence fee charged 
in re~n~ct of the !;.hops in the general quota which are rented out on the 
basis ~f tenders is catted "tendered rent". Excepting the Rehabilitation 
markets licence fees for other markets have been revised only once with 

effect from 1-12-1964. 
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4.18. Asked during evidence about the reasons why the Economi~ 
Licence fee which was last revised in 1964 had not been revised further 
·even though the rents had gone up in the open market, the representative 
·of the Ministry of Works and Housing stated:-

"I have to submit that from 1969 onwards this idea of revising the 
rent has been going on but till 1974-75 we have not been 
able to do it. I am trying my level best to see that they are 
implemented in 1975." 

4.19. Asked about the reasons why a general revision of the licence fee 
fixed on 1-11-1957 for all the shops in the Rehabilitation markets had 
not been done the representative of the Ministry of Works and Housing 
stated:-

"There are no leases in many cases and, where they exist, there is 
no provision for revision of licence fee. The co;tract docs 
not provide for it. We have consulted the Law Ministry 
and we were advised that we did not have a case." 

4.20. It has been stated in a further note to the Committee that the 
:number of cases in which there are no leases is 675. 

4.21. Most of the allottees in the four Rehabilitation Markets in 
·question had simply signed "terms of tenancy for houses/tenements/shops" 
on plain paper. These ter:ns were not even formally accepted on behalf 
·of the President of India. 

4.22. In reply to the query made by the Directorate of Estates whether 
Government can insist on execution of lease/licence by those who got 
the allotments prior to 1-4-1958 (f.e. the date prior to whkh these mar
kets were under the administrative control of the Ministry of Rehabilita
tion) , the Ministry of Law gave their answer as 'No' stating that entering 
into an agreement is an act of volition containing terms and conditions 
mutually agreed upon between the parties thereto. So far as the question 
of jeopardy of Government interests is concerned, these interests are safe 
only to the extent that the occupants in question are paying rent/licence 
fee and thus none can be said to have set up a title adverse to that of the 
Union. 

4.23. If such allottees (where there are no leases) do not pay rent 
regularly, necessary action is taken to realise the dues and, if need be. 
even to evict the allottees. In the matter of subietting, necessary action, 
can be taken in accordance with the law. As regards unauthorised addi
tions ;!nd alterations. no such:lltcrations are allowed to be m'lde. 
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4.24. The Committee note that the allotlees of shops in the four reba
,bilitation markets namely Sarojini mHl'ket, Kamla markl:t, New Central 
market and Pleasure Garden market are paying concessional licence fee 
which was fixed by the Ministry of Rehabilitation on lst November, 1957. 
After these markets were transferred to tbe Directorate of Estates on ] st 
April, 1958, the slIDle rates as fixed in 1957 continued to be cbarged. 
Tbe rates of licence fee were revised witb effect from lst January, 1962 
-only in respect of allotments madejregularised after lst April, 1958. 

4.25. Tbe Committee furtber note that in respect of tbe premises in the 
markets which come under the "general quota" whicb are rented out after 

.calling tenders, the licence fees have been revised only once in 1964. 

4.26. The Committee feel concerned that in the case of the rebabili
tation markets, as many as 675 allotments were made without executing 
any lease deeds and in cases there are lease deeds. there is no provision 
in Itbem for revision of the licence fee. The Committee note that the 
,Law Ministry have also given the opinion tbat Directorate of Estates 
conDot revise tbe licence fee as tbe contract does not provide for it. The 
Committee arc of the view that a detailed enquiry into the circumstances 
under which such allotments were made without executing lease deeds and 
by executing defective lease deeds should be made and responsibility fixed 
on the persons who were responsible for such serious lapses. 

4.27. The Ministry of Law has given the opinion that the rents cannot 
''be revised upward with respect to the original aUottees who were allotted 
shops in the Rehabilitation Markets in 1957. The Committee would like 
Government to examine the problem in depth as to whether all the occu
pants o[ the shops in tbe Rehabilitation Market.. are the original allottees 
against whom no action is possible for increase in Ikence fees according 
to the legal opinion. lbe Committee feel that in respect of those occu
pants wbo were not the original allottees, legal action can be taken either 
to evict them or to get them execute proper lease deeds providing for in
-creaSe in licence fees. 

4.28. The Committee regret to note that licence fee which ~as fixed 
'in 1964 for the markets other than the Rehabilitation markets bas not been 
revised so far although the question of revising the rent in these morkets 
was mooted as far back as 196'. As the rents in the open market have 
'gone up considerably, tbe Committee urj!c that necessary steps should be 
taken for the upward revision of the licence fee in these markets at an carly 
,date 
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C. Sub-leasing of shops 

4.29. On the question of sub-leasing of shops by the allottees, Direc
torate of Estates has stated that "sub-leasing of shops by aUottees is not 
permissible and allotment will be ordinarily cancelled on introduction of 
any partner or transfer of possession of the premises or of any part thereof 
or if the allottee carries on business in the premises with any other person 
or assigns, transfers, changes or otherwise alienates his interest in the 
premises and if the licencce permits the premises or any part thereof being 
used by asly other person for any purpose, whatsoever without the previous 
consent in writing of the licensor (President of India)." 

4.30. Directorate of Estates has also stated that allotment of a shop 
in favour of a sub-leasee by way of regularisation of his occupation is not 
made as a matter of course or right and is ordinarily considel'ed only if 
the sub-Ieasee asks for it and the fonowing conditions are satisfied:-

(i) He is in actual and effective occupation of the shop; 

(ii) All the arrears of rent/licence fee/damages as also service' 
charges and other dues as stipulated by Government in respect 
of the shops are cleared; and 

(iii) A licence deed in the prescribed fonn is executed by the sub
leasee 00 a licence fec. which may be fixed for the purpose. 

4.31. Directorate of Estates has admitted that sub-leasing of shops by 
the allottees is quite common and many instances have come to the notice 
of Government. 

4.32. It has been stated that four markets at Srinivaspuri, Andrews 
Ganj, Nan.akpur and Mandi Hous~ which are under the Directorate of 
Estates were constructed in the year 1962. During the years 1912. 1973" 
aod 1974, 50 shops fell vacant in these four Markets. The fol1owing 
I'tatement indicates the mode of allotment of these shops which had fallen' 

vacant:-

Year 

J972 
J973 
J974 

No. "f 
shops 
that fell 
vacant 

,,------_ .... -_._---_ ... -----_.- ---

15 

27 
8 

Re: Store,' 
to original 
allottee 

:2 

Jl 

2 

R"lI;ular
ised in the 
name of 
unautho
rised 
occupants 

6 
2 

Allotment 
hy tenders 

9 
8 

3 

AlI"'m"'" Arl-hoc 
hy inviting allotment 
app 1 iC9tions 
from Sc-
heduled 
Castes! 
Tribes 

2 

I" 

Total 50 15 9 20 ____ 1 _______ 3 
----;-This S'lOp wa~ i;"M-;;;di Hou§;Th"is wa~- ~~~-~~~~tet1-anith~ prem_; ~~ were handccf 
over to the Alllndi n Radio. 
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4.33. The Committee enquired during evidence whether the present 
pl'ocedure of regularisation of sub-leases without much difficulty Will 

providing encouragement to the allottees to charge premium money from 
the sub-leasee. The representative of the Ministry of Works and Housing 
stated :-

"So far as this is concerned, while examining the matter, I came' 
across a peculiar situation that the lease deeds do not provide 
for sub-leasing. On the other hand, in the market instructions 
that have been drawn up. which are for the internal use of the 
Directorate, it has been stated that under certain circum
stances sub-leasing should be allowed and should be 
regularised. As per the contract between the allottee and the 
owner it is not permissible. but the internal instructions pro
vided for it, even though the internal instructions are supposed 
to be confidential and only for official use. 

So, this particular clause in the lease deed has more or less become 
a dead letter. We ar~ now trying to change these market 
instructions. We are going to be a little more strict than what 
we used to be and we will not permit sub-leasing." 

4.34. In a note furnished to the Committee regarding sub-leasing of 
shops and their regularisation in the names of the new occupants, Direc
torate of Estates has statcd that "as per terms laid down in the licence/ 
lease dced, thc licence/tenants shall not sub-let the premises or any part 
thereof to any other person without the previous consent in writing of 
Government and, in default thereof, shall be liable for ejectment. However, 
when allottees sub-let their shops without the previous consent of Govern
ment in writing. Government has been giving ex-post-facto approval of 
such action of the allottces in consideration of the fact that the sub-leasees 
are in actual and effective occupation of the premises. By doing so, 
Government have been achieving dual purposes viz. (i) de facto ejectment 
of the original allottees from the ,premises (because of their sub-letting) 
and (ii) de facto allotment of the premises to new persons instead of 
making allotment by inviting fresh tenders/applications. Besides, such 
ex-post-facto regularisation is also subject to the p.rovision that the sub
leas<:es should clear all the arrears which might be outstanding against the 
original allottees as also pay licence fee at increased rates as per prescribed 
pattern from the date the sub-Jetting actually take place. By this, 
Government's monetary interest is also safeguarded. The regularisation 
of sub-letting is. howecer. done entirely at the discretion of Government by 
keeping in view the public interest and Government reserves the right 
to refuse such regularisation without assigning any reasons therefor." 

240-LS-6 
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4.35. Directorate of Estates has also stated that it cannot be said that 
the present procedure of regularisation of sub-leases is providing encourage
ment to the malpractice of charging premium money particularly when the 
sub-lea sees are required to pay not only licence-fees at higher rates but also 
to clear the arrears out-standing against the original allottees in respect of 
the premises. 

4.36. The Committee note that sub-leasing of shops by the aDottees 
is quite common although it is not permissible and the lease-deeds do not 
make any provision for n. But the market instructions which ha\'e been 
drawn up for the internal use of the Directorate provide that sub-leasing 
C8D be rcgularised if the sub-Ieasee asks for if and the following conditions 
are satisfied:-

(I) Sub-leasee is in actual and effective occupation of the shop; 

(iI) All tbe arrears of rentjlicence feel damages as also service 
cbar~es and otber dues as stipulated by Government in respect 
of the shops are cleared; and 

(iii) A licence deed in the prescribed form is executed by the suh
leasee on a licence fee which may be fixed for the purpose. 

4.37. The Committee further note that out of 50 shops which fell 
vacant in four markets namely, Srinivaspuri, Andrews Ganj, Nanakpur and 
Mandi House during the years 1972, 1973 and 1974, 9 shops were regu
larised in the names of unauthorised occupants wbich constitute 18 per 
cent of the total shops which fell vacant. 

4.38. The Committee are disturbc(l-to note that the provisions in the 
Market Instructions are at variance with the Clauses in the lease deeds, 
regarding tbe sub-letting of shops in the markets, with the result that the 
particular clause in the lease deed which did not permit sub-letting hilS, 
virtually become a dead letter. This is a serious lapse and requires in
vestigatioD. 

4.39. The Committee do not agree with the Ministry that the regular
isation of sub-leases is serving R dual l)urpose viz., the ejectment of the 
o~innl allottee and the rel'C1very of arrelJrs from the sub-Ietce. They 
c(;osider that regularisation of suh.letting encoura-=es mal-practices parti
cularly when It is not permissible under tbe tense deeds. The Committee 
would like the Ministry to examine this problem in all its aspects and make 
suitablf amendments in the ntles and instructions to eliminate the mal
practice of sob-letting of the sbops. 
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CHAPTER V 

ARREARS OF LICENCE FEE 

A. Arrears in DelhilNew DellI 

The following statement indicates the total outstanding balances of 
licence fee in respect of Residential and office accommodation in Delhi! 
New Delhi under the General Pool : 

Year 

1972 -73 

1973-74 

(Figures in lakhs of Rupee.) 

--_ ... _-_._--

Residential 
Accommo

daion 

. __ ._---

76'38 

7B'!lS 

85'01 

90'48 

106' 41 

Office 
Accommo

dation 

4'55 

8'10 

5'08 

5'42 

24'48 

Thus at the end of 1973-74, the total arrears of licence fee in respect 
of both Residential and Office Accommodation in Delhi/New Delhi amount 
to Rs. 130.89 lakhs. 

5.2. Regarding the arrears in respect of residential accommodation in 
, Delhi/New Delhi the representative of the Ministry of Works and Housing 

stated during evidence : 

"So .far as houses are concerned, the rent in most cases is deducted 
from the pay bills. Therefore. there is no question of. ita 
falling in arrears. So far as gazetted officers are concerned, 
there are four or five different Accountants-General who do it. 
So far as non-gazetted officers are concerned. there are 2S 

Treasury officers who do it. It sometimes take'! four to five 
months for this particular statement to come from those offices 
to the Estate Office and reconciliation would Jydve to be done. 
So, while we show it on paper as a deficit of Rs. 20 lakhs or 
Rs. 14 lakhs peJ'haps the deficit is not Rs. 14 lakhs because 
RI. 4 laths or 5 lakhs out of that, has already been recoftI'eCI 

77 
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from the pay bills of the employees and they are awaiting 
adjustment in the office of the Director of Estates. Frotn last 
month we have posted people in the different Treasury Offices 
so that we can get these schedules of deductions and recoveries 
from t1he different Treasury officers and we can start reconcilia
tion work quicker, so that on paper it is not shown as outstand
ing." 

S.3. In a note furnished to the Committee regarding the procedure for 
the recovery and adjustment of licence fee for Residential and Office accom.. 
modation in the General Pool. Directorate of Estates has stated that the 
licence fee accounts of the general pool accommodation are being maintain
ed department-wise/eategory-wisc. Recovery is effected on the basis of 
&tanding licence -fee bill, issued by the Directorate. This bill remains 
cBective till the allotment subsists or a revised standing bill is issued. The 
Departments are required to prepare a sc!hedule of recovery every month -
and enclose the same with the pay bills before these are presented at the 
Treasury /pay and Accounts Office. The latter, while passing the bills, 
detain these schedules and officials of the Directorate collect them from 
there. As the percentage of collections of these schedules through the 
various Treasuries / Accounts Offices was not satisfactory, the matter Was 
discussed with the Treasury Officers from time to time. Last discussions 
on this issue were held in 1)ecember, ]974. According to the decision 
taken at that meeting, some officials of the Rent Wing of the Directorate 
have been posted at various Treasuries from January, 1975 on an experi
mental basis. These officials collect the sohedules on the spot and, in cases 
where the schedules are not forthcoming, the matter is brought to the notice 
of the Treasury Officer and his help is sought. 

5.4. Further information regarding the reasons for the accumuloation of 
die arrears in respect of Residential accommodation in Delhi and New 
Delhi has been given in a Note submitted by the Directorate of Estates as 
foUows:-

(i) More often, it has been observed that timely intimation about the 
transfer/promotion or other events are not communicated to 
the Directorate with the result that the fact of recoveries or 
otherwise is not known to the Directorate of Estates and the 

licence fee account of the individual allottee remains incomplete. 

(ii) Due to shortage of residential "<lccommodation in Delhi, a sub
stantial number of retiring Government employees continue to 
overstay in the accommodation even after cancellation of allot
ment in their names. The Departments of retiring officers are 
advised not to settle their final -accounts till receipt of a 'No 
Demand Certificate' from the Directorate. Steps are also taken 
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to recover the Government dues under the Public Premises 
(Eviction of Unauthorised Occupants) Act, 1971. The process 
of litigation is lengthy and it takes qUIte long to recover the 
dues through the provisions of the said Act. 

(iii) From July, 1973, as decided by the Ministry of Finance, pay
ment on ac~unt of licence fee made from tlhe occupants of 
General Pool Accommodation of the Department of P&T, 
Railway and Defence was to be remitted to the Directorate in 
Cash/Bank Draft/Cheques. Due to ch'ange in the old proce
dure, there is generally delay of one month or so in the remitt
ance of the dues despite best efforts on the part of Directorate 
of Estates. 

5.5. Further information regarding the steps taken to liquidate the 
arrears has been given by the Directorate of Estates as follows: 

(i) In respect of Government employees, old missing recoveries are 
being listed out year-wise to get them linked with the Depart

ment concerned for the eventual removal of these outstandings 
from our books. 

(ii) In respect of unauthorised occupants against whom damages lIrc 
'assessed, a systematic review of these cases is being made and 
appropriate action is taken to get the dues recovered under the 

Public Premises (Eviction of UnauthoriSed Occupants) Act, 
1971. 

(iii) Review is also made to segregate the cases where the intimation 
of recovery is not received for a period of six months conti
nuously. The cases are reported to Allotment Sections to 
examine the desirability regarding cancellation of allotment. 

<iv) All cases, where final.demands had been issued, are being listed 
and verified from the Audit Offices to find out whether the 
amounts due from them in the books of the Directorate of 
Estates, had been recovered at the time of final sanctioo of their 
accounts 'and if so, our outstanding dues will 'be adjusted and 
removed from the books. 

5.6. Regarding arrears of licence fee in respect of office accommodatioa 
in Delhi/New Delhi, the representative of the Ministry of Works and 
Housing stated during evidence : 

"So far as 1973-74 is concerned, the biggest single element was the 
non-payment of rent by the lawah-arlal Nehru University and 
that was of the order of Rs. 17 lakhs. That inflated the figure 
to Rs. 24.48 lakhs. They had been occupying the lecture hall 
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and seminar rooms which we Ihad given them in 1971-72. Theso 
were actually constructed for the National Academy of 
Administration, which was supposed to have shifted from 
Mussoorie to Delhi. But, later 00, because of certain consi
derations, it was decided that the National Academy of 
Administration would continue to remain in Mussoorie. Since 
it was next door to the lawaharlal Nehru University, this parti
cular hall whidh was originaUy built for the Natiooal Academy 
of Administration was given to the lawaharlal Nehru University 
on a rental basis. They hoave been defaulting in the payment 
of rent." 

S.7. The witness added 

"If we analyse the matter over the last few years, apart from this 
sum Of Rs. 17 lakhs, the average annual deficit is of the order 
of Rs. 14 lakhs, as against a total demand of Rs. 30 laldbs per 
year. That means four to five month's rent are apparently in 
arrears. I have been analysing this and I find that the whole 
amount is not really in arrears; a part of it is due to lack of 
reconciliation. " 

S.B. Further information given by the Directorate regarding outstandings 
in respect of office accommodation is as follows : 

(a) The Railway Department are continuing to Pay at the old rate 
of rent under F.R. 45-B, instead of at the market rate for the 
office accommodation allotted to them. They are to pay 
market rent from 1st October, 1972. An amount of Rs. 11.77' 
lakhs is due from them on account of this difference of rent. 

(b) The payment of arrears of Rs. 17,27,000 from lawaharlal Nehru 
University was made only in 1974-75. 

(c) On 1st January, 1975, there were old outstanding of Rs. 6.59 
lakh~ for the period ending 28th February, 1966. Most of 
these outstandings are on nccount of non-receipt of intimation 

of recovery from the Treasury Officer /Dcpartnh.:nts concerned. 

5.9. The Committee are unhappy to note that the arrears of licence fee 
in respect of rt'sifl('nliul accommodation at Delhi whicb were Rs. 76 lalms 
in 1969.70 have incrc3'ied to about Rs. 106 lakhs in 1973.74. The arrears 
Of recovery are stated to be due to following reasons:-

0) Delay of 4·5 months in receipt of recovery schedules from the 
various offices and their rcconc'iliation by the Estate Office. 

(It) Want of timel" intimation fro.m tbe various departments regard
lag cases of transfer, promotion, etc. 
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(iii) Delay in remittance of recovcry dUe6 by the departments of P&T, 
Railways, and Defence. 

Tbe Committee note that from January, 1975, the Directorate of Estate 
bave posted their staff in the diftercnt treasury oflice6 to get the schedules 
of deductions and recoveries aDd effect reconciliation. 

S.10. The Committee recommend that Government should set up a 
Departmental CommiUee witb representatives of Ministry of Finance and 
Audit to review the procedure regarding reconciliation of accounts in detail 
with a view to simplify, the same so as to reduce delays in reco~lciliation 
and submit a report within two months of its constitution. It should be 
ensured that specific follow up action is initiated imm~diatdy on such of 
the recommendations of the Departmental Committee which ha\'c been 
accepted by Government. 

S.11. The Committee see no reason why action could n~ be taken to 
recover the dues from unauthorised occupants, like overstayal by retired 
Government servants, under the Public Premises (I·:vktion of Unauthorised 
Occupants) Act, 1971. The Committee have already recommended in para 
2.101 of the report that Government should examine the feasibility of with
holding sizeable amounts from the Gratuity payable to Government ser
vants On retirement so as to discourage unauthorised occupation by ex
Government servants. 

S.12. The Committee furtber sUJ!gest that a detailed study of the o.ut
standingoJ from Government depArtment'! like P & T, Railways and Defence, 
may be made with a view to simplify the procedure regarding recovery of 
licence fee from these offices. The~' would further like that a break-up of 
the outstandings of the licence fee, mOre than six months old but less than 
one year, more tban one year but less than two years. and two years and 
over. and the amount involved, !thould be l){lbli~hcd dlparlmcllt-wise in the 
Annual Report of the Ministry tOj!cther with concrete m(,'3sures taken to 
effect recovery. 

5.13 The COlllmittec note that arrears of licrncl~ fe£' for ,Jilin' ar(()mmo
dation wllkb amounted t(l Rs. 4.:;5 lakhs in 1969-70 ha\'c ~(Jnc up to Rs. 
24.48 lakhs in 1973-74. The Im'('ars indudc an flmotlllt elf Its. 17 lakhs. 
due from Jawahar Lal Nehru lJlliYersity, which h:1'; sill!.:' '"'.'I.'n sdtll'd. The 
balance of arrears include outstmilling dues from Ibih\ :lP 011 account o[ 
office accommodation allotted to them as also dill' to dl'la~'s in reeehing 
intimation of recovery from the dcpartments cOD(· ... rned. The ('ommilfce 
would like the Govcl'Dment to evolve in consuHation with Audit, and the 
Departments concerned, a suitable procedure for the speedy ~ecovery of 
licence fee for office accommodation which is mostly alloUed to Govern
ment Departments so tbat no arrears on thill account accumulate. 



82 

B. Arrears in Regional OfIkes other thaD Deihl/New Deihl. 

5,14, The statement given below indicates the position regarding assess
ment/recovery of licence fee and total outstanding balance in respect of 
the regional offices other than Delhi/New Delhi for the year ending 
1973-74 : 

(Rs. in Lakhs) 

Place Arrears in 
the beginn
ing of the 
year 

Assessment Total 
during the 

Recovery Balance 
mede outstanding 
during ILe at the end 
year of year 

year 

---------_ .. _._. __ ._- .. _--- -----
Calcutta 35'86 80'41 16' II , , 64' 03 

Bombay 

Nagpur 

Paridabad 

44'28 

5'64 

3'29 

1,88 

24'03 

4'95 

8'12 

29'67 

8'24 

10'00 

22'55 7'12 

4'45 3'79 

6' 17 3'S3 

Madras 1'12 4'00 2'41 1'59 

Simla, Q'49 2-1'°7 38'56 10'39 28'17 
---_._ .. _,-.. __ .- ..... _._-_ .. _---..... _--_ ....... _ .. _._-

TOTAL ,- 70 '70 99,9' 62'OS lOS' 53 

Thus at the end of 1973-74, the total outstanding balances on account 
of licence fee in the Regional Offices other than Delhi/New Delhi amounts 
to Rs, 108,53 lakhs. 

5.15, When the Committee enquired as to why there were huge arrears 
of licence fee in respect of Calcutta and Simla, the representative of the 
Ministry of Works and Housing stated: 

"So far as Calcutta is concerned, the three main and important par
ties are the Postmaster General, West Bengal; the official Liqui
dator and the National Instruments Ltd, Between them they 
take care of about onc-third or morc than one-third of the 
arrears. So far as Simla is concerned. the main defaulter is 
the Himachal Pradesh Government. You will remember that 
Himachal Pradesh used to be a Centrally administered ter,ri
tory and as such the Administration had to pay rent under 
F,R, 45-A, which is much less than the assessment under F.R. 
45-B, When it became a full-fled,l!ed State. it had to pay 
under F,R. 45-B, which is more. They did not pay the en-



hanced assessment under F.R. 45-B, and they accumulated an 
arrear of Rs. 18 lakhs. The other major defaulter is the 
Grand Hotel, about Rs. 7 lakhs." 

5.16. In a subsequent Note furnished by the Directorate of Estates 
regarding .accomulation of arrears in the Regional offices at Calcutta, 
Simla etc., the position has been explained as under : 

"CALCUTTA: 

In Calcutta, out of the .total arrears of Rs. 64 lakhs as on 31st 
March 1974, a sum of Rs. 20.5 lakbs is due from P&T De-
partment alone for thl: accommodation occupied by various 
offices of that Departml:nt. Though out of this amount the 
P&T Department has cleared a sum of Rs. 4 lakhs receritly, 
Rs. 16.5 lakhs are still due from them. The P&T Department 
being a commercial one, is required to pay the licence fee for 
accommodation given to them from the General Pool. In 1972. 
it was decided that all stich Departments should pay licence fee 
at the rate under F.R. 45-B. As the market rate of licence fee 
is much higher than thc licence f~e calculated under F.R, 45-B, 
the P&T Dcpnrtmcnt is found to be reluctant to pay at such 
rates. Though we do not allot accommodation from the 
General Pool to any of the rent paying Departments now, the 
accommodation in possession of such Departments like P&T 
has been with them for a number of years and, as such. they 
have heen allowed to retain the same as a special case. The 
matter regarding payment of licence fee at market rate has been 
taken up with P&T Officers at Calcutta and :tl~o with the 
DGP&T New Delhi. Though the matter is unckr correspon
dence, for quite some time, the P&T Department has not so far 
paid the licence fec at market rate with the re!\ult that arrears 
are mounting. 

Similarly. a sum of Rs. 5.8 lakhs and Rs. 6.7 lakhs nrc due from the 
offices of the Court Liquidator and M jS. National Instruments 
respectively. These offices have also shown the same attitude 
as the P&T about the payment of licence fee at market ratell. 
Thus, it would be seen that a major portion of the arrears rc
late to the payments due from various rent paying Departments 
which the Regional Offices and the Directorate of Estates have 
not been able to receive in spite of best efforts. The matter i., 
however. being discussed with the officers concerned in these 
departments with a view to persuading them to make the pay-

ments. ' 
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Out of the total sum of Rs. 64 takhs, a sum of Rs. 21 lakhs pertains 
to residential accommodation. The main reason for such ' 
arrears in respect of residential accommodation is due to 
delay in the receipt of recovery schedules from the various _ 
Departments. Out of these Rs. 21 lakhs, Rs. 15 lakhs are 
shown as arrears for non-receipt of recovery schedules. In 
these cases, recovery may have aclually been effected by the 
Departments concerned and these are only to be adjusted 
in the books of Regional Offices after verification. As such, 
this amount is not pending realisation. However, 
it is our experience that most of the Departments ~ 
do not either send the recovery schedules at all or 
delay in sending the same. As periodical meetings with the 
Departmental heads has not even produced any result, we are 
now examining the possibility of posting one clerk in each Trea
sury for some days in every month for collecting the recovery 
schedules attached with the pay bills of the employees. In 
cases where the recovery schedules are not attac.hed to the pay 
bills, efforts arc also being made to get them directly from the 
Departments concerned by personal contact. It is expected 
that the position would show considerable improvement by the 
end of the current financial year. 

SIMLA 

Out of the total arrears of Rs. 28 lakhs in Simla, a sum of Rs. 18 
lakhs is due from the Himachal Pradesh Government alone. 
Some residential as well as office accommodation from 
the Central Pool was placed at the disposal of 
the Himachal Pradesh Government when it was a 
Union Territory. When Himachal Pradesh became 
a fulIfledged State in 1971, they became liable to pay .... 
licence fee at the rate fixed under F.R. 45-B. The Himachal 
Pradesh Government have not accepted the demand so far 
for some reason or the otll'~r. The matter hl1d been under • 
correspondence between the Ministry and the Himachal Pradesh 
Government f('r quite· SOI11(' time. As the Himachal Pradesh 
Government have not lmdc the payment, a high level meeting 
is proposed to be held shortly to resolw the issue. 

Out of the Tl.'lTlaining amount nf R~. 10 lakhs. a sum of Rs. 0.7 lakhs 
is outstanding against Shri Ba1.jee, Caterer in Grand Hotel. 
Simla. A portion of the Grand Hotel in Simla was given on 
lease to Shri Baljee, Caterer, in 1965 and it was decided in' 
1968 to terminate the lease and, accordingly, Shri Baljee, was 
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asked to vacate the premises and a notice was served to him 
on 9th December 1968. As Shri Baljee did not do so, 
eviction proceedings were started against him and the vacation 
order issued by the Estate Officer on 25th March 1970. Shri 
Baljee, however, appealed against the decision in the court 
of law and the matter has remained sub-judice since then. 
As Shri Baljee is required to pay damages at market rate 
for the period of his unauthorised occupation, the arrears 
outstanding against him are mounting. He has also not 
made any payment after the termination of lease. As the 
matter is sub-judice, no further action can be taken by the 
Directorate for realisation, of these arrears for the present. 
However, we are continuing all possible steps to see that the 
decision on the case is expedited. 

Arrears in respect of other Regional Offices are not very high. 
These arrears arc also due broadly to the reason mentioned in 
the case of Calcutta and Simla. The main reasons have been 
found to be non-reccpt of recovery schedules and also non
receipt of payment from Defence departments in whose case it 
has recently been decided by the Ministry of Finance that pay
ments are to be made in cash. As regards non-receipt of re
covery schedules, we are, as already stated 3bove, examining 
the possibility of posting clerks in different treasuries for col
lecting the schedule. As regards the payments due from the 
Defence Departments, the matter has been discussed more than 
once with the concerned officers in Delhi and they have also 
been persuaded to agree to the revised mode of payment. The 
matter is being further pursued with their regional officers and 
it is expected that they would start making payment in cash 
without any further delay. 

On the whole, it may be stated thnt we are making all-out efforts to 
bring down the arrears to the minimum by making a special 
drive over and ahove the normal steps which arc being t:.1ken 
rcgubrly. In all cases of arrears dlle from other Departments 
in respect of office accommodation in their occur-ation, meet
ings arc also being convened with the r('~pective Heads of De
partments for expcditin'! payment. The position is being re
viewed constantly ~\T1c1 it is expectt'd thnt the arrears would 
come down considerably by the end of ct,Jrrent finnndal year." 

5.17. The Committee ret!1'et to note that arrears of licence fee in res· 
pect of lEeneral pool accommodation in the r~ionBI offices amounted to 
RI. 11 lakhs at tbe hetfml1ne of th(l year 1913·74 which increafied to 
RI. 109 lakhs at the end of the year. 'I1Ie Committee re~t to observe 



that against an annual assessment of Rs. 100 Iakbs, the recoveries during 
die year, amounted to only Rs. 43 lakhs. This clearly indicates laxity in 
effecting recoveries. The Committee would like that the whole matter 
regarding the recovery of licence fee in aU the regional offices, both for 
office and residential accommodation, should be gone into thoroughly and 
effective measures taken, in consultation with the departments concerned, 
to clear the outstandings at an early date. They see DO reason why there 
should be delay in the recovery of sucb dues from Government and Semi-
Government departments. -

5.18. The Committee note that Rs- 16.5 .Iakhs, Rs. 5.8 lakhs and 
Rs. 6.7 lakhs are still due from the P & T Department, the Court Li{IUi
elator and National Instruments Ltd.; respectively, on accollnt of occupy
ing General Pool accommodation at Calcutta. Since 1972, these organ
isations were required to pay enhanced licence fee at the market rate 
instead paying at the old rate calculafed under FR 45-B, the Committee 
would like Government to settle the matter expeditiously by holding dis
cussion at the highest level with the P & T Depltrtment, ~alion:d Instru
ments Ltd., and the Court Liquidator. 

5.19. The Committee note that Rs. 18 htkhs are due from Hima.chal 
Pradesh Government on account of the accommodation occupied hy them. 
The Committee would like the matter to be settled expeditiously b~' hold
ing discussion with the State Government, at the highest level, if necessary. 

5.20. The Committee are disturbed to note that a sum of Rs. 6.7 lakhs 
is outshmding against a private caterer who is in occupation of II portion 
of Grand Hotel, Simla. They further note that although it was decidett 
in 1968 to terminate the lease of the caterer, the vacation order was issued 
by the Estate Officer in March, 1970. The premises have not yet been 
vacated as the caterer has gone to the Court and the matter is slib-judce. 
The Ccmmittee would like the matter to be pnr~ued vigorously with a view 
to expeditiously settle the case. They would also like it to be investigated 
whether there has been any laxity in pursuing this case vigorously by the 
Directorate of Estates at the various stages and particularly the reason'! for 
issuing vacation order in March, 1970, when decision to terminate the 
lease was taken in 19&8, Bnd, if so, to fix responsibility therefor. 

e. Arrears in Markets in Delhi/New Delhi 

5.21. The position regarding arrears of licence fce in respect of the 
markets in Delhi!New Delhi is indicated helow: 

Outstanding balances 
on 1-10-1973 

Rs. J 8' 02 lakhs 

Outstanding balance~ 
on 1-4-74 

Rs. 10' 44 lakhs 
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5.22. Asked during evidence what steps had been taken to recover the 
outstanding balances of licence fee for the markets in Delhi/New De1hi~ 
the representative of the Ministry of Works and Housing stated that about 
Rs. 5.5 lakhs had since been recovered and the arrears now amounted to 
Rs. 4.96 lakhs as on 1st January, 1975. In respect of 63 shops, eviction 
proceedings bad been started and about Rs. 2 lakhs were due from these 
shop-keepers. The witness pointed out that the shop-keepers who did not 
pay the dues were actually utilising Government money as working capItal 
for their own bussiness purposes. This was due to the fact that no interest 
was being charged from the defaulters. In order to tackle this problem, 
not only interest but penal interest would have to be charged. Once 11 

Ifairly heavy rate of interest was charged, the position would radically 
cbange. 

5.23. In a subsequent note furnished to the Committee regarding the 
reasons for arrears of licence fce in respect of the markets in Delhi/New 
Delhi, Directorate of Estates has stated the position as under: 

ta) (i) some of the shopkeepers are paying the arrears in instal
ments. 

(ii) in many cases the shopkeepers have been evicted and a sum 
of Rs. 1.92 lakhs is due from the evicted shopkeepers. Action 
has been taken to recover such dues under the Public Premises 
(Eviction of Unauthorised Occupants) Act, 1971. It may be 
appreciated that action to recover the dues under that Act is 
always a time consuming process. 

(b) The licence fee duc from the licencees of shops in the markets 
under the control of the Directorate of Estates is generally 
collected on the spot in the markets. One senior Rent Tnsi'CC
tor and six Rent Collectors do this job. Five Rent CoUectors 
go to different markets every day as per approved programme 
and collcct the dues from the aUottees. They return to office 
in the evening with the daily collections, account for it and 
deposit the money with the Cashier. The sixth Rent Collector 
sits at the counter in the Enquiry Office in Nirman Bhavan to 
collect the dues from such licencees who come over to make 
the payments. The Senior Rent Inspector directs and super
vises the work of these Rent Collectors and also contacts the 
parties concerned. in difficult cases. He also checks the sche
dules of daily collections prepared by the Rent Col1ectors be
fore the money is deposited with the Cashier. The Rent Col
lectors also maintain a summary ledger of each ticence8S so as 
to show the latest position of amounts due from him. Wher
ever a shopkeeper is in arrears for more than four months, II 

show cause Dotice is issued to him asking him to make Ihe-
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payment by a specified date. If he fails to do so In ~pite of 
the notice the allotment of the shop is cancell~d. No defects 
have been noticed in the existing precedure. However to 
strengthen the collection machinery it is proposed to reduce 
the period from fourths to two months arrears for cancellation 
of allotment and to charge 12 per cent. interest on the dues. 
The matter is under active consideration in consultation with 
Ministry of Finance. 

(c) The Rent Collectors visit different shops to pursuade the shop
keepers to pay the arrears. In suitable cases, action is also 
taken to recover the arrears under the Public Premises (Evic
tion of unauthorised Occupants) Act, 1971. The arrears on 
1st January, 1.975 taking into account the assessment made 
upto that date are Rs. 14.02 lakhs. Out of this, action has 
been initiatcd in respect of 379 cases involving a sum of 
Rs. 8.48 lakhs for recovery under the Public Premises (Evic
tion of Unauthorised Occupants) Act, 1971. 

(d) No intercst is charged on the arrears at present. However as 
indicated carlier, a proposal to charge 12 pcr cent on the 
ar,rears is now under active consideration. Wherever cancel
lation of allotment is done, damages arc charged at increased 
rates, from the date of concellation. 

(e) As explaim:d at (b) above, in case payemcnts are not received 
in time, allotments are cancelled and action is taken to recover 
the dues under the Public Premises (Eviction of Unauthorised 
Occupants) Act, 1971. 

(f) As on 1st January, 1975, in 781 cases, allotments have been 
cancelled not only due to non-payment of rent but due to other 
reasons also like encrochments, subletting, etc.'" 

S.24. The Committee are disturbed to note tbat the outstanding bal· 
ance of licence fee in respect of markets in Delhi was Rs. 14 lakhs on 
lsI January, 1975. They are concerned to note that this sum include. 
Rs. 2 lakhs which are outstanc1ing from evicted shop-keepers and Rs. 8.S 
lakhs from 379 sbopkeepers for wbich action bas been initiated for recovery 
onder tbe public Premises (Eviction of Unauthorised Occupants) Act, 1971. 
The Committee are unable to onderstand bow sucb heavy arrears were al
lowed to be accumulated in respect of licence fee from the shop-keepers 
as under the roles, eTiction proceedings could be taken against defaulteR, 
U the Dcence fee hal not been paid for 8 period of 4 months .. la the opi-
1IIon of the Committee, there has been remissness and laxity In recovering 
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the dues from the shop-keepers. The Commi«~ would like this matter 
to be examined in depth and responsibility fixed where timely action has 
not been taken to start proceedings against the defaulting shop-keepers. 

5.25. The Committee would further urge that effective measures should 
now be taken to clear all these arrears expeditiously. 

5.26. The Committee find that tlie present system of collection of 
licence fee is cumbersome inasmuch as rent is first collected from the 
shopkeepers by the Inspectors which i~ thereafter deposited by them with 
the Cashier. Now that banks ha,'c been nationalised and banking facilities 
have been established in a large number of post offices, Govemment may 
consider the feasibility of allowing the shop-keepers to deposit the money 
directly on this account with the nationalised banks/post offices who may 
arrange to remit the same to Government. In this context the feasibility 
of issuing separate bank pass books to indicate the amount and date of 
payment may· also be examined by Government. 

5.27. In order to ensure that arrears are not allowed to accumulate 
in future. Govemment may also consider the desirabOity of taking advance 
rent for six months to one year, as security from the shop-keepers. 

5.28. The Committee arc surprised that no interest on arrears of licence 
fee was charged so far and that now there is a proposal to charge interest 
at 12 per cent on the ontstandings. It should have been evident that the 
absence of any interest charge on outstanding licence fees, is itself an 
inducement to accumulate tbe outstandings. The Committee would like the 
Government to charge penal interest rates on outstanding rents so as to 
discOimige delays in the payment of licence fees by the shop-keepers, apart 
from eviction proceedin2S wherever necessary. 



CHAPTER VI 

MISCELLANEOUS MATTERS 

A. Reduction in cost of conStructiOn 

Regarding thc steps taken to reduce the cost of construction so that 
more houses at lesser cost could be built for the benefit of a larger num
ber of Central Government Employees, the representative of the Ministry . 
of Works and Housing stated during evidence: 

"Our etIort is to see whether we can keep down construction cost. 
We would be very happy if we could do that, because during 

the last three years the construction costs have gone up by 
66 per cent. Wc arc doing a lot of research in the matter in 
the National Building OrganisatiO'l1, the Building Research 
Institute. the Indian Standards Institute and so on to find out 
how w~ can reduce the specifications, while keeping the 

structural suitability of the. building to nonnal safe levels. To 
the extent possible, we will certainly try to reduce the costs." 

6.2. Rega.rding application of thc results of research for effecting 
economy in Building Construction Directorate of Estates has stated in a 
note furnished to the Committee that: 

"Research is done by the Central Building Research Institute and 
the Structural Engineering Research Institute. The. results of 
research are tried out in the field by the National Building 
Organisation under their Experimental Housing Schemes. 
The specifications adopted for Government construction are the 

minimum, consistent with the structural and functi.onal require-
ments; but due to increase in cost of labour and material the 
construction cost has been going up. Apart from plinth 'area 
reduction. which the Government is thinking of, ac; a part of 
a 'cost reduction' programme, the CPWD has as a result of 
the research decided to adopt the following measures, which 
it is expected will yield 5 per cent to 20 per cent economy 
in the cost of construction: 

(i) AdoptiO'l1 of 9" thick load-bearing brick masonry construc
tion for 4-storeyed buildings. 

(ii) Use of under-reamed 'Piles on black cotton and filted up 

soils. 
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(iii) Use of high strength deformed bars. 

(iv) Adoption of ultimate strength method of design. 

(v) Adoption of reduced floor heights. 

As the scope of utilising each of these methods is different 
for different ~ypes. of ~tructure/building and also depends on 
the geographical situation of the work, it is not [ossible to 
state the overall savings by utilising one or more. of these 
methods." 

6.3. Attention is also drawn to the recommendation of the Estimates 
Committee in their Thirty-seventh Report on Housing. In para 4.16 of 
the Report, the Committee have commented that no concrete steps have 
been taken to popularise the use Of fly ash in construction of buildings by 
the C.P.W.D. In para 4.17 they have recomme'llded that serious efforts 
should be made by research institutions etc. to evolve new processes! 
methods etc. to t".tfeot economy in the use of building materials etc. and 
find cheap substitutes for cement, bricks, timber etc. taking into consi
dereation the local conditions, and (0 pass them on, if found effective. 
to construction agencies for use in the field. Government have stated 
in reply (vide Sixty Seventh Report of the Estimates Committee) that a 
beginning has already been made and efforts are being made to encourage 
the use. of such materials on a large scale. 

6.4. ne Coaunittee DOte tlIat duriDa the Ja.t three years, construction 
cost of baUdlnji &as lODe up It)' about 66 per cent. They further note 
that tbe CeDtraI Boildial Research IDltitute aud the Structural Engineering 
Researcb IDstitute are doina research to reduce costs by reducing the speci
ficatioDs while keeping the strUctural suitability -of die buildings to normar 
safe levels. The Committee fUrther note tbat the C.P.W.D. has decided 
to adopt some measures to efteci the ecODomy iD the cost of coDstruction 
8S a resu't of the researches dODe by these Institutes. The Committee are 
Bbappy tbat so far no -worthwhile progress has beeD made iD adopting 
the results of researcb in the fieli ill file matter of reduction in construc
tioD costs. The Committee need hardly emphasise tbat unless Government 
agencies tbemselves adopt measures like reduced specifications, use of local 
materials etc., iD tbe coostruCtiOD of their buildings witb a view to bringi~ 
down the costs of cODBtruction, such researches "'ill remain on paper and 
would Dot be widely adopted by otben. It is, therefore, imperative that 
in the conteD of coostram.. of resources and the Reed to build larger 
Dumber of houses the Govern.eat consffactioa aaendes like, C.P.W.D. 
should adopf ··cost redudioD teclluiques OD • larger scale whicb will not 
oDly res'" in COustrudioD of IDOI'e lJaildhlp but would have a demons
trative ele. OD tbe public and priTate orpililatiObS. 

240 LS-7 
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The Committee would further like the research institutes to intensify 
lIIeir ellorts to UJr4ertake result-oriented researches as also to optimise the 
use of local materials in building construction. ) 

6.S. In this connection, the Committee would also like to draw atten
tion to the recommendations contained in paras 4.16 and 4.17 of tbeir 
37th Report on "Housing" regarding the use of flyash as nn alternative 
to cement and the need to find cheaper substitutes for brick, timber, etc. 
The Committee would like Government to take concrete action in the 
interest of bringing down the cost of construction. 

6.6. The Committee would like Government to specify the measures 
adopted by them in reducing costs in their construction projects and to 
mention precisely the economics achieved, as a result thereof in the annual 
Report of the Ministry. 

B. Ban on Construction 

6.7. Against the -allocation of .Rs. 100 crores both for residential and 
office accommodation indicated in the draft Fifth Five Year Plan, the actual 
allocations during 1974-75 and 1975-76 have been Rs. 6.3 crores and 

.Rs. 7 crores respectively. It has been discussed in Chapter J that these 
meagre allocations were made merely for completion of the works that 
were in progress before the ban on new coostructi~ was imposed by Gov
ernment in August, 1973. The ban 00 new constructioa was to the eilect 
that neither residential buildings nor office buildings if they had Clot reached 
the pHnth level on the target day, could be proceeded with, 

6.8. Regarding the repercussions of the ban imposed on new construc
tion the representative of the Ministry of Works and Housing stated: 

"If we are not allowed to take up new construction, apart from the 
question of the shortage of housing which is increasing day by 
day, there would be also the other question of a huge organisa
tion like C.P.W.O. with more than 20,000 emproyees just going 
to sit because they will not have any work to do. And you 
know the effect of that situation on the morale of an organisa
tion of that magnitude and size. And by the time the position 
improves and money is 'available, it will take several years 
before the organisation is br~!'Jtt up to scratch and is able to 
undertake work again in a proper manner. So, aPart from tho 

question of the provision of hOUSing which is perhaps the most 
important, it is absolutely DeCelS'ary that the oTgaBisation is 
allowed to continue its activities. After all, it is the premier 
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building organisation in the country and it is a pity if an 
organisati01l which has been brought about over the last 100 
years or more is oaltowed to deteriorate like this." 

16.9. The Committee were informed during evidence that out of Rs. 7 
<aores allocated for 1975-76, about Rs. 2.50 crores would be needed for 

(:J:OJnpletion of the existing schemes. For utilising the balance amount of 
..Rs. 4.10 crores, it was proposed to move the Cabinet for relaxation of the 
~ban on new constructions. Giving the latest position in the matter, the 
Directorate of Estates has stated as under: 

"A note seeking inter alia approval of the Cabinet for undetaking 
new construction works within the allocation of R!l. 7 crores 
for the year 1975-76 was sent to the Cabinet. The Cabinet has 
approved 'in the prinCiple, the construction 'of houses for low 
income group Government servants .and for those employed in 
essential services as a1so essentia, office buildings, within the 
budget provision. A detailed Jist of such new schemes is being 
sent to the Ministry of Finance for their specific clearance." . 

6.10. Regarding plans to utilise the potential of the CPWD folly during 
<~ch year of the Fifth Five Year Plan, Directorate of Estates has stated 
'"that CPWD was doing the work, not only of the Ministry of Works and 
·.Housiclg for constructing General Pool accommodation, but also of the 
. other Ministries. In addition to construction of buildings, other works like 
rur-port extension were also entrusted to the C.P.W.D. The C.P.W.D. was 
also doing lot of deposit work for semi-Government organisations. Ministry 
of Works and Housing had asked "for an allocation of Rs. 183 crores for 
'.the entire Fifth Plan Period ana the Planning Commission bad tefitatively 
accepted an allocation ofRs.1 00 crores which would have given an averag~ 
.of Rs. 20 crores per year. Attempt was being made to get more jobs from 
other Ministries/Departments as well as from Public Sector Corporaticns. 
Some indication had been received from the Coal Mines Authority thaU 

-they would either be giving the CPWD some of their jobs on a continuing 
basis or taking a fair· number of CPWD officers on deputation or both. 
Directorate of Estates has stated that the general strategy of the Govern-
~:ment will be to scout for more work from outside so long as the allocation 
·d funds by the Government either in Ministry of Works and Housirlg or 
..otber Ministries does not improve. An attempt will also be made to 
mcrease deputations, so th-at strength of the C.P.W.D. matches, as far as 

).possible, with 'the work:'load. 

6.11. De Committee DOte tIurt s1nce August, 1"3, the Goverumeat 
-"an imposed a baD on Dell' coastrucfiou UDder which DO resideatial or 
'"'88Ice baDding "lakb has Dot reaChed the pltatll level, caa be proceeded 
,.1,.. Dey lurftter ... ......... ftIIdIt ... file represeatatioa ... by tile 



Ministry of Works aod Bousmg, the Cabinet has 8p'eed iD.principte: tOf.t'~· 
lax the ban partiaDy and has permitted the constructioD-.oL.bouses for loW"
iDeo me group Government employees durmg the years 1975·76 with a vie.l_ 
to utilise RB. 4.10 crores out of the budget provision 'of·.iRs. 7·· crores, after'
meetiDg an expenditure of Rs. 2.90 crores for continuing schemes. In~ I 

Chapter I, the Committee have already discussed about the Govemment&! .. 
contention reprdiDg the inflationary elect of mjecting more funds in COI)-,

struction activities. They have also empbasised. the need for fJle construc-
tion of more residential accommodation fnrGovemment employees to in-
crease the percentage of satisfaction m the various cities. Moreover, the:' 
Committee would also like tbe Government to consider the elect of tbe bam' 
on construction on the efficiency and morale. of the C.P.W.D-. organisatio~ 
Tbe Committee, therefore, strongif urge the Government to review their
decision regardin& the ban on constraffion so tbat tbe basic needs of tbe:· 
employee~ for shelter are satisfied and the organisation' of C.P.W.D. whick· 
is stated to have been geared up- for a large programme of -construction is,., 

utilised to the optimum. The Committee have already stressed the lI'Ced too· 
aUocate ..... er lunch for ftlis; purpose;-- Dey bltpe tbilt earJy-decisiolt1WQulllJ 
be taken in the matter. 



CHAPTER vn 
CONCLUSION 

The Committee note despite the investment of Rs. '8.02 (rores during 
'.the First, Set:ond, lbird and Fourth Plan periods induding Plan Holiday 
"~1966-(9) for construction of residential and office accommodation in 
.' the General Pool, the actual sutisfaction achieved is only 30 per cent f)f 
· the total demand for residential accommodation. In addition, there is also 
'a shortage of 33.65 lakb sq. feet of office accommodation excluding leased/ 
, .-equisitioned accommodation nt the end of the Fourtb Plan in the four 
'metropolitan cities of Delhi, Calcutta, Bombay and Madras. 

7.2. Tbe Committee feel that If 'ffte allocatiod~ made during the years 
'1974-75 and 1975-76 out of the total allocation of Rs. 100 crores during 

··.fiJe fifth five year plan are any guide, tbe policy of going slow in the first 
·~three years of the Plan would amount to an allocation of Rbout Rs. 20 
'.crores only during the first -three years of the Plan period, leaving a balance 
'Of Rs. 80 crores to be spent during the last two years of the Plan period. 
The Committee consider that for the economic and efficient utilisation of 

· the resources, there should not be stich a wide divergence in the anocations 
'1>( funds which should be evenly distributed during each year of the Plan 

· period as far as possible. Apart from otber considerations, this is neces
'sary for better planning and execution of programmes as well as optimum 
'Utinsation of tbe capacity of C.P.W.D. which is the executing agency for 

• 'Construction activities. 

7.3. The Committee are of the opinion that construction projects would 
generate more economic activity by creating laraer employment potential 

'limong various sections of the community. The Committee would, there
".fore, strongly urge the Government to allocate larger funds for residential 
-and office accommodation, which should be evenly spread dllring the re
maining four years of the Fifth Five Vear Plan period. 

7.4. The Committee welcome the proposal made by the Ministry (or 
Teducing the plinth area of the various types of residential accommodation 

'-to enable construction of more house!! as well ae; to make the houses 
~heaper. The Committee are abo ~ agreement with the decision taken hy 
"'Government to reduce the number of typu of accommodation, with the 
f'fl'entual objective of having only fOllr type!' instf1ld of the present eight. 

95 
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7.5. The Committee are distressed to note that the positioD in respecl:~ 
of provision of residential accommodation for the Central Government em
ployees in Delhi and other metropoHtan cities is very unsatisfactory. Tile 
pl!lcentage satisfaction achieved in Delhi, which has the biggest concentra
tion of sucb employees, was of the order of 32, 32, 28 and 41 respectjvel~ 
dUiring the First, Second, Third and Fourth Plans, as against a target ot,. 
80 per cent satisfaction aimed at during each Plan. The percentage satis
(action achieved at the end of the Fourth Plan in the cities of Calcu_ 
Bombay and Madras is 9, 11 and 6 respectively l\'hich is far short of the.. 
!iatisfaction levers aimed at. Tbe overall satisfaction achieved for all tile. 
eight cities where general pool accommodation is tlvailable, is 30 per cent. 
The Committee are constrained to observe that the progress made by Go..· 
vernment so far in providing housing to their employees is a sad reHectio.-, 
of tbeir failure to satisfy the basic needs of tbe employees, particularly the 
low paid emplayees to any reasonable extent. 

7.6. The Committee feel' concerned about the low priority received ." 
tbe housing schemes and the absence of any perspective planning on a: 
scientific basls to meet the housing sho,rfage within a specified period. The' 
Committee, therefore, recommend that Government and its various agenci~ 
should institute scbemes for low cost hOuses instead of reducing the pace 
of constructions to make a real impact on the problem of housing. 

7.7. The Committee feel COncerned about tbe very low level of satisfac
tion achieved in respect of the weaker section of employees entitled to, 
accommodation in types I to n. The Committee regret to note that ia 
the present state «tI availability of quarters, Government servants entitled 
to Types I to IV accommodation have no 'chance of getting accommodation. 
even afler putting in ten years of service. The chances of those \\'bo alit 
put in 20 years of service are also not very bright. In the opinion of the 
CommiUee. the magnitude and importance of providing accommodation ((II: 
Central Government employees within a specified period should be realis
ed in its correct perspective. The problem calls for a reorientation of poli
cies and programmes and as such the Committee would like Govemme.: 
to declare tbeir housing pollcy in nnequlvocal terms. 

7.S. The Committee recommend tbat the Ministry should collect statis
tics nbou. the concentration of Central Govellhllent employees in tbe vari
ODS cities in the coantty 11114 8bould decide OD 'tbe construction of general 
pool accommodation in future, after taking ioto account such statistics. 

7.9. The Committee note that the hostel a«ommocJatioD unot al10tted 
on the basis of length of service. In tile case of the Working Girls' Hoster; 
seniority for allotment of accommodation is determined according to the> 
date of receipt of applications irrespective of the pay and priority date of ' 
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the lady ofhc~r. The Committee recolDDlead that aIIofaaeat of hostel IIC-
commodation both in respect of lady and male olicers aouldlorm part of 
a regular scheme and allotment rules should be framed so as to ensure 
equitabfe treatment for all eligible employees. 

7.10. The Codffiiiffce would like Government to analyse the reasons for 
over-stayal by the retired Government servants who are allowed two months 
grace period to vacate the quarters and another six months time is also 
allowed on certain conditions on payment of bigher rents etc. The Com
mittee suggesf that Government should examine the feasibility of with
holding sizeable amounts from the gratuity payable to Government servants 
on retirement so as to serve as a deterrent against unauthoriSed occupation 
of Government quarters. 

7.11. In the Committee's view it is the responsibility of the Government 
to ensure that the Government employees on retirement are not put to un
nece~ary hardship in finding a shelter ~or themselves and their families. 
The Committee, therefore, suggest that Ministry of Works and Housing 
should prepare a comprehensive scheme to provide houses on hire purchase 
basis to Central Government employees who have completed 10 years of 
service or more. The feasibility of financing the scheme from the employees 
own money deposited in the Provident Fund Account may be considered. 

7.12. ne Committee regret to note that although it is the policy of 
Government since 1948 to shift offices outside Delhi with a view to reliev
ing congestion both in the matter of office and residential accommodation 
there has been no worthwhile progress in the implementation of this policy. 

7.13. The Committee consider it imperative that a long term view should 
be takell and &rm me8liures should be adopted for implementing the poUcy 
of shitIting offices outside these over-saturated metropoUtan ddes. TIle 
Committee consider that the ring towas wbic:h are proposed to be developed 
around Delhi and other metropoUtan cities should be at a distance of DOt 
less than 20-25 kIDs. iO that these ring towns do no.t get swallowed up by 
the mother city in the years to come. 

7.14. The Committee would like Government to examine in depth the 
comparative economics of construction of accommodation and hiring of 
accommodation with a view to iaitiate a weU·pbased cODBtruction pro
grame to meet the deficit in office accommodation. 

7.15. The Committee DOte with concern that a number of shops which 
have fallen vacant from time to time in various markets are not beina re
aRotted on the basis of tenders. The Committee recommend that an the 
premises in the markets which fall vacant hereafter should be allotted on 
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the baSis of mulers, except In respect of tbe reserved quota for whim 
applications should be ial'ited oaly from persons wbo belong to Scbeduled 
Castes and Scbeduled Tribes. 

7.16. The Committee further suggest that GOl'ernmeat may constitute 
8 Market Advisory committee, consisting of representatil'es of the residents 
in el'ery )()Cality to enable tbem to participate in tbe efficient functioning 
of the markets wbicb cater to tbeir requirements. 

7.17. The Committee are disturbed to note that the prol'isions in tbe 
Market Instructions are at l'ariance witb the clauses in the lease deeds, 
regarding tbe sub.letting of shops in tbe markets, witb the result that the 
particular clause in tbe lease deed which did not permit subletting bas 
l'irtually become a dead letter. This is a serious lapse and requires inl'es
tigation. The Committee would like the Ministry to examine tbe problems 
and make suitable amendments in tbe rules and instructions to eliminate 
fbe malpractice of subletting of tbe sbops. 

7.1S. Tbe Committee recommend that Gol'ernment sbould set up a 
Departmental Committee witb representatives of Ministry of Finance and 
Audit to rel'iew tbe relevant procedure witb a view to reduce delays in re
conciliation of accounts of licence fee on account of residential and office 
accommodation. The Committee furtber suggest tbat a detailed study of 
tbe outs landings from Government departments like P & T, Railways and 
Defence may be made with a view to simplify tbe procedure regarding re
covery of licence fee from these offices. 

7.19. Tbe Committee are of the view that there bas been remissness 
and laxity in reconring the Hceoce fee dues from tbe sbopkeepers in view 
of the beal'Y arrears. Tbe Committee urge that effectil'e measures sbould 
now be taken to clear all these arrears expeditionsly. Tbe Committee are 
surprised tbat no interest on arrears of licence fee was cbarged so far and 
tbat now tbere is a proposal to cbarge interest at 12 per cent on tbe oul
standings. The Committee would like the Government to charge penal 
intere!'l1 rates on outstanding rents so as to discourage delays in tbe payment 
of licence fees. 

7.20. In tbe oplmon of the Committee, It is imperative tbat In tbe 
context of contralnts of resources and the need to build larger number of 
houses, tbe GOl'Cmment constmction agencies like C.P.W.D. should adopt 
cost reductlon techniques on a larger sca1e ~it1i will not only result in 
construction of more buildings but would bave a demonstrative effect on 
tbe public and private organisations. 
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7.12. The COliimittee would like the GovernmeDt to coasider the effect 
... the bam OD coDStrumoD OD the emdeDcy ad morale of tbe C.P.W.O. 
'orpDisatiOD, wbic:b is stated to have beeD geared up for a large programme 
,01 coustrudioo. :_;.' 

NEW DELHI; 

April 21, 1975. 

Waisakha 1, 1897 (SAKA) 

R. K. SINHA, 

Chairman, 
Estimates Committee. 
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APPENDIX m 
(Vide Para 2.40) 

List of 18 New Cities to be covered under C.G.H.S. during the Fifth Plan: 

~-------
Total Estimated No • 

Name of city No. of of employees 
Central other than 

Government Railways 
employees 

I. Poona 60,000 25,000 

2. Hyderabad 25,000 13,000 

3· Bangaiore 30,000 14,000 

4· Ahmedabad 20,000 10,000 

5· Agra 18,000 8,000 

6. Varanasi 18,000 8,000 

7· Jaipur %3,000 10,000 

8. Lucknow 54,000 15,000 

9· Aimer 20,000 9,000 

10. Dehradun 16,000 8,000 

II. Ferozepur 19,000 9,000 

12. Gorakhpur 14,000 10,000 

13· Jabalpur 45,000 15,000 

14· Jhanai 36,000 16,000 

IS· Koragpur • 40,000 15,000 

16. Naaik 12,000 7,000 

17· TrichurapaJi 18,000 8,000 

18. Visakhapatnam . 19,000 10,000 
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APPENDIX V 

(Vide Para. 2' 63 of the Report) 

U.t of Government HGitel. under Directorate of E.tate. 

No. of suites Total Servant Garages 
Quarters 

Double Single 

I. Vithalbli Patel H:)use 40 110 ISO 66 26 

2. Western C-Jurt tl 62 74 98 33 

3· Pataudi House II 10 21 4 
(Guest House) (Hutments) 

4· Pataudi House 104 IS8 
(Hutment) 

~. Kasturba Marg 252 220 472 53 168 
Apartment 

6. Minto Road 31 64 96 
Apartment 

7· Tagore Hostel 32 6.~ 96 • 
3. Asia Rouse 128 3 1)1 

9· Working 
(Hostel) 

Girls 137 

IO. Central Government 6 66 72 
Hostel, Calcutta 

Rest House, Madras II 

Rest HOUle, Bombay 4 

Grand Hotel Simla 139 
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Appendix V1 

(Vide Para 3.34 of the Report) 

List of Central Government offices including offices of Pu6lic .I'.a-Ior 
Undertakings/Statutory Bodies shifted outside Delhi durirrg ". JIinf 
and Fourth Five-Year Plans i.e. after 1962-63 as a resurt of GOlD'. at 

policy on decentralisation of Offices from Delhi~ 

SI. 
No. Name of the Office 

I Bhakra and Beas Dam Design Directorate 

2 Exploratory Tubewells Organisation (Department of 

Places ~ 
slliftell • 

Agriculture) F.rid.fl .... 

3 Floods and Bridges Directorate of the Research Design & 
Standards Organisation (Ministry of Railways) LucltIlO""_ 

4 Regional Iron & Steel Controller 

S Publication Division (Part) Ministry of Information 
Broadcasting 

6 Office of the Additional Chief Engineer, CPWD 

7 National ~ample Survey Directorate (Part) 

&: 

Faridaflad'. 

F.ri.ald. 

Jnitiany to .T~ 
amd thea ID __ 
bay_ 

Fariiafl"_ 

8 D~ctorate of Plant Protection Quarantine &: Storage 
(Department of Agriculture). .. Faridabact.. 

9 Distributio.n Section of the Department of Tourism Fa-ridat:ad' .. 

10 Chambal Control Board ~ 

I I Airborne Mineral Surveys and Exploration Slngaloft:.. 

Public Sector U,ulertakings etc. 

12 National Mineral Development Corporation Ltd. 

13 Khadi & Village Industries Commission 

14 Fertilisers Corporation of India (Part) 

IS Oil & Natural Gas Commission 

16 Bharat Pumps Compressors Ltd. 

1.7 Hindustan Latex Ltd. 

Luckno"". 

Mostly to 
GorakhpaL 

Mostly .. 
Dehrad1lL 

Al1ahallad.. 

Trivandrula. 
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S.No. 

1 

1 

! ¥" T· .. 

~r"ENDIX VOl 

Statement snowing Summary oj Recommendations 

Reference to 
Para No. 
of Report 

2 

1.17. 

1.18. 

Summary of Recommendation 

3 

The Committee note that during the First, Second, 
Third and Fourth Plan periods including Plan 
Holiday ( 1966-69) against the allocation 
of Rs. 96.86 crores, Rs. 98.02 crores v.ere spent by 
the Government for construction of residenti'ai accom
modation in the General Pool and office accommo
d~tion which is managed by the Directorate of 
Estates. I'll spite of this expenditure, the overall 
availability of residential accommodation in the eight 
cities is about 30 per cent of the total demand, 
worked out on the basis of the periodical applications 
invited from the Central Government employees by 
the Directorate of Estates. Taking into account the 
overall demand of Government employees as a whole 
in these cities including those who are not even asked 
to submit applications for allotment, it would appear 
that the actual satisfaction achieved sO far is much 
less than 30 per cent. In addition, there is also a 
shortage of 33.65 lakh sq, ft. of office accommodation 
excluding leased/requisitioned accommodation in the 
four metropolitan cities of Delhi, Calcutta, Bombay 
and Madras which obviously is being largely met by 
hiring private accommodation. 

The Committee also note that the Ministry of 
Works and Housing had put up proposals for tho 
allocation of Rs. 183 crores for construction of resi
dential and office accommodation during the 
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2 
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113 

3 

Fifth Five Year Plan period. Against 
-this, a tentative allocation of Rs. 100 
·crores (i.e. Rs. 80 crores for residential quarters 
·and Rs. 20 crores for office accommodation) 
·has been made in the draft Fifth Five Year Plan. 
This works out to an average of Rs. 20 crores for 
.each year of the Plan period. The Committee are 
constrained to note that the actual allocations made 
for 1974-75 i.e., the first year of the Plan was Rs. 6.30 
-crore.s only. For the second year of the Plan i.e., 
1975-76. an allocation of Rs. 7 crores only h~s 

'been made. These allocations are to be spent main
lyon the continuing schemes. The Committee are 
further informed that after considering the situation 
in detail, the Planning Commission has asked the 
MinistrY to go slow for the first three years of the 
Plan period. The Committee are unable to ap'pre-
date this position. They feel that if the allocations 
made during the years 1974-75 and 1975-76 are any 

. guide, the policy of gomg slow in the first three years 
. of the Plan, would amount to an allocation of 
. about Rs. 20 crores only during the first three years 
of the Plan period, leaving a balance of Rs. go 
crores to be spent during the last two yean; of Plan 
period. The Committee consider that for the econo
mic and efficient utilisation of the, resources, there 
-should not be such a wide divergence in the alloca
tions of funds which should be evenly distributed 

. during each year of the Plan period as far as possible. 
Apart from other considerations, this is necessary for 
better planning and execution of programmes as 
well as optimum utilisation of the capacity of the 
C.P.W.D. which is the executing agency for construc-
tion activities. 

11 .19. The Committee further cO'Ilsider that the allocation 
,of meagre funds during the first three years of the 
Plan 'period would delay in providing reside'lltial 
accommodation which is a basic need, to a larger 
number of Central Government employees, more 
than 70 per cent of whom are without Government 
accommodation. The non-provision of residential 



1 

,~ .' 

2 

1.20. 

114 

3 

accommodation not cmly causes economic hardship 
to the Central Government employees, but also re
sults in payment of considerable sums of money on 
account of house rent allowance to them. With the 
construction of more houses, this could be reduced 
substantially. 

The Committee are also not convinced by the 
explanation given by ythe, representative of the 
Pla'11ning Commission that keeping in view the exist
in&, economic situatiol\ and financial constraints it 
would not be wise to inject more funds into housing 
activity which is likely to be more inflationary in 
the present situation. The Committee are of the 
opinion that construction projects would generate 
more economic activity by creating larger employ
ment potential among various sections of the commu
nity. Moreover, as the 'position regarding availabili!y 
of steel. bricks etc., has considerably eased. there 
should be no formidable constraints in undertaking 
construction of houses on a large scale particularly 
for the low-paid Govemment employees. 

1.21. The Committee consider that the allocation of 
larger funds would go a long way in: 

.. 

-(i) providing more quarters for Central Gov-
ernment employees, thereby fulfilling a 
basic need and increasing the percentage 
satisfaction for housing among them. 

(ii) saving of substantial amounts by way of 
reduced payments of house rent allow-

ance. 

(iii) full utilisation of the capacity of' 
C.P.W.D. to undertake construction ",orks 
which would otherwise remain undcruti

lised. 

(iv) saving in construction costs which are 

likely to go up due to rising prices. 
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(v) creating more employment potential and 
gen.e.rating more economic activity in the 
vanous sectors connected with construc
tion activity. 

The Committee would, therefore, strongly urge 
the Government to al10cate larger funds for residen
tial and office accommodati,)D, which should be 
evenly spread during the lining four years of the 
Fifth Five Year Plan per._. The Committee would 
further like the GovernmC'nt to lay down priorities 
for the construction of hOllses particularly for the 
low-paid employees so that the basic requirement of 
a shelter is available to a larger number of Govern
ment servants and their dependent families. 

The Committee welcome the proposal made by 
the Ministry for reducing the, plinth area of the 
various types of residential accommodation to enable 
construction of more houses as well as to make the 
houses cheaper. They urge that early decision should 
be taken in the matter so that the Ministry may 
undertake the programme of new construction of 
residential accommodation without further loss of 
time and provide much needed relief to a large num
ber of Government employees in the matter of 
housing. 

The Committee are also in agreement with the 
decision taken by Government to reduce the num
bers of types of accommodation, with the eventual 
obiective of having only 4 types. The Committee 
fecI that this decision, besides facilitating speedy and 
economic constructions, will be in conformity with 
the socialist 'p'attern of society and would therefore 
urge its speedy implementation. 

The Committee are distressed to note that the 
position in respect of provision residential accom
modation for the Central Oovernme1'lt employees in 
Delhi and other metropolitan cttles ic; very 1:IDsatisfac-
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tory. The percentage satisfaction achieved in Delhi 
which has the biggest concentration of such employees: 
was of the order of 32,32,38 and 41 respectively 
during the First, Second. Third and Fourth Plans. as 
against a target of 80 per cent satisfaction aimed at 
duri'i1g each Plan. The number of houses available 
in Delhi has risen barely by 20,080 during the seven
teen years, that is. from 20,824 at the end of the 
First Plan to 40,904 at the end of the Fourth Plan, 
as. against an increase in the demand by 35,232 
houses i.e., from 64,596 in the First Plan to 99.828 
in the Fourth Plan. The percentage satisfaction 
achieved at the e'Ild of the Fourth Plan in the cities 
of Calcutta. Bombay and Madras is 9, 11 and 6 res
pectively which is far short of the satisfaction levels 
aimed at. The overall satisfaction achieved for all 
the eight cities where general pool accommodation is 
available. is 30 per cent. The Committee are cons
trained to observe that the progress made by Govern
ment so far in providing housing to their employees 
is a sad reflection of their failure to satisfy the basic 
needs of the employees, particularly the low '~aid 
employees to an reasonable extent. 

From among the many reasons :ldvanced for the 
low percentage satisfaction achieved. the Committee 
are unha\Ppy to note that during the first two Plans. 
the demand projections for each Plan period were 
based on the number of applications received from 
Central Government employees without taking into 
account the total number of employees, and that 
planning fOJ construction of buildings was started 
after the funds were actually released leading to a 
time lag between allocation of funds and the st:lrt 
of the construction work. The Committee are 
unable to comprehend how without the basic informa
tion relating to number of em'~loyees any meaning-
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ful plans for housing them can be formulated. The 
Committee have referred to this aspect in a subse
quent section of the Report. 

2.21. Another reason advanced was shortage of funds 

2.22. 

2.23. 

for construction of residential accommodation. The 
Committee cannot but express their concern about 
the low priority received by housing schemes. When 
financial constraints have been the major handicaps, 
the Committee would have liked the Government 
and its various agencies to institute schemes for low 
cost houses and ecenomy in construction, which 
could have made a real impact on the problem of 
housing i'11stead of reducing the pace or" constructions. 
The Committee are concerned about the absence of 
any perspective planning on a scientific basis with 
time bound targets and a firm resolve to meet the 
housing shortage within a specified period. As it is, 
much valuable time has been lost and the problem 
lTemains largely unsolved. The Committee stress that 
the causes for the slow progress made in platl'lling 
and implementing the schemes for construction of 
residential accommodation should be, identified and 
tbe shortcomings noticed such as non-collection of 
data regarding employees, time lag between construc
tion a'Od allocation of funds etc. rectified. 

The Committee note that the Draft Fifth Five 
Year Plan envisages an outlay of Rs. 80 crores for 
construction of residential accommodation, which 
could at best result in construction of 22,000 houses 
against the ~ present estimated shortage of 114.502. 
composed of 58,924 in Delhi and 55,578 in other 
metropolitan cities. Even the allocation of Rs. flO 
crores which could remove only 20 per cent of the 
shortage has been be set with difficulties as already 
pointed out in Chapter I. Thus the objectives of 
attaining a 75 per cent satisfaction level in Delhi and 
40 per cent in other cities would remain unfulfilled. 

The Committee feel particularly concemed 
about the very low level of satisfaction achieved in 
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respect of the weaker section of employees entitled to accommodations in Types I to II, when'as officers e'Iltitled to ~ype~ V to V HI are comparatively better off, the satisfaction in these categories being in the range of 70 per cent to 92 per cent in terms of some accommodation given to them though not of the Type to which they are entitled. The Committee bavc also drawn attention in a subsequent section to the bleak prospects for securing accommodation by Govemment employees who have put in over 20 years of service. The difficulties faced by the emp'loyees duc to paucity of private accommodation~ exorbitantly high rents, insanitary living conditions in the rapidly growing and crowded mban centres, inadequacy of public trans'p'Ort etc. need hardly be enumerated, and the deleterious effect on their health, morale, efficiency and their capacity to contribute effectivelY in their various tasks cannot be too strongly stressed. 

The Committee would like to point out that it is high time that the magnitude and importance of providing accommodation for Central Government employees within a specified period is realised in its correct perspective and concerted efforts made to solve the problem. The problem calls for a reorientation of policies and programmes. To achieve the object of providing accommodation to the employees within a specified deterfn:ned time limit and for accelerating the pace of housing construction in the country, a package of practices, and programmes will have to be taken up in an integrated and c0-ordinated manner. 1'b6 'Committee wUdid strongly urge that as a first step Government should declareunequivocally their policy in the ma'r.:er and take immediate measures for embarking on 'B crash prog .. ramme of construction of housing with a view to solve the problem within a reasonable time. Such a programme should inter alia provide for the folloW-
ing factors:-

(a) Collection of precise data about the' number of Central Government employees 
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in various cities from time to time to 
facilitate realistic perspective planning. 

(b) Reduction of the number of types of 
accommodation in the General Pool to 
facilitate rationalisation and quicker cons
truction. 

(c) Laying down firm c;trategy for providing 
accommodation, according to a phased 
programme to he completed within five 
years, to those who have put in a mini
mum of ten years' service. 

(d) CO'I1centration of construction activities 
in the near future only on accommoda
tions of Types I to II where the. satisfac
tion is verY low. 

(e) Concerted efforts for practical application 
of the already evolv~d technology for low 
cost housing and rconomy in construc
tion. 

(f) Concerted efforts to remove congestion in 
the cities and to shift such Government 
offices 'as can be immediately shifted to 
satellite towns. 

(g) Formulation and implementation of sepa
rate cooperative hou~ing schemes for Cen
tral Government em't>loyees enabling them 
to acquire their own' houses, thus reduc
ing strain on the accommodation available 
in the General Pool. 

2.32. From a study of the data regarding priority 
datef tovered in various cities as on 31st August, 
1974 where General Pool accommodation is pro
vided, the Committee note that the position of 
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availability is the worst in Types II to IV quarters. 
as indicated below: 

Number of years of service required. 

Delhi Calcutta Bombay Madraa· 

17 z3 31 zS 

20 z6 30 19 

26 31 32 31 

Z9 31 33 34 

It would be noticed that for Types I and II, . person~ 
has to put in 17 to 20 years of service In Delhi,.. 
23 to 26 years in Calcutta, 30 to 31 years in Bo:nbay 
rand 19 to 25 years in Mad14S. For Types III and 
IV a person has to put in J years of service to get 
a quarter in Calcuta, 26 (0 29 years in Delhi; 32 
to 33 years in Bombay and 31 to 34 years in Madras. 
In Bombay and Madras, a Government employee 
entitled to TY.pe III or IV quarter is likely to retire 
without getting his entitled accommodation. 

The Committee regret to note that in the 
present state of availability of quarters, Government 
servants entitled to Types I to IV accommodation
have no chance of getting accommodation even after 
putting in ten years of service. The chances of those 
who have put in 20 yeats of service are also not 
very bright. 

2.34. The Committee consider that it is the responsi-
bility of Government to provide the basic need of 
shelter to all its employees. They. however, realise 
that in view of the heavy shortage of residential 
accommodation and increase in the number of Central 
Government employees, it may not be feasible to 
provide accommodation to a Government servant 
immediately on entering service, but they feel that 
a Government servant with ten years of service-. 

---------_. 
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should at least be provided with residential accom
modation. The Committee recommend that keeping 
this objective in view, Government should prepare 
a time bound crash programme for the constructiol'J 
of quarters to cover the needs of all employees with 
ten yeses of service and should provide requisite 
funds therefor. 

2.35. The Committee further suggest that the Ministry 

2.44. 

2.45 

.of Works and Housing should devise a suitable 
system for collection of data regarding Central 
Government employees who have put in 10, 20 and 
25 years of service and are still without residential 
accommodation as the maintenance of such a data 
will greatly help in formulating policies and pro
grammes for the construction Of the requisite number 
of quarters for the Government employees. 

The Committee note that the number of quarters 
actually constucted in the 8 cities (Delhi/New Delhi, 
Calcutta, Bombay, Madras, Simla, Faridabad. 
Chandigarh, Nagpur) during the 1st, 2nd, 3rd and 
4th Plan periods was 6251, 13201, 11049 and 
4737 respectively. The number of quarters con
structed during the 4th Plan was the lowest. The 
Committee regret that no physical targets for the 
construction of each type of quarter were laid for 
each city during the Plan periods. They urge that 
detailed targets for each type of quarter to be built 
during the 5th Plan period in e~h city should be 
fixed so as to enable the actual performance to be 
judged against the targets laid down. 

The Committee note that no details of Central 
Government employees in the various citif's in the 
country have been collected by Government to find 
out the demand for Goveznment accommodation in 
the various cities. '1)Iey further note that So far 
general pool accommodation has been built hy 
Government only in 8 cities and that construction
of general pool accommodation in some cities, parti-
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cularly, the State Capitals like Gauhati, Bhubane
swar, Patna, Hyderabad, Ahmedabad, Jaipur and 

Srinagar is under consideration. From the data given 
in Appendix III which was furnished by the Ministry 
of Health, in connection with the introduction of 
the Central Government Health 'Scheme in 18 cities 
during the 5th Plan period, it is lloticl:d that there 
is heavy concentration of Central Government 
employees in cities like Poona, Jabalpore, Lucknow; 
Jhansi, Visakhapatnam etc., which are not being 
considered for general pool accommodation by the 
Ministry of Works and Housing. The Committee 
recommend that the Ministry should collect statistics 
about the concentration of Central Government 
employees in the various cities in the country and 
should decide on the construction of general pool 
accommodation in future, after taking into account 
the number of Government employees in the various 
cities so as to ease the housing situation in those 
cities where it is mO!'it acutely felt. The priorities 
tfor construction in the various cities may also be laid 
down after taking into account the relative con
centrations of Central Government employees in the 
cities, availability of residential accommodation 
there and thepe,rcentage sath,faction achieved. 

The Committee note that the Ministry of Works 
and Housing have not been permitted to borrow 
money from Life Insurance Corporation of India. 
State Bank of India or other nationali:;crl Banks in 
the country for the construction of General Pool 
accommodation.. The reasons advanced in favour 
of that decision are, fir~t, that while assessing the 
requirements or funds Government takes an overall 
view of the funds that would be available including 
funds of the financial institutions. Secondly, L. LC.'s 
contribution towards schemes would be in the form 
of its support to the market borrowinl!;s of the 
Governments conclemed. Thirdly. if Ministry of 
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Works and Housing are permitted to borrow money 
from the financial institutions, then other State 
Govenments would also make similar demands. 

2.47. While appreciating the difficulties listed above, 

2.52. 

the Committee are of the view that in the long-term 
perspective, outlay on the construction of houses will 
be a useful investment inasmuch as it will create 
permanent assets for the Government and would 
lead not only to economy in expenditure which is 
otherwise incurred on account of payment of large 
sums of money as house rent allowance to the 
Government employees but also to increase 
effiCiency of employees by satisfying their basic need. 
The Committee would therefore urge the Govern
ment to review their present policy and allocate 
more funds to the Ministry of Works and Housing 
to intensify its housiag activity. The Committee 
suggest that the feasibility of providing additional 
funds for construction from the Provident Funds of 
the Central Government employees may also be 
examined. 

The Committet note that under the present 
allotment rules, allotment of accommodation of next 
below category is allowed to Government servants 
eligible for Types V and above while such al10tment 
in lower category is not allowed to Government 
servants eligible for Types II, III and IV. Govern
ment reviewed the position in June, 1973 but 
decided to continue with the existing practice on the 
ground that the availability of acco:nmodation would 
improve in lower types. The Committee have been 
informed that the allotment yeat' now compri~es 

three calendar years (1975-71) and anotment~ arc 
made on the basis of entitlement at the commence
ment of the allotment year, namely, 1-1-1975, and 
that if, after an allotment on this basis, the entitle
ment of an employee goes up, he will not be con
sidered for an allotment in the higher entitled Type 
during the 'allotment year', The Committee would 
however like to point out that even 00 Government's 
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own admission certain marginal cases cannot be" 
ruled out in that employees who are on the verge 
of getting accommodation in the entitled Type after 
a long period of waiting for that Type lose their 
entitlement to that Type just because of increase in 
emoluments before the commencement of the allot
ment year which would entitle them only to the next 
ihigher type. Consequently their waiting period for 
getting any accommodation at all may be longer, 
~ince their turn will come according to the inter-se 
priority list for the higher Type. Such cases can 
be particularly hard when the prospects of large 
scale constructions arc not very good. The Committee 
would therefore suggest that such cases 01' hardship 
whenever they arise should be considered sympathe
tically by offering them accommodation of next 
below ty:pe So that the anomaly of their juniors in 
service getting accommodation, even though of a 
lower type, may not arise. 

14 2.60. The Committee note that in the Allotment Rules 
a provision existed regarding out-of-tum allotments 
on medical !,'Tounds under which Director of Estates 
was competent to make such allotments in view of 
a serious illness of a Government employee or any 
member of his family. The policy regarding out-of
tum allotments on medical grounds was reviewed 
in 1971-72 and the Rule regarding out-of -turn 
allotment on medical grounds was omitted from the 
Allotment Rules from 13-5-t 972. Thereafter, 
ad hac allotments on medical or other grounds are 
being sanctioned by relaxing the p.rovisions of the' 
Allotment Rules. ReqUlCsts for out-of-turn allot
ments are considered by a "Special Committee" 
headed bya Joint Secretary and each cases is put 
up to the Minister with the recommendations of the 
Committee. The Committee also note that during 
1972 and 1973, 248 and 258 residential units were 
allotted out-of-tum on medical grounds and during 
the same years 534 and 660 ad hoc allotments were 
made on various other grounds. 
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2.61. The Committee also note that certain diseases 
like cancer, heart-disease, displacement of retina, 
psychosis, paralysis etc. have been recognised for the 
.purpose of out-of-turn allotment on medical grounds 
and in cases of doubt advice of the Direcor General 
Health Services is also taken. All such cases are 
gencralIy put up to the Minister for sanction. 

2.62. The Committee recommend that since ad hoc 

2.74. 

allotments on medicaJ and other grounds are still 
being made after the Rule was omitted from the 
Allotment Rules, the Rule relating to out-of-turn 
allotme'I1t should be included again in the Allotment 
Rules to enable the Government servants to know 
the position. The Rule should specifically include 
the detailed procedure and criterion for getting 
out-of-tum allotment on medical and other grounds 
and the authority for sanctioning the allotment so 
that all persons eligible for such allotments can apply 
for the same. This would. inter alia, remove the 
imp!l'ession that there is any favouritism in such 
allotments. 

The Committee note that the hostel accommo-
dation is not allotted on the basis of length of service. 
Upto 31-8-1970. hostel accommodation was allotted 
on the basis of quantum of emoluments drawn by 
an offiCea'. The officer getting higher emoluments 
was considered senior to the officer getting lower 
emoluments. The same procedure was adopted for 
allotment of hostel accommodation in the ladies 
pool. The Committee (urther note that from the 
lst September, 1970, the priority date both for 
doulble roomed/single roomed accommodation in the 
ladies pool is counted from the date a lady officer 
has been drawing a :pay of Rs. 500 or above per 
month continuously. After the introduction of the 
new pay scales as recoI1JlDended by the Third Pay 
Commission. the priority date is counted from the 
date a lady officer starts drawing Rs. 700 per month. 
In the case of male 00vernmeDt Officers, the priority 

- - •. _----------------
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date for double roomed hostel accommodation is 
determined with reference to the date fro:n which 
they start drawing Rs. 1000 per month and for single 
roomed accommodation, the priority date is counted 
from the date an officer is in receipt of Rs. 700 or 
iDlOre per month. Seniority in all cases is counted 
within the pay range. 

2.75 The Committee also note that in the case of 
the Working Girls' Hostel, seniority for allotment 
of accommodation is determined according to the 
date of receipt of applications irrespective of the pay 
and priority date of the lady officer. It is also stated 
that as the accommodation in the Working Girls' 
Hostel is not considered as part of the General Pool 
'accommodation and only few vacancies occur, 
applications are not being invited by issuing a general 
circular. 

2.76 The Committee feel that for allotment of Hostel 

2.77 

accommodation both for ladies and male Govern
ment officers, the total length of service within the 
particular pay range for entitlement and not merely 
the higher pay within the pay range, should be the 
criterion for determining their priority. 

The Committee also feel that in the case, of 
the Working Girls' Hostel, the present procedure of 
detennining seniority for allotment of accommoda
tion on the basis of the date of receipt of applica
tions is not correct particularly when no circular is 
being issued for the purpose of inviting applications 
.for allotment. The Committee are not convinced 
Pf the reasons advanced by the Ministry that since 
the number of vacancies which Occur in the Working 
Girls' Hostel are very few, applications by a circular 
are not invited. The Committee see no reason why 
the fact of a few vacancies occuring in the Working 
Girls' Hostel should not receive wide publicity and 
Why this fact should be kept from the notice of the 
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Working Girls emploYed in various Ministriesl 
Departments and Attached and Subordinate Offices 
etc. 

The Committee hope that necessary corrective 
steps will be taken by the Ministey of Works and 
Housing to streamline th6 whole procedure for allot
ment of accommOdation in various Hostels under 
the Directorate of Estates. 

The Committee· further consider that one of the 
ways of easing the acute residential problem for 
Government employees particularly those with few 
years of service may be to provide cheap hostel 
accommodation to them by building such hostels in 
all those cities where there is a large concentration 
of Central Government servants. The Committee 
would, therefore, like Government to examine the 
!feasibility of constructing cheap hostel accommoda
tion for their employees to ease the housing problem 
to the extent possible. 

The Committee recommend that allotment of 
hostel accommodation both in respect of lady and 
male officers should form part of the regular scheme 
and allotment rules therefor should be framed so as 
to ensure equitable treatment for all eligible 
employees and to avoid incidence of, any unfair 
practices. 

The Committee note that on the whole about 
Rs. 47 crores are paid every year as house rent allow
ance to all Central Government employees, who have 
not been provided with accommodation out of which 
an amount of Rs. 7 crores pertain to employees at 
Delhi. The Committee are convinced by the argu
ments advanced by the Ministry that it would be 
more economical to build houses for the employees 
rather than to continue paying house rent aHowance 
to them. There will be a better return in the shape 
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of higher rent realisable from the employees upto the 
maximum of 10 per cent of their emoluments instead 
of the standard r~nt which is recovered mostly at 
present. There will also be a substantial reduction 
in maintenance costs on account of a large number 
of new constructions. These factors alone would 
more than offset the amount paid as House Rent 
allowance. The Committee feel that besides these, 
the advantages of creating durable assets for the 
Government and satisfaction of the basic needs of 
the employees are added grounds for building more 
accommodation for employees. The Committee 
would, therefore, strongly urge Government to take 
into account the undoubted advantages of capitaliz
ing the recurring payments on account of house rent 
allowance and investing in the capital works and to 
embark on a crash programme of construction of 
houses for providing accommodation to Government 
employees, which would not only result in effecting 
recurring savings on account of payment of house 
rent allowance but also keep a large section of the 
employees satisfied as the availability of an essential 
amenity like shelter at reasonable rent would prove 
to be an unmixed blessing in these hard days . 

. The Committee also suggest that the old quarters 
which were constructed before the war and for which 
cost of maintenance is stated to be prohibitive should 
be considered for demolition in a phased manner. 
The land which will be so vacated as a result of 
demolition of these old quarters should be put to 
better use by constructing multi-storeyed buildings. 
A long-term plan for demolition of old quarters' 
whose maintenance cost has become uneconomical 
and construction of new buildings in replacement 
thereof needs to be formulated and implemented 
expeditiously to provide relief to the Central Govern
ment employees. 

The Committee note that 526 residential units 
have been placed at the disposal of the Delhi Police 
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and the Delhi Administration from the General Pool 
accommodation. The Committee are unable to ap
preciate the reasons given by the Ministry that the 
finances of Delhi Administration are met out of the 
Central Budget and historically Delhi Administration 
was considered as part of the overall responsibility 
of the Central Government. The Committee feel 
that on the basis of this ground all the Union Terri
tories can claim ff share from the General Pool ac
commodation. Moreover, Delhi Administration have 
built their own houses for their own employees and 
Delhi Police are also building their own accommoda
tion. The Committee consider that as the General 
Pool accommodation is very much short of the 
requirements of Government employees resulting in 
very low satisfaction percentages in Types I to IV. 
action should be initiated to get the accommodation 
at the disposal of the Delhi Police and Delhi Ad
ministration released at an early date, for being 
allotted to Government employees. 

The Committee note that as on 30-6-1974, the 
number of persons who are in unauthorised occupa
tion of General Pool accommodation is 382 in Delhi, 
21 in Bombay and 13 in Calcutta. These persons 
are ex-Government servants. The Committee have 
been informed that action has been initiated for 
eviction against them under the Public Premises 
(Eviction of unauthorised occupants) Act, 1971. 

The. Committee arc unable to appreciate the 
reasons given for delay viz., giving of adequate 
opportunities to the parties concerned at different 
stages, evasion of service notice by the unauthorised 
occupants etc., in getting the quarters vacated from 
these unauthorised occupants. The Committee feel 
that if the Administrative machinery is tightened and 
vigorous effort is made, it should not be difficult for 
Government to get the quartm-s vacated from un
authorised occupants under the existing rules. The 
Committee would further like Government to analyse 
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the reasons for overstayal by the retired Government 
servants, and take effective follow up action in cases 
of those who have overstayed for a long pdriod of 
time. The Co:nmittee suggest that Government 
should also examine the feasibility of withholdin, 
sizeable amounts from the Gratuity payable to Gov
ernment servants on retlrement, so as to serve as a 
deterrent agillnst unauthorised occupation of Govern
ment quarters. 

In this connection, the Committee would like 
to point out that the ex-Government servants are 
allowed two months' grace period to vacate the 
quarters and another six months' time is also allowed 
on certain conditions on payment of higher rents etc. 
In the opinion of the Committee, the period of eight 
months is adequate for the ex-Government servant to 
make their own arrangements for residential ac
commodation and vacate Government quarters. The 
CO!11mittee have in pa1ras 2.123 recommended various 
measures to enable the retired Government servants 
to own their own houses which would go a long way 
in removing the hardships of these persons. 

The Com:nittee note that two housing schemes 
namely Low Income Group Housing Scheme (1954) 
and Middle Income Group Housing Scheme (1959) 
have been introduced by the Ministry of Works and 
Housing for easing housing problem in urban areas. 
These schemes are being opea-ated by the State Gov
ernments/Union Territories. Under both these 
schemes, loans are provided for construction of 
houses and ~l citizens inqtuding Government ser
vants can avail of the facilities. 

The Committee further note that no specific 
housing scheme has been formulated for provision ot 
residential accommodation to retiring and retired 
Central Government employees. Only recently Delhi 
Development Authority had formulated a scheme of 
providing accommodation in Delhi to public servants. 
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after retirement with loan assistance from Housing 
and Urban Development Corporation. Some 620 
fiats are proposed to be constructed under this 
scheme and public servants retiring during the period 
1-4-1,972 to 31-3-1975 can avail of the facility. The 
scheme is confined to those employed in the Central 
Government, Delhi Administration, Central Govern
ment Undertakings, Statutory and local bodies and 
autonomous organisations under the control of Cen
tral Government/Delhi Administration. 

The Committee also note that some residential 
colonies like Defence Colony and Vasant Vihar etc. 
have been developed in Delhi as a result of the 
efforts of Housing Cooperative Societies of the em
ployees in the higher income groups. But for the 
low and middle income groups, no organised efforts 
seem to have been made so far. 

The Committee feel concerned about the plight 
of the Central Government employees who have not 
been able to construct houses for themselves dUTing 
their service period and find it difficult to make 
arrangements for accommodation after they retire. 
The Committee are aware that under the rules Gov
ernment employees have to vacate the residential 
quarters allotted to them after 2 months fro:n the 
date of their retirement. The Committee feel that it 
is the responsibility of the Government to ensure that 
the Government employees on retirement are not put 
to unnecessary hardship in finding a shelter for them
selves and their families. 

The Committee, therefore, suggest that foIIowing 
steps may be taken to provide houses to the Central 
Government employees:-

(D Ministry of Works and Housing should pre
pare a co:nprehensive scheme to provide 
houses on hire purchase basis to Central 
Government employees who have completed 
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10 years of service or more. The feasi
bility of financing the scheme from the 
employees' own money deposited in the 
Provident Fund Account may be consi
dered. This will give the Decessary incen
tive to the employees to save and also pro
vide the inducement to increase their Provi
dent Fund sUbscription. 

(ii) For the Low and Middle Income Group 
employees Government should take positive 
pro:notional measures for setting up Hous
ing Cooperative Societies which should 
assist them in the procurement of plots of 
land and in building houses. 

(iii) For such Government employees who would 
like to settle after their retirement in their 
respective States to which they belong, 
Ministry of Works and Housing should 
assist them to get me:nbership of some 
Housing Cooperative Societies in their 
respective States. The State Governments 
should be persuaded to fix ~me quota for 

the benefit of Central Government em
ployees in' each Housing Cooperative So
ciety in the State Sector. 

(iv) Central Government e:nployees should gct 
the housing benefit either under the Central 
Scheme applicable to Delhi or under any 
Housing Cooperative Society in the State 
Sector. 

The Committee consider that necessary funds for 
the hire purchase scheme referred to above could be 
found from the General Provident Fund of the Cen
tral Government employees themselves. For those 
employees who are admitted to the new scheme of 
owning a house on hire purchase, the scales of month
ly contributions towards G.P. Fund should be laid 
down, specifying clearly the portion of the total con-

.---------------------------------------------------------



1 2 

2.125 

26. 3.11 

133 

3 

tribution which would be earmarked for housing 
facility and which the Government employee would 
not be able to withdraw for any otber purpose. 

The Committee trust that the Ministry of Works 
and Housrng will initiate action on the lines suggest.:d 
above and will take so:ne concrete steps to ameliorate 
the sufferings of the Central Government Employees 
in the matter of their post retirement housing pro
blem. The scheme suggested above will incidentally 
help to reduce pressure of demand on the General 
Pool accommodation. 

The Committee note that the demand for office 
accommodation in Delhi which was 38.50 lakh sq. 
ft. during the First Plan, has increased to 75.33 lakh 
sq. ft. during the Fourth Plan, an increase of 36.83 
lakh sq. ft. As against this, the availability of office 
accommodation which was 35.40 lakh sq. ft. during 
the First Plan has increased to 55.77 lakh sq. ft. only 
at the end of the Fourth Plan, an increase of 20.37 
lakh sq. ft. Even so, the availability of office ac
commodation has not kept pace with the growth in 
d~mand with the result that the shortage of accom
modation has registered a steep increase from 3.10 
lakh sq. ft. during the First Plan to 19.56 lakh sq. ft. 
during the Fou11h Plan. The gap between demand 
and availability of office accommodation in CalcuttJ 
also increased from 1.65 lakh sq. ft. in the First Plan 
to 4.51 lakh sq. ft. in the Fourth Plan. The Com
mittee have been informed that the growth in the 
demand for office accom:nodation is due to proli
feration or expansion that had taken place in the 
number of Ministries and the posts created for those 
W.~nistries, on account of increase in the activities of 
the Government after Independence. 

The Committee regret to note that the Directorate 
of Estates has maintained no records regarding the 
number of offices which have been located in Delhi 
and other cities and the number of Government em-
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ployees therein, since the First Plan period. As 
admitted by the Secretary of the Ministry, the mainte
nance of such statistics is vital in the interest of pro-
per planning for providing office accommodation a'S 
well as residential accommodation. The Committee 
are surprised that the Ministry which is responsible 
for providing accommodation both for offices and 
residential purposes should not have thought it neces
sary to collect such statistics. Evidently, the schemes 
for office and residential accommodation during the 
various Plan periods have been prepared on ad hoc 
basis and not based on any scientific data. It is 
also no wonder that in the absence of this vital in
formation, the policy of Government to keep under 
check the proliferation of offices in big metropolitan 
towns has not met with any success. The Committee 
recommC'!1d that immediate steps should be taken by 
Government to collect and maintain necessary statis
tics regarding the particulars of offices and their 
staff strength in the various cities in the interest of 
policy formulation and advance planning for accom
modation. 

26. 3.13 The Committee note that against the proposal of 
the Ministry for a provision of Rs. 33 crores during 
the Fifth Plan for construction of offices accommo
dation, the draft Fifth Five Year Plan envisages an 
outlay of Rs. 20 crores (out of a total of Rs. 100 
crores) for this purpose. They regret to note that 
even this provision is not final as no decision regard
ing final allocation for the Fifth Five Year Plan has 
been taken by Government so far. The Committee 
feel that unless a firm decision is taken regarding 
the total allocation of funds to the Ministry, it will 
be hardly possible for them to take concrete steps 
to formulate and implement the schemes for construc
tion of office accommodation which would further 
widen the gap between demand and availability of 
office accommodation at the end of the Fifth Five 
Year Plan. The Committee reco:nmend that early 
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decision should be taken by Government in the mat
ter so that schemes for constructing office accommo
dation can be processed and implemented in a phased 
manner. 

27. 3.14 The Committee would like to point out that the 
problem of growth of demand for office accommoda
tion in metropolitan cities is vitally linked with the 
problem of growing congestion in these urban centres. 
It is therefore imperative that a long term view 
should be taken in this matter and firm measures 
should be adopted for implementing the policy of 
shifting qftkes outside these over-saturated metro
politan cities. The Committee have dealt with this 
subject in subsequent paragraphs of this Report. The 
Committee have no doubt that while preparing 
schemes for the construction of office accommoda
tion, the policy of shifting offices from metropolitan 
towns would be fully taken into account. 

28. 3.15 The Committee note that de!lland assessment in 
Delhi is based on the staff strength as on 1 st Feb
ruary, 1972 and no precise information about the 
present demand is available as screening of require
ments for office accommodation has not been done 
after 1972. The Committee would like the Ministry 
of Works and Housing to take up the work of screen
ing the requirements immediately so that the actual 
d((mand for office accommodation in Delhi is known 
and schemes for construction of office buildings 
during the Fifth Plan are prepared and imple
mented in the light of the latest studies made. 

29. 3.38 The Committee regret to note that although it 
is the policy of Government since 1948 to shift offices 
outside Delhi with a view to relieving congestion both 
in the matter of office and residential accommodation 
as also to relieve excessive pressure on land and 
various civic amenities in the capital a'I1d that no new 
office of the Central Government or semi-Govern
ment Organisation can be opened or shifted to Delhi 
without the express approval of the Cabinet Com-



1 2 

136 

3 

.. ---"._- .. ---
mittee, there has been no worthwhile orogress in the 
implementation of this policy. Considering the in
crease in the demand for office accommodation in 
Delhi which has gone up from about 38 lakh sq. ft. 
during the First Plan to 75 lakh sq. ft. during the 
Fourth Plan, it is evident that instead of offices being 
shifted outside Delhi, there has been a proliferation 
in their growth. It is surprising that Directorate of 
Estates has no information about the offices which 
have been shifted outside Delhi since 1948 as a result 
of the implementation of Governmcnt policy. Accord
Ing to them, only 11 Government offices and 6 offices 
of public undertakings were shifted outside Delhi 
after 1962-63. No information is also available 
about the new offices which have been located in 
Delhi after 1948. As admitted by the represe'lltative 
of the Ministry, the policy of shifting offices outside 
Delhi has not been followed by Government in a 
consistent manner. 

3.39 The Committee further note that the Master Plan 
for Delhi specifically recommended that 50,000 Cen
tral Government employees may be deflected to the 
ring towns of Ghaziabad, Faridabad, Gurgaon and 
Narela. Government have already constructed 1 lakh 
sq. ft. of office accommodation and 2212 residential 
units at Faridabad for the purpose and some office<; 
have been shifted there. Government have also 
acquired 1,000 acres of land at Ghaziabad and 900 
acres of land in the Mehrauli-Badarpur areas for 
construction of both office and residential accommo
dation but no construction work has been started due 
to paucity of funds. No action appears to have bees 
taken to acquire land at Gurgaon and Narela as 
recommended in the Master Plan. It is thus evident 
that the decision to develop these ring towns to re
lieve congestion from Delhi has also not been imple
mented to any great extent. 

3.40 The Committee deplore the casual manner in 
which the policy of shifting Government offices 
outside Delhi has been imple..-nented so far. It is 
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surprising that no information about the particulars 
of new offices which have been located in Delhi since 
the policy decision in 1948, is maintained by the 
Directorate of Estates. The Committee would like 
Government to collect the information regarding new 
offices which have been located in Delhi since 1948 
as also the particulars of offices which have been 
shifted outside Delhi since then and suitably incor
porate it in the Annual Report. 

The Committee note that the main difficulties in 
implementing the policy regarding shifting of offices 
from Delhi are:-

(0 Non-availability of suitable office/residential 
accommodation in places where offices are 
proposed to be shifted and financial diffi· 
culties in construction of new offices/ 

residential building t~re. 

(ii) Attached/subordinate offices do not want to 
move outside Deilli on the plea of keeping 
constant liaison with the administrative 
Ministries. 

(iii) Reluctance of Government servants to shift 
outside Delhi due to reduction in the quan
tum of allowances like City Compensatory 
allowance, House Rent allowance as alsOl 
non-availability of suitable facilities such as 

medical, education etc. at those places. 

3.42 The Committee do not agree with the plea that 
it is necessary for the attached and subordinate offices 
to be in Delhi to keep constant liaison with the ad
ministrative Ministries concerned as liaison could be 
well maintained from any place outside Delhi due to 
the availability of increased communication facilities. 
They, however, consider that other difficulties like 
non-availability of office/residential accommodation 
etc. are genuine and should be removed if it is really 
intended t~ shift offices outside Delhi. 
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3.43 The Committee need hardly emphasise the 
imperative need to shift offices outside Delhi and 

,other Metropolitan towns not only in the interest of 
(l"elieving congestion from these over-saturated centres 
of population but also to give a fillip to the develop
ment of ring towns. It is common knowledge that 
opening of more offices in these metropolitan towns 
tends to inflate their population not only by the 
addition of Government servants and their families 
but by attracting persons of subsidiary occupations 
also to these centres, resulting in the. creation of slum 
conditions, unhealthy environments and serious strain 
on social utility services like water, electricity, housing, 
trans.port etc. It is therefore urgent that effective 
measures are taken to regulate the increase in the 
population of these metropolitan cities. One of these 
measures, is the shifting of Government offices to 
satellite and ring towns as also to other suitable 
areas in the country. 

3.44 The Committee have no doubt that the policy 
of sbifting offices outside these cities can be successful 
only if proper arrangements are made for office and 
residential a~ommodation as also for providing 
suitable medical, educational, water supply, sanitation 
etc., facilities at these places. The Committee con
sider that the social and economic costs of providing 
utility services in the areas whore these office~ are 
proposed to be shifted, will in the long run, be much 
lesS than providing the services in these metropolitan 
cities. The Committee consider that the following 
steps will go a long way in the implementation of the 
policy of shifting of offices outside Delhi and other 
metropolitan cities:-

(i) A complete list of Government/semi
Government and public undertakings 
offices should be drawn up imDlediately 
and the particular offices which are to be 
shifted outside Delhi should be earmarked 

--------
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and time-bound programme prepared for 
shifting such offices. 

(ii) Office accommodation and residential 
accommodation for a sizeable number of 
employees, should b~ made available in 
the places where these offices arc pro-
posed to be shifted so that the employees 
do not suffer from hardship on account 
of lack of accommodation in a new place 
of duty. 

(iii) Allowances of existing employees may be 
suitably protected and tapered otl over 
a specified period after they are shifted 
to new places to save them sudden loss 
of emoluments. 

The Committee consider that the ring towns 
which are proposed to be developed around these 
metropolitan cities. should be at a distance l'f not less 
than 2()"25 kms. so that these ring towns do not get 
swallowed up by the mother city. In this connection 
the Committee feel that the shifting of offices to 

Mehrauli-Badarpur area would not serve the purpose 
of deflection of population from Delhi. It would also 
be desirable if first priority for the development of 
ring towns is given to places which ar\! already some
what developed and where medical, educational 
facilities etc., are available so as to avoid immediate 
heavy expenditure thereon. 

The Committee further recommend thal integrated 
plans for the development of these new centres of 
Government offices should be prepared in consulta
tion with the various concerned Ministrje~ and the 
State Governments with a view to develop all facilities 
more or less simultaneously. These plans should be 
implemented in a phased manner over a specified 
period of time. 
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The Committee note that it is the policy of 
Government to reduce concentration of Government 
offices in specific areas of Delhi and Bombay, and 
that office accommodation has been constructed in 
Ramakrishnapuram etc. in pursuance of that policy . 

• The Committee consider this to be a step in the right 
direction. They would like Government to continue 
this policy and ensure that in future, office and 
residential accommodation are planned in the same' 
,areas, along with other facilities like educational, 
medical, marketing etc., so that the strain on the 
trilillsport system is reduced and the employees and 
their children do not have to travel over long distances. 

The Committee note that the rent paid for the' 
leased and requisitioned accommodation varies for 
each bUilding. The rents for the buildings requisi..,' 
tioned during the period 1941 to 1944 arc lower as 
compared to the buildings which are now taken on 
<rent. The Committee further note thut out of 96.27 
lakh sq. feet of office accommodation in \l<;C as on 
31 st December, 1973 in Delhi. Bombay, Calcutta, 
Nagpur, Simla, Faridabad and Madras, the leased! 
requisitioned accommodation was 12.66 lakh sq. feet 
which accounts for about 13 per cent of the total 
office accommodation available. 

3.55 The Committee note that office accommodation-
is at present available for hire at about Rs. 3 per sq. 
Ifoot of plinth area per month that is, Rs. 36 per year. 
On the other hand, the cost of construction (exclud
ing cost of land) of a multistoreyrd building is 
estimated at Rs. lOOper sq. foot. Taking into account 
the interest charges on the capital invested in the con
struction of new buildings. it would appear that in 
about 4 to 5 year's time, the rent paid for hired 
aCCG,.-nmodation would be equal to the cost of con
struction of Government owned multi-storeyed 

buildings. 
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3.56 The Committee would also like to point out that 

3.62 

the cost of construction is likely to go u, in future 
and consequently the rate of hiring private accommo
dation is also liable to further increases. The Com
mittee would therefore like Government to examine 
in depth the comparative economic of construction of 
accommodation and hiring of accommodation.. parti
cularly where land is available with the Government, 
and initiate immediate measures for a wcIt-phased 
construction programme to meet the deficit in office 
accommodation. Such a programme would be in the 
larger economic interests of the countrj in as much 
as, besides creation of durable asset'>, there will be 
considerable saving in the payment of rent for the 
hired/requisitioned accommodation. 

The Committee note that a number of hutments 
in 19 localities in Delhi which account for 23.28 lakh 
sq. feet of covered area, have be!!n declared unsafe 
for occupation. There are 327 residential units and 
14.01 lakh sq. feet of office accommodation in these 
hutments. The Committee further note that due to 
a ban on the construction of new buildings. steps 
have been taken to r~pair these hutments at a cost 
of Rs. 25.95 lakhs. Further the annual expenditure 
IOn repairs and mailltenance of the hutments is of 
the order of 75 paise per sq. foot wl>ich works out 
to Rs. 17.46 lakhs per year. After carrying out the 
necessary repairs. the hutments are expected to 
serve for a pedod of 10 years more. 

3.63 The Com.mittee note that the cost of reconstruc-
tion of residential portion and office portion of the 
hutments is estimated at Rs. t.6 crores and Rs. 21.48 
crores respectively, that is, a total of about Rs. 23 
crores. The Committee note that these hutments 
which were constructed during the Second World 
War. have outlived their lives and that heavy ex
penditure is being incurred on their repairs and 
maintenance. They also note that these hutments 

---_ .. --------
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are locatcd at places where land is extremcly 
valuable which could be put to better use if the 
hutments are demolished and multi-storeyed buildings 
are constructed on that land which can provide more 
,accommodation. 

3.64 While the Committee agree that it would be 

4.8 

desirable and economical in the long run to demolish 
the hutments and construct multi-storeyed buildings, 
they realise that in the present financial stringency, 
it may not be possible to provide the requisite 
resources amounting to Rs. 23 crores for this purpose. 
The Committee therefore suggest that Government 
should formulate a phased plan for the gradual 
demolition of the hutmcnts and construction of multi
storeyed buildings. 

The Committee note that there are 34 markets 
in Delhi under the administrative control of the 
Directorate of Estates having 3,286 premises which 
consist of 2189 shops, 273 Rats, ] 67 stalls, 12 fucl 
depots, 53 show windows and 582 platforms. 15 
percent and 7 percent of the premises are reserved 
for persons belonging to the Scheduled Castes and 
Scheduled Tribes respectively while the remaining 
premises are in the general quota. Allotment of 
shops etC. to the Scheduled Castes and Scheduled 
Tribes is made by draw of lots after inviting applica- . 
tions through advertisements in local news-papers. 
The licence fee in the case of Scheduled Castes and 
Scheduled Tribes is charged at ~-conomic rates. The 
anotment of the shops in the general quota is done 
by inviting tenders and normally the tenderer who 
offers the highest amount of monthly licence fee get!! 
the allotment. 

4.9 The Com.mittee further note that Directorate 
of Estates is not in favour of introducing the system 
.of allotment by calling tenders in respect of the 
reserved quota for Scheduled Castes and Scheduled 
Tribes 0'Il the ground that there would be a tendency 

----------------
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,for the ,people to get benami allotments and the 
members of Scheduled Castes and Scheduled Tribes 
would not get the real benefit of the shops reserved 
for them. 

4.10 The Committee feel thf.lt even under the present 

4.11 

4.12 

procedure the cha'oces of benam; transactions cannot 
be ruled out completely nsa person who wants to 
make investment to run a husincss can always find an 
applicant belonging to Scheduled Castes or Scheduled 
Tribes to ap'p1y ,for allotment ot shop on his behalf. 
The Committee therefore recommend that the appli
cations for reserved quota should be throughly check
ed to ensure that benami transactions do "ot occur. 
After allotment also, there sh()uld be regular checks 
and enquiries to sce that the benefits of allotment 
from the reserved quota arc ac.tually derived by those 
belonging to the Scheduled C.1stcsiSchcduled Tribes 
only. 

The Committee note with c(lncern that a number 
of shops which have fallen vacant from time to time 
in various markets, are not being re-allotted on the 
basis of tenders. The Committce, therdorc, recom
mend that all the premises in .the markets which fall 
vacant hereafter should be allotted on the basis of 
tenders, except in respect of the reserved quota for 
which npplications should be invited only from 
persons who belong to Schedulcll Castes and Schedul-
ed Tribes. . 

The Committce arc conccTnrd to note that un
authorised extensions of <;l,oP$ in the markets ;U'C 

posing a big problem anci that the Directorate of 
Estates is finding it difficult !o tackle the situation. 
The Committee feel that this problem has arisen due 
to ndmi"istrative laxity and non-enforcement of the 
rules. The machinery to dete.:t unuuthoriscd exten
sions and take suitable action in the matter does not 
appear to be effective. The Commitee would like 
Government to examine this matter in detail and to 
take effective measures including removal of lacuna 
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in th~ rules etc., if any, tightening of i'llspection 
machInery etc., to ensure that unauthorised extensions 
are detected in time and firm action is taken against 
the persons concerned speedily. 

The Committee further nO~e that as admitted by 
the Secretary of the Ministry there is ample. scope 
for improvement in the management of the markets. 
The Committee urge that necessary steps should be 
taken to tone up the management of the markets at 
an early date so that the markets are managed well 
'and present a clean look. 

The Committee furtber suggest that Government 
may constitute a Market Advisory Committee, con
sisting of representatives ~f the residents in everY 
locality to enable them to participate in the efficient 
fU'Dctioning of the markets which cater to their re
quirements. 

The Committee consider that there is a socio
economic purpose in 'proviuing shops in or near 
residential areas of Government servants. The Com
mittee, therefore, recommend that Government 
should encourage establishment of cooperative stores 
in these areas with full and effective participation of 
residents. There should he regular checking of 
prices, charged by the shop-keepers, particularly for 
commodities of every day use to make sure that these 
'are being supplied at most competitive rates. 

The Committee note that the allottees of shops 
in the four rehabilitation markets namely Sarojini 
market; Kamla market, New Central market and 
Pleasure Garden market nl'c paying concessional 
licence fee which was fixed by the Ministry of Reha
bilitation on 1 st Nove!l1ber, 1957. After these mar
kets were transfefrred to tne Directorate of EstJtes 
on 1 st April, 1958. the same r3tes a5 fixed in 1957 
continued to be charged. The rates of licence fee 
were revised with effect 1rom 1 st Ja'lluary, 1962 
only in res'p'ect of allotments made/rcgularised after 
1st April, 1958. 

----------------.----- ---------
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The Committee further note that in respect iO~ 
the premises in the markets which come under the 
"general quota" which are rented Ollt after calling 
tenders, the licence fees have been revised only once 
in 1964. 

The Committee feel concerned that in the case 
of the rehabilitation markets, as many as 675 allot
ments were made without executing any lease deeds 
and in cases there are lease deeds, there is no provi
s~on in them for revision (If the licence fee. The 
'~ommittee note that the Law Ministry have also 
given the opinion that Directorate of Estates cannot 
revise the licence fee as the contract does not provide 
for it. The Committee are of the view that a detail
!d enquiry into the circ1lmst:mces under which such 
31l0tments were made withcul executing le.ase deeds 
and by executing defective lease deeds should be 
made and responsibility fixed on the persons who 
were responsible for such serious lapses. 

The Ministry of Law has given the opinion that 
the rents cannot be revised upward with respect to 
the original allottees who were allotted shops in the 
Rehabilitation Markets in 1957. The Committee 
would like Government to examine the problem in 
depth as to whether all the occupants of the shops 
ion the Rehabilitation Markets arc the original 'Ullottees 
against whom no action is possible for increase in 
licence fees according to the legal opinion. The 
Committee feel that in respect of those occupants 
who were not the original allottccs, legal action can 
be taken either to evict them or to get them execute 
proper lease. deeds providing for increase in . licence 

fees. 

The Committee regret to note that licence fee 
which was fixed ion 1964 for the market other than 
the Rehabilitation markets has not been revised so 
far although the question of r~vising the rent in 
these markets 'was mooted ;1S hr b3Ck as 1969. As 
the rents in the open market have gone. up consi-
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derably, the Committee urge that necessary steps. 
should be taken for the upward revision of the licence 
fee in these markets at an early date. 

The Committee note that sub-leasing of. shops. 
by the allottees is quite common although it is not 
permissible and the lease-deeds do not make any 
provision for it. But tb~ market instructions which 
have been drawn up for the internal use of the 
Directorate provide that sub-leasing can be regularised 
if the sub-lessee asks for it and the following con~li
tions are satisfied :-

(i) Sub-lessee is in actual and effective occu
pation of the shop; 

(ii) All the arrears of rcntllicence fee! 
damages as also service charges lmd 
other dues ao:: stipulated by GovernmC'Dt 
in respect of the shops are cleared; and' 

(iii) A licence deed in the prescribed form is 
,executed by the sub-ll·gc;ee on a licence 
fee which may be fixed for the purpose. 

The Committee further note that out of 50 shops 
which fell vacant in four markets namely, Srinivas
puri. Andrews G:mj. N,makpuT and Mandi House 
during the years 1972, 1973 and 1974. 9 shops we.re 
regularised in the names of unauthorised occupants. 
which constitute 18 ncr cent of the total sho'ps which 
fell vacant. 

The Committee are disturbed to note that the
provisions in the Market Instructions are at variance 
with the Clauses in the lease deeds, regarding the 
sub-letting of shops in the markets, with the result 
that the particular clause in the lease deed which did 
not permit sub-letting has virtually become a dead 
letter. This is a serious lapse and requires investi-
gatioo. 
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4.39. The Committee do not agr\le with the. MinistrY 

5.9. 

5.10. 

that the !egularisatiOn of sub-leases is serving a dual 
purpose viz., the ejectment of the original allottee 
and the recovery of arrears from the subletee. They 
consider that regularisation of subletting encourages 
mal-practices particularly when it is not permissible 
under the lease deed<:. The Committee would like 
the Ministry to examine this problem in all its aspects 
and make suitable :lmendments in the rules . and 
instruction to eliminate the malpractice of sub-letting 
of the shops. 

The Committee are unhappy to note that the 
arrears of licence fee in respect of residential accom
modation at Delhi which were Rs. 76 lakhs in 
1969-70 have increased to about Rs. 106 lakhs in 
1973-74. The arrears of recovery are stated to 
be due to following re(lsons:-

(i) Delay of 4-5 months in receipt of rcco
very schedules from the various offices 
and their reconciliation by the Estate 
Office. 

(ii) Want of timely intimation from the 
various departments regardmg cases of 
transfer, promotion, etc. 

(iii) Delay in remittance of recovery dues 
by the departments of P&T, Railways, 
and Defence. 

The Committee note that from January, 1975, 
the Directorate of Estate have posted their stnff in 
the different treasury offices to get the schedules of 
deductions and recoveries and effect reconciliation. 

The Committee recommend that Government 
should set up a Departmental Committee with re
presentatives of Ministry of Frnance and Audit to 
review the procedure regarding reconciliation of ac~ 
counts in detail with a view to simplify the same so 
as to reduce delays in reconciliation and submit a 
report within two months of its constitution. It 



1 2 

S.l1. 

AI 5.12 

48 S.13. 

148 

_ .. _._--_.-------------
3 

_ .. ----------_._---------
should be ensured that specific follow up' action is 
initiated immediately on such of the recommendatiO'lls 
of the Departmental Committee which have been 
accepted. t>y Government. 

The Committee see no teason why action could 
not be taken to recover the dues from unauthurised 
occupants, like overstaYal by retired Government 
servants, under the Public Premises (Eviction of 
Unauthorised Occupants) Act, 1971. The Com
mittee have already recommended in para 2.102 of 
the report that Govemment should examine the fea
sibility of withholding sizeable amounts from the 
Gratuity payable, to Government servants on retire
ment so as to discourage unauthorinsed occupation 
by ex-Government servants. 

The Committee fcrther suggest that a ddetailed 
study of the outstanding from Government depart
ments like P&T, Railways and Defence" maY be made 
with a view to simplify the procedure regarding reco 
very of licence fee from these offices. They would 
fl,lrther like that a break-up of the outstandings of 
the licence fee" more than six months old but less 
than one year, more thall one year but less than two 
years, and two years and over, and the amount in
volved, should be published depa,rtment-wise in the 
Annual Report of the Ministry together with con
crete measures taken to effect recovery. 

The Committee note that al rears of licence fcc 
for office accommodation which amounted to 
Rs. 4:55 lakhs in 196C)-70 have gone up to Rs. 24.48 
lakhs in 1973-74. The arrears include an amount 
of R~. 17 lakhs, due from lawahar Lal Nehru Uni
veNiity, which has since been settled. The balance of 
arrears include outstanding dues from Railways on 
account of ()ffice accommodatio'Il allotted to them as 
also due to delays in receiving intimation of reco
very' from the departments concerned. The Com
mittee would like the Government to evolve in con
sultation with Audit. and the Departments concerned, 
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a suitable procedure fot' the speedY recovery of 
licence fee for office accommodation which is mostly 
allotted to Government Departments so that no 
arrears on this account accumulate. 

The Committee regret to note that arrears of 
licence fee in respect of general pool accommodation 
in the regional offices amounted to Rs. 71 lakhs at 
the beginning of the year 1973-74 which increased 
to Rs. 109 lakhs at the end of the year. The 
Committee regret to observe that against an annual 
assessment of Rs. 100 lakhs, the recoveries during 
the 'Year, amounted to only Rs. 43 lakhs. This 
clearly indicates laxity in effecting recoveries. The 
Committee would like that the whole matter regard
ing the recovery of licence fee in all the regional 
offices, both for office and residential accommoda
tion, should be gone into thoroughly and effective 
measures taken, in consultation with the departments 
concerned, to clear the outstandings at an early date. 
They see no reason why there should be delay in 
the recovery of such dues from Government and 
Semi-Government departments. 

The Committee note that Rs. 16.5 lakhs, Rs. 5.8 
lakhs and Rs. 6.7 lakhs are still due from the P & T 
Department, tile Court Liquidator and National 
Instruments Ltd.; respectively, on account of occupy
ing General Pool accommodation at Calcutta. Since 
1972, these organisations were required to pay 
enhanced licence fce at the market rate instead 
paying at the old rate calculated under FR 45-B, 
the Committee would like Government to settle the 
'Patter expeditiously by holding discussion at the 
highest level with the P & T Department, National 
Instruments Ltd., ano the Court Liquidator. 

The Committee note that Rs. 18 lakhs are due 
from Himachal Pradesh Government on account of 
the accommodation occupied by them. The C.om
mittee would like the matter to be settled expediti-

---------------------
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ousty by holding discussion with the State Govern
ment, the highest level, if necessary. 

The Committee are disturbed to note that a sum 
of Rs. 6.7 lakhs is outstanding against a private 
caterer who is in occupation of a portion of Grand 
Hotel, Simla. They further note that although it 
was decided in 1968 to terminate the lease of the 
caterer, the vacation order was issued by thc Estate 
Officer in March, 1970. The premises have not yet 
been vacated as the caterer' has gone to the c.ourt 
and the matter is sub-judice. The Committee would 
like the matter to be pursued vigorously with a view 
to expeditiously settle the case. They would also 
like it to De inves!igatcd whether there has lx'en any 
laxity in pursuing - this caSe vigorously by the 
Directorate of IEstates at the various stages and 
particularly the reasons for issuing vacation order in 
March, 1970, when decision to terminate the lease 
was taken in 1968, and, if so, to fix responsibility 
therefor. 

The Committee arc disturbed to notc that the 
outstanding balance of licence fee in respect of 
markets in Delhi was Rs. 14 lakhs on 1-1-75. They 
are concern cd to note that this sum includes Rs. 2 
lakhs which are outstanding from evicted shop
keepers and Rs. 8.5 lakhs from 379 shopkcepcrs for 
which action has been initi-ated for recovery under 
the public Premiscs (Eviction of Unauthorised 
Occupants) Act, 1971. The Committee arc unahle 
to understand how such heavy arrears were allowed 
to be accumulated in respect of 1icencc fee from the 
shopkeepers as under the rules, eviction proceedings 
could be taken against defaulters, if the licence fee 
has not been paid for a period of 4 months. In the 
opinion of the Committee, there has b€:en remissness 
and laxity in recovering the dues from the shop
keepers. The Committee would like this matter to 
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be examined in depth and responsibility fixed where
time'y action has not been taken to start proceedings 
against the defaulting shop-keepers. 

5.25. The Committee would further urge that effective 

5.26 

5.27 

5.28 

measures should now be taken to clear all these 
arrears expeditiously. 

The Committee find thal tlhe present system of 
collection of licence fee is cumbersome inasmuch as 
rent is first collected from the shopkeepers by the 
Inspectors which is thereafter deposited by them 
with the Cashier. Now that banks have been nation
alised and banking facilities have been established in 
a large number of post offices, Government may 
consider the feasibility of allowing the shopkeepers to 
deposit the money directly on this account with tlhe 
nationalised banks/post offices who may arrange to 
remit the same to Government. In this context tbe 
feasibility of issuing separate lYank pass books to 
indicate the amount and date of payment may aIse 
be examined by Government, 

In order to ensure that arrears are not allowed to 
accumulate in future. Government may also consider 
the desirability of t-aking advance rent for six months 
to one year, as security from the shop-keepers. 

The Committee are surprised that no interest on 
arrears of licence fee was charged so far and that now 
there is a proposal to charge interest at 12 per cent 
on the outstandings. It should have been evident 
tb'at the absence of any interest charge on outstand
ing licence fees, is itself an inducement to accumu
late the outstandings. The Committee would like the 
Government to charge penal interest rates on out
standing rents so as to discourage delays in the pay
ment of licence fees by the shop-keepers, apart from 
eviction proceedings wherever necessary. 
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6.4 The Committee note that during the last three 

years, construction cost of buildings lras gone up by 
about 66 per cent. They further note that the Central 
Building Researoh Institute and the Str:uctural 
Engineering Research Institute are doing research to 
reduce costs by reducing the specifications while 
keeping the structural suitability of the buildings to 
normal safe levels. The Committee further note that 
the C.P.W.D. has decided to adopt some measures to 
effect the economy in the cost of construction as a 
result of the researches done by these institutes. The 
Committee are unhappy that so far no worthwhile 
progress has been made in adopting the results of 
research in the field in the matter of reduction in 
construction costs. The Committee need hardly 
emphasise that unless Government agencies them
selves adopt measures like reduced specifications, use 
of local materials etc., in the construction of their 
buildings with a view to bringiflg down the costs of 
construction, such researches will remain on paper 
and would not be widely adopted by others. It is, 
therefore, imperative that in the context of constraints 
of reso~Jrces and the need to build larger number of 
houses the Government construction agencies like, 
C.P.W.O. should adopt cost reduction tecihniques OD 

a larger scale which will not only re-sult in construc
tion of more buildings but would have a demonstra
tive effect on the public and private organisations. 

The Committee would further like the research 
institutes to intensify their efforts to undertake result
oriented researches as also to optimise the use of 
local materials in building constructioo. 

6.S Tn this connection, the Committee would also like 
to draw attention to the recommendations contained 
in paras 4.16 and 4.17 of their 37th Report on 
"Housing" regarding thc use of fiyash as an alterna
tive to cement and the need to find cheaper substi
tutes for brick, timber, ctc. The Committee would 
like Government to take concrete action in the 
interest of bringing down the cost of construction. 
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The Committee would like Government to specify 
the measures adopted by them in reducing costs in 
their construction projects 'and to mention precisely 
the economics achieved, as a result thereof in the 
annual Report of the Ministry. 

The Committee note that since August, 1973, the 
Government have imposed a ban on new construc
tion; under whioh no residential or office building 
which has not reached the plinth level, can be pro
ceeded with. They further note that as a result of 
the representation made by the Ministry of Works 
and Housing, the Cabinet has agreed in principle to 
relax the ban partially and !has permitted the con
struction of houses for low income group Govern
ment employees during the years 1975-76 with a view 
to utilise Rs. 4.10 crores out of the budget provision 
of Rs. 7 crores, after, meeting an expenditure of 
Rs. 2.90 crores for continuing schemes. In Chapter 
I, the Committee have already discussed about the 
Government's contention regarding Ihe inflationary 
effect of illljecting more funds in construction activi
ties. They have also emphasised the need for the 
construction of more residential accommodation for 
Government employees to increase the percentage of 
satisfaction in the various cities. Moreover, the 
Committee would also like the Government to con
sider the effect of the b'lIn on construction on the 
efficiency and morale of the C.P.W.O. organisation . 
The Committee. therefore, strongly urge the Govern
ment to review their decision regarding the ban on 
construction so that the basic needs of the employees 
for shelter are satisfied and the organisation of 
c.P.W.O. which is stated to have been geared up for 
a large programme of construction is utilised to the 
optimum. The Committee have already stressed the 
aeed to allocate larger funds for this purpose. They 
hope that early decision would be taken in the matter. 
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APPENDIX I 

Analysis of Recom'nmdatiom contaitleJ in th~ R~pJrl 

Classification of Recommendation!! 

A. Recommendations for improving tLe Organisation arid Working 

1,2,3,4, 9, 10, II, 13, 14, 15, 16, 17, 19, :22, 23, 24, 25, 26. 27. 28. 29. 30. 3I~ 
32, 33, 36, 37, 38, 39, 40, 42, 43, 44, 45, 46, 47, 48, 49, so, 51, S2. 53. 14' 
55, 56· 

B. Recommetldations for effecting economy 

20, 21, 34, 57. 

c. Miscellaneous Recommendations 

5. 6, 7 II, 12. 18, 2(', 35, 41. 58. 
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